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MINUI｀ ES O「 NORMSCOMMH‐ I｀EE(NC-7)OF
PI,ASI｀ IC&RUBBER PRODUCTS'
MEE′lING NO.24/AIM19

(HEI′ D ON13.03.2019)

UNDER THE CIIAIRIνlANSHIP O「

SHRI VIJAY KUMAR,AI)DIン .DG「
′
F

Mccting No.24/87-NC-7/2018 of NORMS COMMI.lヤ IEE(NC-7)dcaling with`Chaptcr 39

and 40 of ITC(HS)COdC'hCld On 13.03.2019,undcr thc(〕 hairmanShip of Shri Viiay Kumar,

Addl.DG「 I｀,1)ircctoratc Gcncral of Forcign'rradc,I)cpartmcnt of COmmcrcc,UdyOg Bhawan,
Ncw I)clhi-110011.「 o1lowing attcndcd thc Ⅳl●cting:

l) Shri Nand Lal, Consultant, l)II'P
2) Shri Shaish Kumar, 'I'cchnical l)xpert (Oonsultant)' DGF"I'

3) Shri l).N. Mathur,'I'cchnical !)xpcrt (Consultant)' I)GF.'I'

4) Shri O.P. Sharma, I'cchnical l)xpert (Consultant)' I)/o C&PC

5) Shri Ashok (lhandcr Ilhatt' FTI)O

2. A total of 391 cascs wcrc listrd in thc agonda. During the prcliminary discussion on how to

dcal with such a largc numhcr of cases, committcc dccidcd that thc following critcria may be

adoptcd upro sl.No. i41 1 "r..pt 
Sl.r*os. 3,4, 20,21,22,24,31,37,42,46,47,411, 56, 60,61, 65, 66,

67,28,69,,70,9t1,99, 100, 101, i02, 103, 109, 720,123,125,127 and 139 whcre decision taken) of

the agcnda for fixalion of norms :-

i) Beforc fixalion of norms in rcspcct of advancc atuhroizations issued upto

31.12.2076 {Sl.No.141of agcnda} , it may bc ascertaincd from the conccrned RAs

whothor norms havc alrcady bcen lixcd or not so that no complication arises in

futurc on account of double ratification of norms;

ii) If norms are not fixcd so I'ar, thcn thc RAs may hc asked to forrvard thc hard

copy of thc application of thc firm so that norms can bc lixed;

iii)Whcrcnormshavealreadvbcenratified,thcsamomaybcwithdrawan

3. F-ollowing arc thc dccisions of thc Norms (lommittcc aftcr dclibcralion and RA conccrncd

shall take conscquontial action as per F.orcign 'l radc Policy/I'roccdurcs:

さゞ ノ́
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ONI“INE CASES

Case No:332/24/87-ALC1/2018  Party Namc:JJ PI ASI AI1 0Y   Mcct No/Datc124/87- Status:
DeferredPVT LTD, ALC12018

13032019

HQ Filc:01/87/050/OH38/AM19/ RLA Fnc■ 5/24/040/00007/AM16/ Lic No/Datc:1510022062

07052015

Decision:Thc cOmmiticc dccidcd lo asccrlain from thc conccrncd RA whcthcr norms havc alrcady bccn llxcd or n01

so that nO cOmplicatiOn ariscs in ftlturc on account ofdoublc ratiflcation ofnorms IFnorms arc not rlxcd so iar,thcn thc

RA may bc askcd tO fOr、 vard thc hard cOpy O「 thc application Ofthc irlln so that norms can bc flxcd and dcnerrcd thc casc

Casc No:388/24/87-AI′ C1/2018  Pany Namc:(〕 LARE
HO【」SEHOI D PRIVATE
LIMI「EI)

iヽ4cct No/1)atc:24/87-        status:

′ヽ1′(,1/2018                 1)cft・ rrcd
13032019

HQ Filc:01/87/050Ю  H 94/AM19/  RLA Fnc:24/24/040/00004/AM16/ Lic No/Datc12410041731

20052015

Dccision:Thc cOmmittcc dccidcd lo asccrtain frOm thc conccrncd Iく ノヽ、vhcthcr norms havc alrcady bccn「 lxcd Or not
so that no cOmplicatiOn ariscs in futurc on accottn1 0fdoublc ratirlcation ornorms lfnorms arc not nxcd so far,thcn thc

RA may bc askcd lo for、 vard thc hard copy Ofthc application ofthc flrm sO that norms can bc rlxcd and dcnじ rrcd thc casc

Casc No:325/24/87-AI.C1/2018  Party Namc:ASHIRVAl)PIPES  Mcct No/1)atc:24/87-

PVT ITI), AI C1/2()18

13032019
HQ Filc 101/87/050/01131/AM19/  RI A「 ilc:o7/24/040/00055/AM16/ 1′ ic No/1)atc:0710108290

28052015

3  CCiSion:Thc cOmmitcc cOnSdcrcd thc casc as pcr agcnda and dccidcd tO rattt thC liccnsc as fonows:

UPVC (olumn l)ipcs of riiffcrcnr rypcs and
sizcs Nct contcnl of PVC Itcsin 100.444 MT

RA may takc cOnscqtlcntial actiOn as pcr l)()licy/Procedllrcs

Case No.:326/24/87-AI.C1/2018  Palty Namc:ASHntVAI)PIPES  Mcct No/1)atc:24/87-

PVT I TI), AI´C1/2018
13032019

HQF‖ c101/87/050/01132/Aiヽ 119/  RLA Iillc i07/24/040/00o52/AM16/.Lic No/Datc10710108292

28052015

Dccision:Thc cOmmittcc cOnSdcrcd thc casc as pcr agcnda and dccidcd tO ra■

～

thC hCclsc,s ftDnows

Status:
Approvcd
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Stalus:
Approvcd

r.txpoRt [r'r.]M I e,v I rl.r Pon.r:iTr,:,v i Orv
l:PV( ( olurnn Prpcs t'or rlilfct.:nr rypcs rn.l . ]

sizes-)rlcl conlcnr ot pV( ttcsin ll9.J;5 \4 I I t:I,.SU:Vt t,V(.Rt.st\ Itty.lrrsUt

RA may takc consequential action., p". rul"r, p.u""ar."] I
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Case No.:335/24787-Al′ C1/2018  Party Namc:SNFIINDIAl PVT   MCCt No/1)atc:24/87-
LTD,                   ALC1/2018

13032019

HQ FHc:01/87/050/01141/AM19/  RLA Filc126/24/040/00002/AM16/ Lic No/Datc:2610012719
03 .01 .20ts

Decision : Thc committcc dccidcd to asccnain liom thc conccrncd RA whcthcr norms havc alrcady bccn fixcd or not
so that no complication ariscs in futurc on account ofdoublc ratificalion ofnorms . Ifnorms arc not fixcd so far, thcn thc
RA may bc asked to forward thc hard copy ofthc application ofthc firm so that norms can bc fixcd and dclcrrcd thc casc.

Case No.:327/24/87-AI′C1/2018  Party Namc:SNI=IINDIAJ PVT  MCCt No/Datc124/87     Status:
Ll｀D,                   ALC1/2018            Dctrred

13032019

‐HQ Filc:01/87/050/OH33/AM19/ RL′ A lilc 126/24/040/00003/AM16/ 1ic No/1)atc:2610012720

06072015

1)ccision:Thc cOmmittcc dccidcd to asccrtain f10111thc conccrncd RA whcthcr nOrms havc alrcady bccn ixcd or nol

‐so that no complication ariscs in fllturc on account ofdoublc ratiflcation ofnorms lrnorms arc not flxcd sO far,thcn thc

RA may bc askcd to forward thc hard copy ofthc application ofthc nrm so that norms can bc flxcd and dcnerrcd thc casc

Case No:328′ 24/87-AI´ C1/2018  Party Namci SNF INDIA]PVT   MCCt No/Datc124/87-      status:
LTD,                   ALC1/2018            1)efcrrcd

i3032019

HQ Filc 101/87/050/01134/AM19/  RLA「 ■c:26/24/040/00005/AM16/ 1´ ic Non)atc:2610012721
13072015

1)ccislon:Thc cOmmittcc dccidcd to asccrtain from thc cOnccrncd RA whcthcr norms havc alrcady bccn ixcd or not

so that no complication ariscs in flltttrc on account of doublc ratincation。 「 norms lfnorms arc not rlxcd so rar,thcn thc

RA may bc askcd to for、 vard thc hard copy ofthc application orthc rlrm so that norl■ s can bc 6xcd and dcrc・ rrcd thc casc

Case No.:26l24l87-ALCI /2018 Parlv \amc: MA}-ALI

Status:
I)cfcrrcd

Status:
l)efcrrcd

Sl atus:
l)cl'c rrcd

PETROCHEMICAI′ SL,IMITI〕 1)  AL,Clノ2018
13032019

HQ Fnc101/87/050/00832/AM19/  RI A Filc:04/24/040/00103/AM16/ 1ic No Datc 0410160834

24.07.20t5

Decision : Ihc commillcr: dccided to asccnain from thc conccrncd I{A whcthcr norms have alrcady bccn lixed or not
so that no complication ariscs in futurc on account ofdoublc ratification ofnorms. If norms arc not fixcd so far. then thc
RA may bc askcd to forward thc hard copy of thc application of thc firm so that norms can bc fixcd and dcfcrrcd rhe casc.

Mcct No/1)atc124/87-

Mcct No/1)atc124/87-

/ヽL(,1/2018

13032019

Case No:329/24/87-Al,C17201 8  Party Namc:MACR0
POLYMliRS P I_TI)

HQ Fnc101/87/050/01135/AM19/ RLA F‖ c:08/24/040/00090/AM16/ 1lc Noわ atci0810135750
28072015

1Dccision:Thc cOmmitcc dcddcd lo asccrtain flom thc cOnccrncd RA whcthcr norms havc alrcady bccn ttxcd or not
so that no colnplication ariscs in ftlturc on account ordoublc ratillcation ofnorms lfnorms arc not nxcd so far,thcn thc

lRノ mヽay bc askcd to fOr、 vard thc hard cOpy ofthc application orthc ilrm so that norms can bc flxcd and dcltrrcd thc casc

Partv Namc: MACIto Iヽ4cct No/1)atci24,87-10 Cascヽ 0:330/24/87 AI C1/2018 Stalus:



4

P()LYヽ ,1:RSP I´TI) I)efcrredALC1/2018
13032019

28.07.2015

Decision : Thc committcc dccidcd to asccnain lrom thc conucmcd RA whcthcr norms havc already bccn fixcd or not
so that no complication ariscs in futurc on account ofdouble ratification ofnorms. If norms arc no1 fixcd so far, then rhc
RA may bc askcd to lbrward thc hard copy ofthe application ofthc Iirm so that notms can be fixcd and dcfcrrcd thc case.

Status:
l)cferred

H HQ Filc:01/87/050/OH37/AM19/ ‐RLA 1llc:o8/24/040/00135/AM16/ 1_ic No/Datc10810135763

03082015

Decision:Thc cOmmittcc dccidcd tO asccrain f10m thc cOnccrncd RA whcthcr norms havc alrcady bccn lixcd Or nOt

so that no cOmplicatiOn ariscs in ftlturc on account of doublc ratiflcatiOn Of norms lf nOrms arc not flxcd so rar,thcn the

RA may bc askcd lo rOnvard thc hard cOpy Orthc application orthc nrm so that nOnlns can bc lxcd and dcferrcd thc casc

Caso NO:331/24/87-ALC1/2018  Party Namc:MACRO
‐POLYMERSP LTD

Casc No:333/24/87-Alッ C1/2018  Party Namc:VIJAY
ENTERPRISI]S PVII.TD

Casc No:334/24/87-Al,C1/2018  Party Nalnnc MACR0

POIYMERS P III)

Pally Namc:ARVIND LIMITII)

13082015

Decision:Thc cOmnlittcc dccidcd tO asccrtain frOm thc cOnccrncd RA whcthcr norms havc alrcady bccn 3xcd Or not

=写

;量潔r認腑譜ぶ:鵠T∬:話搬蹴謙 1驚∬胤 l点場Tcall器1:盤龍:灘ul

HQ Fnc:01/87/050/01136/AM19/ RI´′ヽ 1'ilc:08/24/040/00077/′ ヽヽ 116/  1ic No/Datc10810135752

Mcct No/1)atc:24/87-

ALC1/2018
13032019

Mcct No/1)atc:24/87-

AI´ C1/2018
13032019

Mcct No/Datc:24/87-

ALC1/2018
13032019

Mcct No/Datc:24/87-

AI C1/2018

Casc No:68/24/87-Al′ C1/2018   Party Namc:GUJARAT RAI■ ■A  Mcct No/1)atc:24/87-
INDUSI｀RIIじS LTI)         ALC1/2018

13032019

12 HQ Filc:01/87Ю
50/00874/AM19/  RI A 1llc:0824/040/00o37/AM16/ Lic NO Datc:0810135841

Stat us:
l)cl'crrcd

Status:
l)efcrrcd

1, HQ Filc :01/87 /050101l39lAMr9/ Rl.A Iiirc:08/241040/oor42/AMl6/ Lic.No/Datc:0810ri5862
I 7.08.2015

Decision : Thc committcc decidcd to ascertain flom thc conccrned IiA whcthcr norms have alrcady bccn fixcd or notso that no complication ariscs in future on account ofdoublc ralification ofnorms . lf norms arc not'fixca so lar, thcn thcRA may be asked to forward thc hard copy ofthc application ofrhc firm so that norms can bc fixcd and dcfcrrcd thc casc.

Stat us:
Defcrrcd

14 HQ IIIC:01/87/050/01140/ノ
Mヽ19/  RI A「ilc:o8/24/040/Oo125/AM16/ 1lc No/Datc:0810135867

17082015

Decision:l hc cOmnllttcc dccidcd tO asccltain f10m thc cOnccrncd RA whcthcr nOrms havc alrcady bccn flxcd Or n01

ぃmγ‖寧『認腑潔慇:瑞T∬lぷ悧:駅鷲1驚∬肥誡躙 cal器」[憮1[‖盟

Sta lus:
Dcferred

歳 ″し _

t5 Case No.:25l24 t87-A ,Cu2}tt



13032019

1HQ Filc:01/87/050/00831/AM19/  RI´ A1llc 108/24/040/00145/AM16/ 1ンic No/Datc:0810135906
20082015

Dccision:Thc cOmmitcc dccidcd to asccrtain from thc conccrncd RA whcthcr norms havc alrcady bccn flxcd Or not

so that no complication ariscs in ftlturc on account ordoublc ratincation。 「 norms lf norms arc not rlxcd so far,thcn thc
RA may bc askcd tO norward thc hard cOpy Ofthc applicatiOn o「 thc llr:n so that norms can bc nxcd and dcferrcd thc casc

‐Casc No.:336/24/87-ALC1/2018  Party Namc:UNIPATCH Rじ BBER Mcct No月 )atc:24/87-
ITD                   ALC1/2018

13032019

16 HQ FHc:01/87/050/O H 42/AM19/  RI´
A「Hc:05/24/040/00179/AM16/ 1Jc No/Datc1051 0395377

20.08.2015

Dccision : Thc committcc dccidcd to ascenain from lhc conccrncd IIA whcthcr norms havc alrcady bccn fixcd or not
so that no complication ariscs in futurc on account ofdoublc ratilication ofnorms . If norms arc not fixcd so far. thcn the
RA may bc askcd 1o forward thc hard copy ofthe application ofthe firm so that norms can bc fixed and dcfcrrcd the casc.

Casc No:337/24/87-AI,C1/2018  Party Nal■ ci SIIAK lII;(,OGRl:l:N McctNo/1)atc 24′ 87- Stalus:
I)cfcrred

Mcct No/Datc124/87-

ALC1/2018
13032019

Status:
Defcrred

Status:
Deferred

Status:
I)efcrrcd

Status:

VVithdrawan

AI´ C1/2018
13032019

RLA Filc106/24/040/000237AM 16/ 1´ ic No/Datc:061003820717 HQ Flc:01/87/050/01143/AM19/

Case No.:338/24l87-At,Cl /201 8

25.08.2015

Dccision : Thc committcc decidcd to asccrtain from thc conccrncd I{A whcthcr norms havc already bccn fixcd or nol
so that no complication ariscs in lulurc on account 01'doublc ratification ofnorms.lfnorms arc notixedso Iar, thcnthc
RA may bc askcd to forward the hard copy ol'thc application ofthc firm so that norms can bc fixed and dcl'crrcd the casc

Party Namc:SIt「 I IMITllD

18 HQ Filc101/87/050/01144/AM19/  RI´ A Filc:04/24/040/00132/AM16/ 1ic No/Datc10410160963

28082015

Dccision:Thc cOmmittcc dccidcd 10 asccrtain f10m thc cOnccrncd RA whcthcr norms havc alrcady bccn「
lxcd Or not

so that no cOmplicatiOn ariscs in ftlturc on accounl oF dOublc ratincation of norms lf norms arc not rlxcd so far.thcn thc

M may bc askcd tO fOr、 vard thc hard copy ofthc appHcati()■ Ofthc flrm so that norms can bc ixcd and dcib● cd thc casc

Casc No:20/24′ 87-Al.C1/2018   Party Namc:MACRO POl′ YMElく S 4ヽcct No Datc:24/87-
P I´ TD                  ALC1/2018

13032019
HQ「nc lo1/87/050/00826/AM19/ RI A lヽ lc io8/24/040/00163/AM 16/ 1"c No/Datc:0810135949

3 I .08.2015

Decision : Thc committcc dccidcd to ascertain from thc oonccrncd I{A whcrhcr norms havc alrcady hecn Ilxcd or not
so that no complication ariscs in luturc on account ol'doublc ratillcalion ofnorms. If norms arc not fixcd so tar, then thc
RA may bc askcd to forward thc hard copy ofthc application ol'thc firm so that norms can bc fixcd and dcj'crred thc casc.

1)any Namc:BALKRISHNA
INI)【」STRIES IIヽ411 1lD,

Mcct No Datc:24/87-

Al′C1/2018
13032019

ハノ′ルクアツ́̂―

僕ま■可 竃平い

“

0:L:P KUMAR

¬勒 滲
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Cascヽ o:339/24/87‐ AI′C1/2018
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.  HQ Fnc:01/87/050/01145/AM19/  ‐RI A Fnc103/94/040/00461/AM16/ Lic No/1)atc:0310798842
11 092015

,   Dccision i Thc committcc cOnsidcrcd thc casc as pcr agcnda and notcd thatthc nOmrs havc alrcady bccn flxcd by Norms
‐   Committcc― Vll in its Mccting No 22/87/ALC1/2015 which was hcld on 22 03 2016  1 hcrcforc,cOminittcc dccidcd to

、vithdraw thc casc

l  Case No:130/24/87-AI´ C1/2018  Pary Namc:BA【 KRISIINA     Mcct No′Datc:24/87      Status:
INDUSTRII,S IIMITl〕 D,       ALC1/2018            withdrawan

13032019

21 HQ Fit ll1/87/050/00936/AM19/ RI´
A Fit Ю3/94/040/00460/AM 16/ 1Hc NoA)atc0310798871

14092015

Decision : 1｀hc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that thc nOmrs havc alrcady bccn flxcd by

Nonns Committcc― VH in itsヽlccting No 22/87/ALC1/2015 which was hcld on 22 03 2016 Thcrcforc,cOmmittcc
dccidcd tO、 vithdra、v thc casc

Caso No.:340/24/87-ALC1/2018  Pany Namc:BAI KttSHNA     Mcct No/Datc:24/87-      status:

INDUSTRI13S IIMITI,D,       ALC1/2018            、vithdrawan
13032019

22 HQ FIc:01/87/050/O H 46/AM19/  RLA Filc:03/94Ю 40/00478/AM16/ 1lc No/1)atc:0310798912

15092015

Dccision : Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that thc nomrs havc alrcady bccn flxcd by

Nonlns Committcc― VII in its Mccting No 22/87/AI C1/2015 which was hcld On 22 03 2016  ThcrcfOrc, cOmmittcc
dccidcd to withdra、 v thc casc

l  lCase No■ 341/24/87 ALC1/2018  Party Namc:SUMILON       Mcct No/Datα 24/87     statu∬
IP01_YESl13R LIMITED        ALC1/2018            Dcrcrred

13032019

23 HQ Fnc101/87/050/OH 47/AM19/ RLA Filc 52/24/040/00046/AM16/ 1Hc No/Datc:5210041639
23092015

Dccision:1｀ hc cOilnmittcc dccidcd tO asccllain fIOm thc cOnccrncd RA whcthcr norms havc alrcady bccn ixcd Or not
so that no cOmplicatiOn ariscs in futurc on account ofdOublc ratiflcation Ofnorms lfnorms arc not flxcd sO far,thcn thc

RA may bc askcd lo FOr、 vard thc hard copy ofthc applicatiOn ofthc lirm so that nOrms can bc flxcd and dcfcSITcd thc casc

Case No.:389/24/87-Alン C1/2018   Pany Namc:ESSI:N SPE(〕 IAl.11‐ Y McctNo/Datc:24/87-       status:

「
II MS PVl LTD,            Al.C1/2018             withdrawan

13032019

24 11Q Filc 101/87/050431195/AM19/  ‐
RLA Filc:24/24/040/00017/ム 』И16/ 1ic No/1)atci2410041830

28092015                            1

Decision : l hc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that thc nomrs havc alrcady bccn flxcd by

Norns Colnmitcc VH in is Mccing No 14/87/ALC1/2016 which was hcld on 20 02 2017 ThcrcfOrc cOmmllcc
dccidcd to withdra、 v thc casc

Caso No.:342/24/87-AI′C1/2018  Pany Nalllc:NAVRATAN      Mcct No/1)atci24/87-      status:
SPIうCIALTY CHEMICAI´ S Ll´ P  AI´C1/2018           Dcrcrred

25                                                         13032019
‐HQ Filc:01/87/050/01148/AM19/  RLA Filc 108/24/040700209/AM 16/ 1lc No/1)atc:0810136184

06 102015

&Lp b-.- t.---^



Decision : 'l'hc committce dccidcd to asccrtain from thc conccrncd RA whcthcr norms havc already bccn fixcd or not
iso that no complication ariscs in futurc on account ofdoublc ratification ofnorms . Ifnorms arc not fixcd so lar, thcn thc
RA may bc askcd to lorward thc hard copy ofthc application oflhc firm so that norrns can bc fixcd and dclcncd thc casc.

Caso No:343/24/87-AI,C1/2018  Palty Namc:SAMPARK
INDUSTRH]S LTD

Mcct No/Datc:24/87-

ALC1/2018
13032019

Status:
I)cferrcd

26 1HQ Filc 01/87/050/O H 49/AM19/  RLA「
ilc 105/24/040/00325/AM16/ Lic No/Datc:0510395892

13102015

Dccision:l hc cOmmiticc dccidcd lo asccrtain flom thc conccrncd RA whcthcr norms havc alrcady bccn flxcd or not‐

so that no complicatiOn ariscs in fttturc on account ofdoublc ratincation ofnOrms lfnorms arc nol■ xcd sO rar,thcn thc

‐Rノ rヽnay bc askcd lo「 Or、vard thc hard copy ofthc application Ofthc rlrm so that nonms can bc flxcd and dcfc・ rrcd thc casc

Mcct No/Datc:24/87-        status:

ALC1/2018            Dcferrcd
13032019

27 HQ Flc101/87/050/00833/AM19/  1tLA lllc 08/24/040/00174/AM16/ Lic No/1)atc:0810136316
15 102015

】)ccision:l hc cOinmittcc dccidcd lo asccltain iYOm thc cOnccrncd RA whcthcr nOrms havc alrcady bccn flxcd Or not

so that no complication ariscs in ftlturc on account ofdoublc ratincation ofnorms lfnorms arc nol flxcd sO far,thcn thc

Rノ mヽay bc askcd to rorward thc hard copy ofthc applicatiOn Ofthc flrm sO that norms can bc flxcd and dcfcrrcd thc casc

Case No:27/24/87-ALC1/2018   Party Namc MACR()
POI YMERSP ITD

.Case No:344/24/87-ALC1/2018  Palty Namcl MACR()P()LYヽ 4ERS McctNo/Datc:24/87-
I                       PI´ TD                  AI C1/2018

13032019

HQ Filc:01/87/050/OH50/AM19/ RLA Fnc:08/24/040/00200/AM16/ Lic No/Datc:0810136317

Status:
I)cfcrrrd

|

Decision : l'hc committcc dccidcd to asccrtain from thc conccrncd RA whcthcr norms havc alrcady becn fixcd or not
so that no complication ariscs in futurc on account ofdoublc ratification ofnorms . lfnorms arc not tlxcd so lar, thcn thc
RA may bc askcd to forward thc hard copy ofthc application ofthc firm so that nonns can bc fixcd and dcfcrrcd rhc casc.

Sl at us:
l)cltrrcd

15102015

ICase No:345/24/87-ALC1/2018  Party Nalnnc MACRO POLYMERS Mcct No/1)atc:24/87-
P LTD                 AI´ C1/2018

13032019

29 HQ Fnc:01/87/050/OH51/AM19/ RLA「 ilc:08/24/040/00221/AM16/ Lic No/1)atci0810136333
19102015

1Decision:l hc cOmmittcc dccidcd 10 asccrtain f10m thc conccrncd RA whcthcr norms havc alrcady bccn ixcd Or not
so that no complication ariscs in ftlturc on account of doublc ratillcatiOn of norms lf nOrms arc not llxcd so far,thcn thc

RA may bc askcdlo fOr、 vard thc hard cOpy ofthc application Orthc rlrnn so that norms can bc rlxcd and dcftSrrcd thc casc

lCase No:390/24/87-ALC1/2018  Pary Namc:KATAl.INl]      Mcct No/Datci24/87-      status:

INFRAPRODUCTS PVT LTD   ALClノ 2018            Dctrrcd
13032019

30‐
iQ Filc 101/87/050/01196/AM19/ RI´ A riに 50/24/040/00012/AM16/ Lic Noわ ato5010002226

20102015

1Dccision:l hc cOmmittcc dccidcd to asccrtain l予 Om thc conccrncd RA whcthcr norms havc alrcady bccn ixcd Or not

L'lt rct )-.^2''
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so that no complication ariscs in futurc on account ofdoublc ratification ofnorms . If norms arc not fixcd so far. thcn thc

-,,RA 
may bc askcd to forward the hard copy ofthc application ofthe firm so that norms can be fixcd and defcrrcd thc casc.

Case No:346/24/87-ALC1/2018  Palty Namc:RI〕 NEWSYSINI)IA
I                      PRIVATE LIMITl]I)

31 HQ Fnc:01787/050/OH52/AM19/ RLA lヽ lc:07/24/040/0()221/AM16/

Mcct No′Datc:24/87-

ALC1/2018
13032019

1ic No/Datc:0710108949

27102015

Mcct No Datc124/87-

ALC12018
13032019

Status:
Dcferrcd

Status:
Dcferred

Stat us:
Dcfirrcd

Status:
Defcrred

Decision : The committcc considcrcd thc casc as pcr agenda and dccidcd to dcfcr thc matter for examination ofthc
casc by Tcchnical Expert(Consultant) {SK}.

Case No:347/24/87-ALC1/2018  Palty Namc:MACRO POl′ YMI:RS Mcct No/Datc:24/87-
P LTD                ALC1/2018

1                                                            13032019
1HQ Filc:01/87/050/O H 531磁19/ RLA l■ lc:08724/040/00213/AM16/ Lic No/Datc:0810136419

02. I 1.2015

Decision : l hc committcc dccidcd to asccrtain lrom the conccmcd llA whcthcr norms havc alrcady bccn fixcd or not
so that no complicatjon ariscs in futurc on account otdoublc ratification ofnorms.Ifnorms arc not fixcd so far, ihcn thc
RA may bc askcd to forward thc hard copy ofthc appliaation ofthc firm so that norms can bc fixcrl and dcfcrrcd thc casc.

Casc No:349/24′ 87-Al,C1/2018  Pany Namcl MACRO POLYMERS McctNo/1)atc:24/87-
P LTD                   ALC1/2018

13032019

33 HQl・
lt Ю1/87/050/O H55広 M19/ RLA llに 108/24/040/00217/AM16/1lc No7rDatcЮ 810136420

Status:
I)eferrcd

02. r 1.2015

rDecision : Thc committcc dccidcd to ascqrlain from thc conccrncd I{A whcthcr norms havc alrcady bccn iixcd or not
so that no complicalion ariscs in futurc on account ofdoublc ratification ofnonns . lf norms arc not fixcd so far. thcn thc
RA may bc askcd to forward thc hard copy ofthc application ofthc firm so that norms can bc fixcd and dcfcrrcd ihc casc.

34

Casc No:391/24/87 ALC1/2018  Parり Namc:RAVJI KHODA AND McctNo′ つatc:24/87-
SONS                 AIン C1/2018

13032019

HQ Fnc:01/87/050Ю  H 97/AM19/ RLA「 nc:24/24/040/00026/AM16/ Lic No/Datc2410041858
03.1 1.2015

Decision : Thc committcc dccidsd to asccnain from thc conccrncd Ii.A whcthcr norms havc alrcady bccn fixcd or not
so that no complication ariscs in futurc on account o1'doublc ralification ofnorms . If norms arc not fixcd so far, thcn thc
RA may bc askcd to lorward thc hard copy ofthc application ol'thc firm so that norms can bc fixcd and clcfcrrcd thc casc.

‐Casc No:182/24/87-AI´ C1/2018  Party Nainci SYNTHIう 1lC
PACKl〕 Iく S PI TI)

35 HQ Filc101/87/050/00988/AM19/ RLA「
ilc 07/24/040/00247/AM 16/ Lた No/11atc0710109010

05 11 2015

1)ccision : l hc cOminittcc dccidcd 10 asccltain ioin thc cOnccrncd iく ′ヽ 、vhcthcr norms havc alrcady bccn iixcd Or nol

so that no coinplication ariscs in ftlturc on account ofdoublc ratirlcation ofnorms lfnorms arc not rlxcd so frlr,thcn thc

lR/ヽ
 may bc askcd to for、 vard thc hard copy()f thc application or thc l,rm so that norins can bc tlxcd and dじ itrrcd thc

A" t p /_.-,--,2
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casc

Case No.:183/24/87-ALC1/2018  Party Namc SYNTHl〕 TIC
PACKLRS P LTD

HQ Filc:01/87/050/00989/AM19/ RI′ Fヽilc:07/24/040/00246/′ Mヽ16/ Lic No/Datc:0710109009

Mcct No′1)atc:24/87-

ALC1/2018
13032019

Mcct No/Datc124/87-

AI´C1/2018
13032019

S(atus:
I)cfcrrcd

Status:
Withdrawan

Status:
l)cfcrrcd

Status:
I)rli'rred

05.11.2015

DeciSion : The committcc dccidcd to ascertain from thc conccmcd RA whcthcr norms havc alrcady bccn fixcd or not
so that no complication ariscs in fulurc on account ofdoublc ratification ofnorms . If norms arc not llxcd so l'ar, thcn thc
RA may bc asked to forward thc hard copy ofthc application ofthc firm so that norms can bc fixcd and dcfcrrcd thc casc.

Case No:151/24/87-ALC1/2018  Party Namc:R R KA13EI
LIMITEI),

IIQ Fi)c :01/87/050 /00957 /AMlg/ Rl.A Filc :03/95/04 0100462lAMl6t t-ic.NorDatc:0310800094
06112015

Decision : Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that thc nomrs havc alrcady bccn ixcd by

Norms Commi■ cc VII in is Mccting No 12/87/AI′C12016 which was hcld On 24 H 2016 Thcrcforc,committcc
dccidcd tO、vithdraw thc casc

Case No;19/24/87-AI′ C1/2018   Palty Nalnc:MACRO POI YMI〕 RS Mcct No/Datc:24/87-
PI´TD                 ALC1/2018

13032019

HQ Fnc:01/87/050/00825/AM19/ RI_A Fnc:08/24/040/00231/AM16/ Lic No/Datα 0810136548
19.11.2015

Decision : 'l'hc committcc dccidcd to asccrtain from thc conccrncd R.A whethcr norms havc alrcady bccn Ilxcd or not
so thal no complication ariscs in futurc on account ofdoublc ratification ofnorms.Ifnorms arc not fixcd so far. thcn thc
I{A may bc askcd to forward thc hard copy ofthc appiication ofthc firm so that norms can bc fixed and dcfcrrcd thc case

Case No:21/24/87-ALC1/2018   Palty Namcl MACRO POLYMl〕 RS McctNo′つatc:24/87-
P LTD                  ALC1/2018

13032019

HQ Fnc:01/87/050/00827/AM19/  RLA Fnc108/24/040/00278/AM16/ Lic No/Datc:0810136547

19112015

Decislon:Thc cOmmittcc dccidcd tO asccltain■om thc conccrncd RA whcthcr nOnns havc alrcady bccn ixcd Or nOt
so that no complication ariscs in futurc On account ofdOublc ratincation ornonns lfnorms arc not flxcd sO far,thcn thc

ltA rnay bc askcd to fOr、vard thc hard copy ofthc applicatiOn orthc flrm so that norms can bc flxcd and dcnerrcd thc casc

Case No:348/24/87-ALC1/2018  Party Namc:RAl HNA        Mcct No7Datc:24/87-      status:
PACKACING INDIA PVT ITD,  ALC1/2018            DoFcrred

13032019

HQ Filc 101/87/050/O H 54/AM19/  RLA Filc:07/24/040/00275/AM16/ 1´ ic No/Datc:0710109070

23112015

Decision:I｀ hc cOmmittcc dccidcd to asccrtain flom thc conccrncd RA whcthcr nOrms havc alrcady bccn ixcd Or nOt
so that nO cOmplicatiOn ariscs in fttturc on account ofdoublc ratiflcation ornorms lfnorms arc not ixcd so far,thcn thc

RA may bc askcd to lbrward thc hard cOpy ofthc application ofthc flrm so that norms can bc rlxcd and dc60rrcd thc casc

40
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Casc No:40/24/87-ALC1/2018   Palty Namc KAYPl,Iう
POLYヽ4ERS

Mcct No/Datc:24/87-

ALC1/2018
13032019

Stat us:
Dcfcrred

Stat us:
Withdra$,an

41 HQ Fnc101/87/050/00846/AM19/  RLA F‖
c:08/24/040700297/AM 16/ Lic No/Datc:0810136627

03 122015

Dccision:Thc cOmmltcc dccidcd 10 asccltain iom thc cOnccrncd RA whcthcr nOrms havc alrcady bccn flxcd or not

so that nO cOmplication ariscs in futurc on account ofdoublc ratirlcation ofnOrms li norms arc not rlxcd so rar,thcn thc

Lヽ may bc askcd to for、 vard thc hard copy ofthc application ofthc flrm so that norms can bc flxcd and dctcrrcd thc casc

Case No:16/24/87-ALC1/2018   Pary Namc:(〕 A」 JIくAJ A(〕 ENCY Mcct No/Datc:24/87-
PttVATE LIMITED         ALC1/2018

13032019

42 HQ Filc:01/87/050/00822/AM19/  RI′
A lllc:02/24/040/00157/AM16/ 1lc No/Datc:0210206316

07122015

Decision : Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that thc nomrs havc alrcady bccn flxcd by

Nonns Colninitcc― VIIin its Mccting No 5/87/AL(,1/2016 which was hcld On 15 07 2016 ThcrcrOrc,committcc dccidcd

to、vithdra、v thc casc

Status:
I)elcrrcd

Casc No:22/24/87-AI.C1/2018 Paiy Namc MACRO POI´ YMERS McctNo/Datc:24/87-
P LTD                  ALC1/2018

13032019

43 HQ Filc:01/87/050/00828/AM19/  RLAl■
lc:08/24/040/00255/AM16/ Lic N″ Datc:0810136668

07122015

Decision:l hc cOmmittcc dccidcd tO asccrain f10m thc cOnccrncd RA whcthcr norms havc alrcady bccn flxcd Or nOt

.so that no complication ariscs in fllturc on account ofdoublc ratiflcation Ofnorms lfnonlns arc not ixcd so lhr,thcn thc

RA may bc askcd 10 fOr、 vard thc hard cOpy ofthc application ofthc flrm sO that nOrms can bc Flxcd and dcrcrrcd thc casc

Case No:24/24/87-AIン C1/2018   Pary Namc:MACRO POI′ YMERS McctNo/Datc:24/87- Status:
DefcrrcdP LTI) AI´C1/2018

13032019

44 HQ Fic101/87/050/00830/AM19/  RLA Fic:08/24/040/00290/AM16/ Lic No/Datc:0810136669
07122015

Decision:1‐ hc cOnllllittcc dccidcd to asccrlain flom thc conccrncd RA、 vhcthcr norms havc alrcady bccn flxcd Or not
so that no complication ariscs in futurc On account ordoublc ratiflcation OfnOrms lfnorms arc not rlxcd so far,thcn thc

RA may bc askcdto fOr、 vard thc hard cOpy Ofthc applicatiOn ofthc 6rm sO that norms can bc ixcd and dcrcicd thc casc

Case No:28/24/87-ALC1/2018   Pa■ y Namc:ヽ
`ACR()POLYMERS McctNo/1)atc124/87-P LTD                IALC1 2018

13032019

45  Q Filc:01/87/050/00834/AM19/  RL′
A「ilc 108/24/040/00253/AM16/ ILic No7Datc:0810136667

07.t2.2015

Decision : 'l'hc committcc dccidcd to asccrlain from thc conccrncd I{A whcthcr norms havc aJrcady bccn fixcd or nol
so that no complication ariscs in futurc on account o[doublc ratification ofnorms . Ifnorms are not fixcd so far, thcn thc
I{A may bc askcd to forward thc hard copy ofthc application ofthc firm so that norms can bc fixcd and dcfcncd the casc

Status:
Defcrrcd

八つ い―



HQ Filc:01/87/050/00839/AM19/  RLA l■ lc:08/24/040/00317/AM16/ Lic No′ Datc:0810136725

11

Case No:33/24/87-ALC1/2018   Palty Namc:VISHAKHA
POLY「 AB PI´lD

Dccls10n:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda

Nonns Committcc― VIlin is Mccting No 8/87/ALC1/2016 which
to、vithdraw thc casc

Casc No:34/24/87-Al.C1/2018   Pa“ y Namc VISHAKHA

Casc No:35/24/87-Al.C1/2018   Party Nainc:VISHAKHA

POI´ Y「 AB PI´TI)

Casc No:360/24/87-Al,C1/2018  Party Nalnc SYNTHETI(〕

PACKI]RS P LTl)

15122015

and notcd that thc nomrs havc alrcady bccn flxcd by

、vas hcld On 29 08 2016 ThcrcfOrc,committcc dccidcd

Mcct No71)atci24/87-

AI´ C1/2018
13032019

Mcct No′つatc:24/87-

Al(〕 1/2018

13032019

Mcct No/1)atc:24/87-

ALC1/2018
13032019

Status:
Withdrawan

Stat us:
Withdra$ an

Stat u s:

l)efcrrcd

Mcct No/1)atc:24/87- Status:
POLYFAB PITD           AI C12018           withdrawan

13032019

47 11Q Filc:01/87/050/00840/AM19/  RLA「
ilc:08/24/040/00316/ノ望ヽ 416/ 1ic No/Datc:0810136726

15 122015

1Dccision:Thc cOmmittcc cOnddcrcd thc casc as Pcr agcnda and nOtcd that thc nomrs havc alrcady bccn 6xcd by
Nonns Committcc― VII in itsヽ lccting No 8/87/ALC1/2016 which was hcld on 29 08 2016 ThcrcrOrc,committcc dccidcd
to、vithdraw thc casc

," HQ File:01,87/050/00841/AMlq/ ltLA trilc:08/24 040,00318 AMI6/ i.ic.No,l)arc:08t0tj67274lt 
t5. I 2.2015

Dccision : l'hc committcc considcrcd tha casc as pcr agcnda and noted that thc nomrs havc alrcady bccn lixcd by
Norms Committec-VII in its McctinB N o.8/87lALC:I /2016 which was hcld on 29.08.2016 Thcrcfore, committcc dccidcd
lo wilhdraw thc casc

Status:
f)efcrred

49 HQ Rt 
Ю1/87/050/00862/AM19/ RI A llk Ю2/24/040/00159/AM16/Lた No/Dttc10210206358

1                                                        15 122015

‐Dccision:Thc cOminittcc dccidcd tO asccnain frOm thc conccrncd RA whcthcr nonns havc alrcady bccn flxcd Or nOt

10 that no complica10n ariscs in fllturc On account ofdoublc ral■ calon Ofnorms lfnorms arc not ixcd sO far,thcn thc
lRA may bc askcd,o「

or、vard thc hard cOpy Ofthc applicatiOn orthc nrm so that nOnns can bc ixcd and dcrclTcd thc casc

case No.:56/24IE7-ALCl/20r E I'arty Namc: TIiGA INDtisrRIlrs Mcct No/Datc:24l87-
t,'fD. At,c l/2018

13.03.2019

50 HQ Fnc:01ノ
87/050/01166/AM19/ RLA l■ lc:07/24/040/00314/AM16/ Lic No月 )atc:0710109179

18122015
‐
Dccision:1‐ hc cOmlnittcc dccidcd to asccltain from thc cOnccrncd RA whcthcr nOnlns havc alrcady bccn ixcd Or nOt

so that no complication ariscs in iturc On accounl of doublc ratillcation Of norms lf norms arc not llxcd sO lar,thcn thc

lRA lmay bc askcd to fOrward thc hard cOpy Ofthc application ol｀ thc flrl■ sO that nOrnns can bc flxcd and dcnoFCd thC casc

51 1casc No:23/24/87-AI′ C1/2()18    Palty Nal■lci lヽ 4A(〕 R01)()IYM〕 ,ItS Mcct No′ Datc 24/87-

A^'/ t, l-"*
Status:



t2

P. LTI). At.C l/2018 Deferred
13.03.201 9

HQ Filc :01/87/050 /oo82g/AMlgl RLA I.itc :08/241040/00310/AM l6l Lic.No/Datc:0810136782
23.12.2015

Decision : l'hc committec dccidcd to asccrtain from thc conccrncd RA whcthcr norms havc already bcen fixcd or not
so that no complication ariscs in futurc on account ofdoublc ratification ofnorms . If norms arc not fixcd so hr, thcn the
RA may be askcd to forward thc hard copy ofthc application of thc firm so that norms can bc fixed and dcf'crrcd thc casc

case No.:36/24l87-ALC 1/20t 8 Pany Namc: MAClto poLyMERS Mcct No/Datc:24lg7- status:
P. LTI). ALC I /2018 Dcferred

13.03.2019

,, IIQFilc :01187 /050/00842lAMt9t I{LA liilc :08/24104 otoo32i tAMt 6t Lic.No/Darc:0810136784
28.12.20t 5

Dccision : l'hc committec dccidcd to asccrtain from thc conccrncd RA whcthcr norms havc already bccn fixcd or not
so that no complication ariscs in fulure on account ofdoublc ratification ofnorms . If norms arc not fixcd so far, thcn theIIA may be asked to forward the hard copy ofthe application ofthc firm so that norms can bc fixcd and defcrrcd thc case

Case No.:350/2418i-Ll,C1l20t8 pany Namc: MACITO pOLyMI.tI{S Mcct No/I)atc:24lg7- status:
P. LTI). Al.C l/2018 Dcferred

l3.03.2019

53 
IIQFilc:01/87/050/0t 156/AMtg/ RLA l,ilc :08/24104 o/oo3oi /LMt6/ Lic.No/Datc:0810136797

29.t2.20t5
Decision : 'l'hc committec dccided to asccrtain from thc conccmcd RA whcthcr norms havc alrcady bccn fixcd or not
so that no complication ariscs in futurc on account ofdoublc ratification ofnorms . If norms arc not fixcd so l'ar, thcn thcrRA may bc askcd to forward thc hard copy ol'the application ofthc firm so that norms can be fixcd and dcfcrrcd thc case

case No.:351/2418 i-Ar,cir2ors parry Namc: sr{F LlMr frrD Mcct No/Darc:24lg7- sratus:
ALC l/2018 Deferrcd
13.03.2019

., IJQ Filc :01/87/050/0 t t57 /AMi9/ I\L,A l.ile :04/24/040/0or26tAM16t Lic.No/Datc:0410161475)4 
Jo. I 2.20 t 5

Dccision : Thc committcc dccidcd to ascc(ain from thc conccrncd RA whcthcr norms have alrcady bccn fixc<l or not
so that no complication ariscs in futurc on account ofdoublc ratification ofnonns.Ifnorms arc notixcd so lbr, thcn thc
RA may bc askcd to forward thc hard copy ofthc application ofthc firm so that norms can bc fixcd and dclcrrcd thc casc

case No.:152/24lE7-ALc1/20 r E pany Name : sr{tr LIMI1}iD Mccr No,rData:24l87- starus:
ALCI/2018 Defcrred
13.03.20t9

.. HQ Fiic:ol'87/050/0lt58,AMl9' r{r.A rrirc:04r241040'00r27/AMr6. Lic.No/Darc:04l0lbr470rr 
io. r2.2or5

Decision : l'hc committce dccidcd to asccrtain from thc conccrncd RA whcthcr norms havc alrcady bccn fixcd or not
so that no complication ariscs in futurc on account ofdoublc ratification ol-norms . lf norms arc not fixcd so far, thcn thc
RA may hc askcd to forward thc hard copy ofthc application oflhc firm so that norms can bc fixcd and dcfcrrcd thc casc

tu case No':133/2 4187-Al,c1l20r9 parry Namc: ITALKI{rsllNA Mcct No/l)arc:24l87- srarus:
lNDUSllilES LIMI] Ilt) ALC]/2018 Withdrawan

x,lh /t.........^^

ftIffq q-qrc7 61Ltp r<iJM.a.R
oo *P{ft-6 fttt: t':rqIrrD,. oeFr
5tis' - -qr{ q7rfi r. Tjq j66Fr

,qlf; 
- '.-.; :. .T 4-rriTq

1,1'r,rs(,.., l F, .- r,rirrt.,-::i:. , r, -:r R"<i]
Uclyog B,;ir.,v.rn, Ncw D€,lhi
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13032019

HQ Filc:01/87/050/00939/AM19/  RLA l■ lc:03/94/040/00809/AM16/ Lic No/Datc10310801579

05012016

Dccision : Thc cOinmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that thc nOmrs havc alrcady bccn flxcd by

Nonns Coinmittcc VH in its Mccting No 3/87/ALC1/2016 which was hcld On 03 06 2016 ThcrcfOrc,cOmmntcc dccidcd

to withdraw thc casc

Case No:2/24/87-AI.C1/2018     Palty Namci SAMP´ JtK         Mcct No/1)atc:24/87-       status:
INDUSTRIES LTD           ALC1/2018             DcFerred

13032019

57 HQ Fnc:01/87/050/00808/AM19/ RLA「 nc:05/24/040/00491/AM16/ Llc No/1)atc:o510397213
06012016

1  Dccision:Thc cOmmitcc dccided tO asccnain from thc cOnccrncd ltA whcthcr nOrms havc alrcady bccn Axcd Or not

l  SO that nO complicalon ariscs in fllturc on account oFdOublc ra■ ■cation ofnonlls IFnorms arc not ixcd so far,thcn thc
RA may bc askcdlo fOr、 vard thc hard cOpy Ofthc application ofthc nrm so that norms can bc ixcd and dcrc・ rrcd thc casc

Case No:356/24′ 87-AI′C1/2018   Party Namc:13ASIく UR【」NISEAL  4ヽcct No/1)atc:24/87-      status:
PRIVATE I.IM11｀1:D.         ALC1/2018            Dcrcrrcd

13032019

58 HQ FHc 01/87/050/01162/AM19/ ‐
RI.AIヽ lc:07/24/040/00342/AM16/ L」 c No/Datc:0710109244

08012016

Decision:Thc cOmmittcc dccidcd to asccnain f10m thc conccrncd RA whcthcr norms havc alrcady bccn flxcd Or not

l   so that no conlplication ariscs in ftlturc On account ofdoublc ratillcation ornorms IFnorms arc not flxcd sO rar,thcn thc

RA may bc askcdlo fOr、 vard thc hard cOpy Ofthc applicatiOn Ofthc inln sO that norms can bc 6xcd and dcrt・rrcd thc casc

‐  Casc No.:367/24/87-Al,C1/2018  1Party Namc:ESSIじN SPECIALITY McctNo/1)atc:24/87-      status:
FILMS PVT LTD,           ALC1/2018            DcFcrred

13032019

59 1HQ Filc:01/87/050/01173/AM19/ RLA l■ lc:24/24/040/00032/AM16/ 1ic No Datc 2410041892

08012016

Dccision:Thc cOmmlttcc dccidcd to asccnain f10m thc cOnccrncd RA whcthcr nOrms havc alrcady bccn「
xcd or not

so that no cOnaplicatiOn ariscs in fllturc on account ofdoublc ratincation。
「 nOrms ifnorms arc not flxcd so Far,thcn thcl   RA nnay bc askcd lo「

Or、vard thc hard cOpy ofthc applicatiOn ofthc flrm sO that norins can bc nxcd and dcferrcd thc casc

l  Case No:368/24/87-AI.C1/2018  Party Namc ESSI:N SP1lCIALITY Mcct No/1)atc124/87-      status:
FILMS PVTI´ TD,           ALC12018            、vithdrawan

13032019

60 11Q Filc:01/87/050/01174/ノ
Mヽ19/  RLA「 ilc:24/24/040/00036/AM16/ Lic No′1)atc:2410041893

08012016
‐   Decision : Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and nOtcd that thc nomrs havc alrcady bccn flxcd by

Nonns Committcc VH in its Mccting No 14/87/AI´ C1/2016 which was hcld on 20 02 2017 Thcrcforc,cOmmittcc
dccidcd tO、 vithdra、v thc casc

Case No:369/24/87-AI′ C1/2018  ‐Party Namc:ESSI〕 N SPECIALITY 4ヽcct Non)atc:24/87-      status:
61                        FlLMS PVT LTD,           AI C1/2018            vyithdrawan

13032019

人え″あ″へ̂



HQ Filc:01/87/050/OH 75/AM19/
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RLノ lヽlilc 124/24/040/00034/′ Mヽ16/ 1ic NO/1)atc:2410041894

08012016

Decision : l'hc committcc considcrcd thc casc as pcr agcnda and
Norms Committee-VlI in its Mccting No. t4/8j lltl.Ct /2016 whrch
dccided to withdraw thc casc.

noted rhat thc nomrs have alrcady bccn fixcd by
was hcld on 20.02.2017 Thcrc[orc. commrrree

Status:
I)cfcrrcd

62 
llQ File :01/87/050/01 184/AMtg/ ttLA L:itc :24/241040/00038/n Mt6/ Lic.No/Date:2410041909

22.01.2016

l)ecision : fhc committcc dccidcd to asccrtain lrom rhc conccrncd l{A whcrhcr norms havc alrcady bccn fircd or nor
so that no complication ariscs in futurc on account ofdoublc rctification ofnorms . If norms arc not fixcd so far, thcn thc
RA may bc asked to forward thc hard copy ofthc application ofthc firm so that norms can bc fixed and dcferred thc casc

Case No:373/24/87-AI′ C1/2018  Pary Namc:SHRI】 ■lIRUPATI  Mcct No/Datc:24/87-
POLYPACK              ALC1/2018

13032019

CaseNo.:29l24lE7-ALCI/2018 PartyNamc:pol yt.tNK Mcct No′1)atci24/87- Status:
Defcrrcd

2s.01 .2016

Decision : l'hc committcc decidcd to asccrtain from thc conccrncd I{A whethcr norms havc alrcady bccn fixed or not
so that no complication ariscs in futurc on account ofdoublc ratification ofnorms . If norms arc not fixcd so far, thcn the
IIA may bc askcd to forward thc hard copy ofthc application ofthc firm so that norms can bc fixcd and tlcltrcd rhc casc

POLYM ERS(INDIA)I_IMI「 1:1) ALC1/2018
13032019

HQF‖c101/87/050/00835/AM19/ IRLA F‖ c:08/24/040/00368/AM16/ Lic No/Datc:0810137073

Casc No:1/24/87-AI.C1/2018    Pa■ y Nalnc SANGHVITECHN() Mcct No/1)atc:24/87-
PRODUCTS              ALC1/2018

13032019

Status;
Deferred

, , IIQ F'ilc:01 87r050/00807,AM lqr RLA Irilc:08 24.040.0017J,4Mt6 I ic.No,Darc:08101 ]7l flh4 
o.l.o2.2o 16

Decision i l'hc committcc dccidcd 10 asccnain from thc conccnrcd IIA whethcr norms havc alrcady bccn fixcd or not
so that no complication ariscs in futurc on account ofdoublq ratification ofnorms . Ifnorms arc not fixcd so far, thcn thc
RA may bc askcd to forward thc hard copy ofthc applioation ofthc firm so that norms can bc fixed and dcfcned thc casc

*l F t--,.--'^
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Casc No:353/24/87-AI.C1/2018  Party Namc:ASIHRVAD PIPES

PVT LTD,
Mcct No/1)atc:24/87-

ALC1/2018
13032019

HQ Filc:01/877050/OH59/AM19/ IRLA Iヽ lc:07/24/040/00308/AM16/ 1Jc No/Datc:o710109350

03022016

65 )ecision:Thc cOmmitcc cOnddcrcd thc casc as pcr agcnda and dccidcd 10 ratl″ thC liCcnsc as follows

EXPORT IIEM IルIPOlギ I ITElνI

UPVC Column Pipes for different t,?es and
sizcs-Nct contcnr ofPVC l{esin 100.344 MT

RA may takc consequential action as per policy / proccdurcs

Case No.:354/24/87-Alン C1/2018  Party Namc:ASHIRVAD PIPI]S  Mcct No/1)atc124/87-
PVT LTD, ALClつ 018

13032019
HQ Flc:01/87/050/OH 60/AM19/ IRLA lヽ lc:07/24/040/00306/AM16/ Lic No71)atc:o710109356

03022016

66 Decision:Thc cOmmitcc cOnsldcrcd thc casc as pcr agcnda and dccidcd lo ran″ thC HCCnsc as fol10ws

QTY

翌ittL翌

QlY

Status:
Approved

Sta(us:
Approved

. r.xrqxa trE_11_- 
i

UPVC Column Pipcs for diffcrcnr rypcs and I

sizcs-Ncr conrcnr oi PVC Rcsin 

l:0 
50_6 MT 

]
RA may take consequcntial action as per policy / proccdures

QlY

QlY

100506ヽ11

Case No.:355/24IE7-ALCl/201E Parry Name: ASI IIRVAD plpES Mcct No/Datc:24l87-
PVT LTD., AI-C I/20I8

13.03.20r9
HQ Filc:01/87/050/OH61/AM19/ RLA l■ lc10724/040/00305/AM16/ Lic No/Datc:0710109362

04022016

67 )CCiSion:]hc cOmmittcc cOnゞ
dcrcd thc casc as pcr agcnda and dccidcd 10 ranfv thc liccnsc as「 ollows

Case No:37/24/87-A:′ (〕 1/2018    Part、 aヽin c:ヽ 41,(〕 APIX 1ヽ4cct N()/1)atc:24/87-        status:

St al us:
Approved

DEAIINiARK PRIVA ri:1lMII EI)Al C1/2018 Withdrawan

68 HQ rib:01/87/650/00843/AM19/ RLA riに
:02/24/040/00187/AM16/ 1lc Noわatc0210206477

05022016

Dccls10n :l hc cOmmittcc cOnsidcrcd thc casc as Pcr agcnda and nOtcd thatthc nomrs havc alrcady bccn fixcd by

八フ′んンーー
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Norms Committcc-VII in its Mccting N o.2/87/Al,C\/2ol6 which was hcld on 23.05.20l6 -thcrcforc. 
committcc dccidcd

to withdraw thc casc.

Case No.:357/24I87-ALC l/2018 Parry Namc: ASIIIITVAD plplis Mccr No/Date;24lg7-
PVT Lll), AI.C1/2018

13032019

HQ Filc:01/87/050/01163/AM19/ RLA Filc:07/24/040/00310/Aヽl16/ Lic NO/1)atc:0710109394

15022016

69 Dccision:Thc cOmmitcc conJdcrcd thc casc as pcr agcnda and dccidcd to ra」 取 thc HCCnsc as follows

Case No.:358/24/87-AI′C1/2018  Parり Namc:ASHHtVAD PIPES  Mcct No/Datc:24/87‐
PVT ITD, ALC1/2018

13032019
HQF‖c101/87/050/01164/AM19/ RLA Filc:0724/040/00309/AM16/ Lic No/Datc:0710109395

15022016

701)CCision:l hc committcc cOnddcrcd thc casc as pcr agcnda and dccidcd lo rat″ thc liCCnsc as「onow,

Case No:57/24/87-AIン C1/2018   Pary Namc:MACRO POLYMI〕 RS McctNo/Datc:24/87-
‐                       P LTD                  IALC1/2018

13032019

71 HQ Filc:01/87/05υ
00863/AM19/ RLA「 ilc 0824/040/00407/AM16/ Lic No/1)atc:0810137390

Cascヽ o:3/24/87-Al´ (:1/2018

Stalus:
Approvcd

Status:
Approved

Stat us:
l)efcrrcd

I 0.03.201 6

Decision : Ihc commitlcc dccidcd to asccnain lrom thc conccrncd IIA whcrhcr norms havc alrcady bccn fixcd or not
so that no complication ariscs in futurc on account ofdoublc ratification ofnorms . lfnorms arc not fixcd so tar, thcn thc
RA may bc askcd to forward thc hard copy of thc application ofthc firm so that norms can bc fixed and dcfcrrcd thc casc

Status:
l)eferred

-- llQ Filc :01 ,87/050i 00809/4 M l9/

'Dgcision : l'hc commiltcc dccidcd to asccrtain lrom thc concsmcd I{A whcthcr norms havc alrcady bccn fixcd or not
so that no complication ariscs in futurc on account ofdoublc ratifioalion ofnorms . If norms arc not fixcd so far, thcn thc
RA may bc askcd to forward thc hard copy ofthc application ofthc firm so that norms can bc fixcd and dcfcrcd thc casc

Pary Namc:MACRO POLYMl:RS
P LTD

RLA 
「
ilc:08/24/040/Oo365/ノ Mヽ16/

Mcct No Datc:24/87-

ALC1/2018
13032019

Lic No/Datc:0810137402

11032016

I「嗜PORT ITEM

H5046MT I PVC RESIN

AJ l. t-,"y*-,,^
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r I .03.201 6

Decision : Thc committcc dccided to asccrtain from thc conccrncd IIA whethcr norms havc alrcady bccn fixcd or not
so that no complication ariscs in futurc on account ofdoublc ratification ofnonns. Ifnorms arc nothxcd so far, thcn thc
RA may be askcd to forward thc hard copy ofthc application ofthc finn so that norms can bc fixcd and defcrrcd thc casc

‐Case No:4/24/87-ALC1/2018    Pany Namc:MACRO POLYMI〕 RS McctNo/1)atc:24/87-
IP LTD                  ALC1/2018

13032019

HQ「ilC:01/87/050/00810/AM19/ RLA lllc:08/24/040/00354/AM16/ Lic No/1)atc10810137404

Casc No:5/24/87-AIン C1/2018     Party Namc:

P LTI)
ИヽA(〕 Iく()POLYMI〕 IくS McctNO/1)atc:24/87-

ALC1/2018
13032019

Lic No/1)atc:o810137405

11032016

Status:
De[crrcd

Status:

I)cft・ rrt・ d

Slatus:
Defcrred

Stat u s:

I)clt'rrcd

Status:
I)eferred

74
HQ Fnc:01/87/050/00811/AM19/  RLA lヽ lc:08/24/040/00366/AM16/

Dccision : Thc commitcc dccidcd to asccrtain lrom thc crrnccmcd IIA whcrhcr norms have alrcady bccn fixcd or not
so that no complication ariscs in futurc on account ofdoublc ratification ofnorms . If norms arc not fixed so far, thcn thc
RA may be askcd to forward thc hard copy ofthc application ofthc firm so that norms can be fixcd and deferrcd thc casc

case No':49l24l87-ALCI/20r 8 Pafly Namc: MACIto polyMI.){s Meer No/Datc:24187-
P. Ll'l). ALC I /2018

13.03.20I 9

,. HQ Filc :01/87/050/00855/AM t 9/ RLA lrilc :08/24104 otoo353/1\Mt6l Lic.No/t)atc;O81 01 3 7403/) ' 
I LoJ.2o 16

ICasc No:58/24/87-ALC1/2018   Pary Namc:MACRO POLYMIう RS McctNo/Datc:24/87-
I                       P LTD                  ALC1/2018

13032019

76 HQl・
lC 01/87/050/00864/AM19/  RI.Al■ lc:08/24/040/00356/ハ よ416/ Lic No/1)atc 0810137427

Decision : Thc committcc dccidcd to asccrtain from thc conccmcd I{A whcthcr norms havc alrcady bccn fixcd or not
so that no complication ariscs in luturc on account of doublc ratification of norms . Il'norms arc not lixcd so Iar. thcn the
IIA may bc askcd to forward thc hard copy oflhc application ofthc firm so that norms can bc fixcd and dcfcncd thc casc

15.03.201 6

Decision : Thc committcc dccidcd to asccnain from thc concerned RA whcthcr norms have alrcady bccn fixcd or not
so that no complication ariscs in futurc on account ofdoublc ralificalion ofnorms . If norms are notjjxed so far, thcn the
RA may bc askcd to forward thc hard copy ofthc application ofthe firm so that norms can be fixcd and dcfcrred thc case

Case No:47/24/87-AI.C1/2018   Party Namc:MACRO POLYMERS McctNo/1)atc124/87-

P LTD                 ALC1/2018
13032019

77 HQ Filc:01/87/050/00853/AM19/  RLA Filc:o8/24/040/00361/AM16/ Lic No′ Datc:0810137429
‐                                15032016

Decision : Thc uommillcc dccidcd to asccrtain from thc conccrncd RA whcthcr norms harc alrcady hccn fixctl or nor
so that no complication a scs in future on account ofdoublc ratification ofnorms. Ifnorms are not iixcd so far, thcn thc
RA may be askcd to fbrward thc hard copy ofthc application ofthe firm so that norms can be fixcd and dcfcncd thc casc

AJ I tt -,,-,..,,,-
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Casc No:48/24787-AI.C1/2018   Party Namc:MACR()POLYヽ 4EItS Mcct No/1)atc:24/87-
P LTI)                   ALC1/2018

13032019

1HQ Fnc:01/87/050/00854ん Mヽ19/ RLA Iヽ lc10824/040/00358/AM16/ Lic No/Datc:0810137430
15.03.2016

Decision : Thc committec dccidcd to asccrtain from thc conccrned RA whether norms have already bcen fixcd or not
so that no complication ariscs in futura on account ofdoublc ratification ofnorms . Ifnorms arc not fixcd so f'ar.. thcn the
RA may bc askcd to forward thc hard copy ofthc applicatjon ofthc firm so that norms can be fixcd and defcrrcd thc casc

Stat us:
I)cfc rrcd

Status:
Defcrrcd

S{atus:
Dcfcrrcd

Status:
Dcfcrred

Status:
Deforrcd

Case No:50/24/87-ALC1/2018   Palty Namcl MACRO POLYMERS Mcct No/Datc:24/87-

|                       ,P LTD                  ALC1/2018
13032019

79 HQ「
ilC:01/87/050/00856/AM19/ RLA lilc:08/24/040/00362/AM16/ Lic No/1)atc10810137426

83 Casc No.:60/24187 -Al,Cl12018 Parry NiLrnc: MACtttO POLYMLI{S Mccr No/Darc:24187-

/\J/ lc,-,--..-a

1s.03.201 6

Decision : Thc commiltcc dccidcd to asccrlain from thc conccmcd ILA whethcr norms havc alrcady bccn fixcd or not
so that no complication a scs in futurc on account ofdoublc ratification ofnorms. Ifnorms arc no1 fixcd so far, thcn thc
RA may bc askcd to forward thc hard copy o1'thc application oflhc firm so that norrns can bc fixcd and defcrrcd thc case

80

`Casc No:52/24′ 87-ALC172018   Party Namc MACltO P()LYMI〕 itS Mcct No/1)atc:24/87-
P LTD                  AI C1/2018

13032019

‐HQ Filc:01/87/050/00858/AM19/ RLA 1llc:o8/24/040/00355,雨16/ Lic No/Datc:0810137428
15032016

Decision:Thc cOmmittcc dccidcd tO asccltain iom thc cOnccmcd RA whcthcr norms havc alrcady bccn flxcd or nOt

so that no complication ariscs in ftlturc on account of doublc rati■ catiOn ofnonlls lfnorms arc not llxcd so lar,thcn thc
RA may bc askcd tO Forward thc hard cOpy orthc application。

「 thc flrm sO that norms can bc ixcd and dcferrcd thc casc

Casc No:370/24/87-ALC1/2018  Party Nallnc:ROLI〕 NT PLAST    Mcct No/1)atc:24/87-
INDIA PRIVATlilIMITED    ALC1/2018

13032019

81 HQRに
Ю1/87/050/O H 767・kM19/ RLA Hに :24/24/040/00045ハ M16/Lに No/1)atc2410041933

I 6.03.20 r 6

Decision : Thc committcc dccidcd to asccrlain from thc concerned RA whethcr norms have alrcady bccn fixcd or not
so that no complication ariscs in future on account ofdoublc ratification o[norms. If norms are not fixcd so far. than the
RA may bc askcd to forward thc hard copy ofthc application ofthc firm so that norms can be fixcd and deferrcd thc case

Casc No:38/24/87-Al´ C1/2018   Palty Namc:VIKAS IiCOTECH   lヽcct No/1)atc124/87-
LIMITI,D                ALC1/2018

13032019

HQ FIci01/87/050/00844/AM19/  RLA Iヽ lc:05/24/040/00621/AM16/ Lic No/Datc:0510398009

22.03.2016

Dccision : Thc committee dccidcd to asccrtain from thc oonccmcd ItA whcthcr norms havc alrcady bccn fixcd or not
so that no complication a scs in future on account ofdoublc ralification ofnorrns . lf norms arc noi fixcd so far. thcn the
l{A may bc askcd to forward thc hard copy ofthc application ofthc firm so that norms can bc fixcd and dcfcrrcd thc casc

Stal us:
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P LTD                   ALC1/2018             Dclt・ rrcd
13032019

HQ Filc:01/87/050/00866/AM19/  RLA l■ 1● :08/24/040/00408/AM16/ Lic No7Datc:0810137538

29032016

1)ccision:Thc cOmmlttcc dccidcd to asccrtain flom thc cOnccrncd RA whcthcr nOrms havc alrcady bccn ixcd or nOt ‐

so that no complication ariscs in ftlturc on account ofdoublc ratiflcation ofnOrms lfnOrms arc not ixcd so far,thcn thc

RA may bc askcdto fOr、 vard thc hard cOpy ofthc applicatiOn ofthc irm so that nOrms can bc flxcd and dcnじ rrcd thc casc

Case No:45/24/87-Al′ C1/2018   Palty Namcl MACRO POLYMERS Mcct No7Datc:24/87-      status:
P LTD                  ALC1/2018            DeFcrrcd

13032019

84 HQ Filc:01/87/050/00851/AM19/ RLA lllc 0824/040/00346/AM16/ Lic No/Datc:0810137536
29032016

1)ccision:Thc cOmmittcc decidcd to asccrtain flom thc cOnccmcd RA whcthcr nOrms havc alrcady bccn flxcd or nOt

so that no cOmplication ariscs in futurc on account of doublc ratincation of norms lf norms arc not flxcd sO far,thcn thc

RA may bc askcd to for、 vard thc hard cOpy ofthc applicatiOn ofthc flrm sO that norms can bc lxcd and dcnerred thc casc ‐

Case No:55/24/87-AI′ C1/2018   Palty Nainnc:MACRO POI.YMERS McctNo/Datc:24/87-      status:
I                          P LTD                  ALC1/2018            Defcrrcd

13032019

85 HQ Filc:01/87/050/00861/AM19/ RLA「
ilc:o8/24/040/00371/AM16/ Lic No/Date:0810137537

1                                                               129032016

Dccision:Thc cOmmitcc dccidcd tO asccrtain flom thc cOnccmcd RA whcthcr norms havc alrcady bccn ixcd or not

so that no cOmplication ariscs in「 uturc On account ofdoublc ratiflcatiOn ofnOrms lfnorms arc not 6xcd sO rar,thcn thc

RA may bc askt・ d tO fOr、 vard thc hard cOpy ofthc application ofthc ftrm sO that norms can bc ixcd and dcferrcd thc casc l

Case No:6/24/87-AI.C1/2018    Pa■ y Namc:MACR()POLYMI]RS McctNo/Datc:24/87-      status:
I                        P LTD                 ALC12018           Dcttrrcd

13032019

86 HQ Flc:01/87/050/00812/AM19/ RLA 1llc:08/24/040/00403/AM16/ Llc No■ )atc:0810137550
30032016

1)ccision:l hc cOmmlttcc dccidcd to asccrtain f10m thc cOnccrncd RA whcthcr nOrlnas havc alrcady bccn flxcd Or nOt ‐

so that nO cOInplication ariscs in ftlturc on account ordoublc ratiflcatiOn Ofnorms lfnorms arc nol■ xcd sO far,thcn thc
R′ mヽay bc askcd 10 for、 vard thc hard copy ofthc applicatiOn Ofthc flrm sO that norms can bc rlxcd and dcGerrcd thc casc ‐

Case No:46/24/87-Al.C1/2018   Palty Namcl MACR()POLYMl,ItS Mcct No/Datc:24/87-      status:

P LTD                    AI C1/2018             Deferrcd
■3032019

87 HQ Filc:01/87/050/00852/AM19/  RLA Filc:08/24/040/00364/AM16/ ILic No/Datc:0810137547
30032016

1  Decision:l hc cOmmlttcc dccidcd tO asccrtain■ om thc cOnccrncd RA whcthcr nornls havc alrcady bccn ixcd or nOt
so that no cOmplicatiOn ariscs in ftlturc on account ofdoublc ratillcation ofnOrinns lfnOrms arc not ixcd sO far,thcn thc

l   RA may bc askedto for、vard thc hard cOpy Ofthc application Ofthc irnl sO that norms can bc nxcd and dclbrrcd thc casc

88 Case No:51/24/87-ALC1/2018   Pary Namc MACRO POLYMl〕 RS IMcct No/Dttc:24/87-      Status:    |
P LTD                  ALC1/2018            DcFcrrcd

AJ p f,,-r-rz-
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13.03.2019

HQ File:01/87/050/00857/4M19/ I{t.A File :08/241040/0034'7 tAMt6/ Lic.No/Datc:0810137546
30.03.2016

Decision : Thc committcc decided to ascertain from the conccrncd RA whcthcr norms havc already becn fixcd or not
so that no complication a scs in firturc on account ofdoublc ratification ofnorms . Ifnorms are not fixcd so far, thcn the
RA may be askcd to forward thc hard copy ofthc application oftha firm so that norms can bc fixed and dcfcrred thc casc

Case No.;59/24IE7-ALC l/201E Party Namc: MACRO POI.YMERS Mcct No/Datc:24l87- Status:
P. l-TD. ALC i/2018 Deferrcd

l3.03.2019

^^ HQ File :01/87/050/00865/AM l9l Ii.t-A Filc:08/24104,O]OOS+S],\\tW Lic.No/Datc:0810137604xe 
05.04.20 t 6

Decision : l'hc committcc dacided to ascenain from lhc conccrncd RA whcthcr norms havc already bccn fixcd or not
so that no complication ariscs in futurc on account ofdoublc ratification ofnorms . If norms arc not fixcd so far. thcn the
RA may bc asked to forward thc hard copy ofthc application ofthc firm so that norms can bc fixcd and dcfcncd thc casc

Casc No.:7/24l8?-A l.C l/2018 Parry Namc: MACR() pOLyMERS Mccr No/Darc:24lg7- Srarus:
P. LTD. ALCI/2018 Deferrcd

r 3.03.2019

^^ HQ File :01/87/050/00813/n M 19/ RLA Fitc :08/241040/00432/AMt6/ Lic.No/Datc:0810137606e() 
0).04,2016

Decision :'lhc committcc dccided to asccrtain liom thc conccrncd RA whcthcr norms havc already bccn fixed or not
so that no complication ariscs in futurc on account ofdoublc ratification ofnorms . Ifnorms are not fixcd so far, thcn thc
RA may bc askcd to forward thc hard copy ofthc application o1'thc firm so that norms can bc fixed and dclcrrcd thc casc

Casc No:8/24/87-ALC1/2018    Parly Namc:MACRO POI YMERS McctNo/Datc124/87-      status:
P I_TD                     AI′ C1/2018             Deferrcd   ‐

‐13032019                              1

91  Q「
nc:o1/87/050/00814/AM19/  RIA l'ilc:08/24/040/00415/AM16/ Lic No/Datc:0810137607

05042016

1)ccision:1‐ hc commitcc dccidcd lo asccrtain froin thc cOnccrncd RA whcthcr norms havc alrcady bccn llxcd or nOt

so that no cOmplicatiOn ariscs in ftlturc on account oFdOublc ratiflcatiOn ofnOrms lfnorms arc not 6xcd sO far,thcn thc

ltA may bc askcd lo for、 vard thc hard cOpy Ofthc application Ofthc irm sO that norms can bc nxcd and dcFcrrcd thc casc

|  ICasc No:53/24/87-AI.C1/2018   Party Namc MACRO POIYMERS Mcct No Datc:24/87-      status:    ‐
I                             P LTD                     AI C1/2018             Dcferrcd

13032019

92 1HQ Filc101/87/050/00859/AM19/  RLA Filc:08/24/040/00438/AM16/ Lic No/Datc:0810137605
1   1                                                            05042016
.  Decision:Thc cOmmittcc dccidcd to asccltain floiln thc conccrncd RA whcthcr nOnns havc alrcady bccn flxcd or nOt

so that no cOmplication ariscs in ftlturc on account ordoublc ratiflcatiOn ofnorms lfnorms arc not 6xcd sO far,thcn thc

R′ヽmay bc askcd tO for、 vard thc hard copy orthc appHcatiOn ofthc nrm so that nOrms can bc ixcd and dclcrrcd thc casc

Case No:54/24/87-ALC1/2018   Party Namc:MACRO POLYMERS Mcct No Datci24/87-      status:
93                                  P I II) AI C1/2018

13032019
I)ererrcd
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HQ Filc:01/87/050/00860/AM19/  RLA「 nc:08/24/040/00439/AM16/ Lic No/Datc:0810137608

05042016

Dccision:Thc cOmmittcc dccidcd to asccrtain frOm thc cOnccmcd RA whcthcr nOrms havc alrcady bccn■
xcd Or nOt

so that nO cOmplicatiOn ariscs in fllturc on account ofdoublc ratiflcatiOn ofnOrms lfnorms atc not flxcd so rar,thcn thc

RA may bc askcd tO fOrward thc hard cOpy Ofthc application ofthc flrm sO that norms can bc rlxcd and dcfcrrcd thc casc

Casc No:371/24/87-ALC1/2018  Party Namci SERVEWl,1′ L     Mcct No/1)atc 24/87-
HOUSEHOLD APPI.lANCES    ALC1/2018

13032019

94 HQ Fnc101/87/050/O H 77/AM19/ RLA lllc:24724/040/00019/AM16/ Lic No Datc:2410041944

Palty Namc:GOPAI A
POLYPLAST LTD

Mcct No/Datc:24/87-

ALC1/2018
13032019

Stal us:
Defcrrcd

Sttlus:
I)elcrrcd

Siatus:
Wilhdrawan

05.04.2016

Decision : Thc commitlec dccidcd to asccnain lrom thc uonccrncd RA whelhcr norms harc alrcady bccn fixcrl or nol
so that no complication ariscs in futurc on account ofdoublc ratification ofnorms . II'norms arc not fixcd so far, then the
RA may be askcd to forward thc hard copy ofthc application ofthc firm so that norms can bc fixcd and dcfcrrcd thc case

Casc No:9/24/87-ALC1/2018 Status:
I)cfcrrcd

95 HQ 1llC101/87/050/00815/AM19/ RLA Iヽ lc:o8/24/040/000H/AM17/ 1″ ic No/1)atclo810137687   
‐

15042016

Decision:Thc cOmmittcc dccidcd tO asccrtain f10m thc cOnccrncd RA whcthcr norms havc alrcady bccn■
xcd Or not

l   so that no conlplication ariscs in ftlturc On accounl ofdoublc ratiflcation Ornorms ifnOrms arc not flxcd so far,thcn thc

l (RA may bc askcd tO fOrward thc hard cOpy Orthc apphca10n ofthc inn sO that norms can bc nxcd and dcft・ rrcd thc casc

Casc No:84/24/87-AI.C1/2018   Party Namc GOPAI A

POLYPI AST I´ TD

Casc No:146/24/87-Al′ C1/2018  Palty Nalnc:VASUDHA
CIIEMICAI S PVT I TD

Casc No.:142/24187-Al-Cl/20t8 Parry Nar)rc: I U( l((),

HQ Filc :01/87/050/00948/ AM 19/

4ヽcct No/1)atc:24/87-       lstatus:

ALC1/2018             Dcfcrrcd
13032019

Mcct No/1)atc:24/87-

ALC1/2018
13032019

96 HQl・
lC i01/87/050/00890/AM19/  RLA lllc:08/24/040/Ooo12/AM17/ Lic No/1)atc10810137688

15042016

‐Dccision:Thc cOmmitcc dccidcd tO asccrtain flom thc conccrncd RA whctllcr norins havc alrcady bccn ixcd or nOt

lso that no conlplication ariscs in ftlturc On accOunl oFdOublc ratiflcatiOn ornorms IFnorms arc not ixcd sO ear,thcn thc

RA may bc askcd tO fOr、 vard thc hard cOpy Orthc applicatiOn oFthc nrm so that nOrms can bc flxcd and dcfclTcd thc casc

97 HQ FHc 01/87/050/00952/AM19/ RI´
AI■ lc:03/95/040/00065/AM17/ Lic No4)atc10310804191

26042016

1Decision:Thc cOmmitcc dccidcd lo asccrtain from thc cOnccrncd RA whcthcr nOrms havc alrcady bccn ixcd Or not
so that no cOmplicatiOn ariscs in fllturc on account Of doublc ratincation oF nOn■ s lf norms arc not ixcd sO far,thcn thc
RA may bc askcd tO ror、 vard thc hard cOpy Orthc applicatiOn ofthe flrm so that norms can bc flxcd and dcFcrrcd thc casc

Mcct No/Datc:24/87-

ALC12018
13032019

RI′ノヽ 1'ilc:03/95/040/00007/AM17/ 1´ ic No/1)atc:0310804262

"A'.1-, l" L-" r-',o- -
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27042016

1)eCiSiOn:Thc cOmmittcc conSdcrcd thc casc as pcr agcnda and notcd that thc nomrs havc alcady bccn ixcd by
lNonns Committcc― VIIin its Mccting No 3/87/AI´ C1/2016 which was hcld on 03 06 2016 ThcrcrOrc,comlllittcc dccidcd
to、vithdra、v thc casc

lヽ4cct No/1)atc124/87-

ALC1/2018
13032019

99 HQ Fnc:01/87/050/00949/AM19/  RLAl■
lc:03/95/040/00008/AM17/ 1´ ic No/1)atc:0310804261

27042016

1)ccision : Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and n。 lcd that thc nO■ lrs havc alrcady bccn llxcd by
Nonns Committcc― VH in lts Mcctlng No 3/87/ALC1/2016 which was hcld on 03 06 2016 Thcrcforc,cOmmlttcc dccidcd

to、vithdraw thc casc

Status:
Withdrawan

Casc No.:143/24/87-ALC l/2018 Party Namc: LUCRO,

Casc No:10/24787-Ar,C1/2018  Party Namc ASHIIRVAD P■)1,S  Mcct No/1)atc:24/87-

PVTITD,               AI´ C1/2018
13032019

HQl■ lC:01/87/050/00816/AM19/ RLA lllc:077_34/040/00009/AM17/1′ ic No/1)atc10710109776
04052016

100 Dccision:Thc cOmmitcc cOnddcrcd thc casc as pcr agcnda and dccidcd tO rai″
thc liCCnsc as fonows:

EXPORT IIEM

UPVC Column Pipes for differcnt typcs and
sizcs-Nct contcnt ofPVC l{csin 126.501MT

IMl)()1く l ITEM

Status:
Approvcd

Status:
Approvcd

RA may take conscqucntial action as por Policy / Irrocedures

Caso No:11/24/87-AIッ C1/2018  Palty Namc ASHIRVAD PIPES  Mcct N()/1)atc:24/87-
PVTI_TI),               ALC1/2018

13032019

HQ Fllc:01/87/050/00817/AM19/ RI A Filc:07/24/04()/00010/´ふ417/Lic No′Datc10710109778
04052016

101 Dccision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd lo raJ″
thC liccnsc as「ollows:

EXPORT ITEM IMP()itI ITEヽI

UPVC Column Pipes for diffcrcnt typcs and
sizes-Nct contcnt ofPVC l{csin 114.525MT

RA may take conscqucntial action as per Policy / Procedurcs

INPVC

一Ю
一　
　
洲

一‐Ｍ
一　
　
順

Caso No:140/24/87-AI′ C1/2018

HQ Filt・ :01/87/050/00946れ M19/

Party Namc:JESONS
INDUSTRIES LTD

RLA I=ilc:03/94/040/01097/AN116/

」́ヽ、、ジ′ /2,“ノう́~^^

lヽcct No/1)atc:24/87-

ALC1/2018
13032019

1.ic No/1)atc:0310804474

09052016

Slat us:
lVilhdrawan

102

1145251ヽ 41

―J
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Decision : "fhc committcc considcrcd thc casc as pcr agcnda and notcd that thc nomrs havc already bccn fixcd by
Norms Committcc-VII in its Mceting N o. 4187lr\l.Cl12016 whioh was hcld on 21.06.2016 '[hcreforc, commirtcc
dccided to withdraw thc casc.

Case No.:141/24/87-AI.C1/2018  Party NamclJESONS

INDUSTRII]S LTD

103 HQ Fnc:01/87/050/009471ヽ
19/ RLA FHc:03/94/040Ю  H 02/AM 16/

Case No:12/24/87-AI.C1/2018   Party Namc:PYlj1 001 S

PVTI′ IMITliD

Decision : -l'hc commitlca considcrcd thc casc as pcr agcnda and notcd thar rhc nornrs havc alrcady bcen fixc6 by
Norms Committcc-Vll in its Mecting No. 4/87lAl.C1/2O16 which was hcld on 21.06.2016 Thcrcforc. commrtrcc
dccidcd to withdraw thc casc.

Mcct No7Datc:24/87-

AI´ CI′2018
13032019

Lic No/Datc:0310804476

09052016

Status:
Withdrawan

Slatus:
I)cfcrrcd

Status:
Dcferred

I  Case No:61/24/87-ALC1/2018   Party Namc:MACRO POl′ YMERS Mcct No7Datc:24/87      status:
P LTD                   Al_C1/2018            Deferred

13032019

1   HQ Filc:01/87/050/00867/AM19/  RLA rilc:o8/24/040/00456/AM16/ Lic No/Datc:0810137971
104                                                                 23052016

1)ccision :Thc cOmmittcc dccidcd to asccrain f10m thc conccrncd Rノゝ、vhcthcr nOnns havc alrcady bccn flxcd or nOt
so that no complication ariscs in ftlturc on account oFdoublc ratincation ofnorms lfnorms arc not flxcd sO far,thcn

‐    thc ltA may bc askcd to for、vard thc hard cOpy Ofthc application Ofthc flrm so that norms can bc rixcd and dcnerrcd thc

casc

Mcct No/Datc124/87-

AI.C1/2018

13032019

HQ「ilC:01/87/050/00818/AM19/ RLA Filc:30/24/040/00005/AM17/ Lic No′つatc:3010103786
105                                                        23052016

Dccision:Thc cOmmittcc dccidcd lo asccltain f10m thc conccrncd M whcthcr norms havc alrcady bccn fixcd Or nOt

so that no cOmplicatiOn ariscs in■ ュturc on account ordoublc ratirlcation ofnOrms lfnorms arc nol■ xcd sO far,thcn
thc RA may bc askcd to forward thc hard cOpy ofthc application Ofthc flrm sO that norms can bc flxcd and dcft‐ rrcd thc
casc

Casc No:62/24/87-AI.C1/2018   Palty Namc:MACRO POLYMI〕 RS 4ヽcct No7Datc 24/87-      status:
P LTD                   AI.Cl′ 2018            Dcrcrrcd

13032019

HQ Fnc:01/87/050/00868/AM19/ RLA FHc:08/24/040/00464/AM16/ Lic No/Datc:0810138014

106                                                                 25052016

1)ccision:1‐ hc cOmmittcc dccidcd to asccrtain fIOm thc cOnccrncd ltA whcthcr norms havc alrcady bccn「 lxcd or nOt
so that no complication ariscs in ftlturc on account or doublc ratillcatiOn of norms lf norins arc nol lxcd sO far,thcn

thc ltA may bc askcd lo for、 vard thc hard cOpy Orthc application ofthc flrnn so that nonlns can bc ixcd and dcft・ rrcd thc
casc

Casc No:13/24787-ALC1/2018

107

.  HQ Fnc:01/87/050/00819/AM19/

Party Namc:MACRO POl´YMl]RS
P ITD

Iて I′ヽ1'ilc:08/24/040/00006//ヽ N117/

Mcct No′つatc:24/87-

AI´ Cl′2018
13032019

Lic No′つatc:0810138015

*t/ lco,_,..._^
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25.Os.20t6

Decision : Thc committcc dccided to asccrtain from thc ooncemed I{A whcthr:r norms have alrcady becn fixsd or not
so that no complication ariscs in futurc on account ofdoublc ratification ofnorms . If norms arc not fixcd so far. thcn
thc RA may bc askcd to forward the hard copy ofthc application ofthc firm so that norms can bc fixcd and dcf'crrcd thc
casc

Caso No:14/24/87-ALC1/2018   Party Namcl MACRO POLYMI〕 RS 4ヽcct No/1)atc:24/87-      Status:
P LTD                  ALC1/2018            Dcfcrrcd

13032019

HQ Fnci01/87/050/00820/AM19/ RI.A Illc 08/24/040/00463/AM16/ 1ン ic No/1)atc:0810138016
25052016

Dccision:Thc cOmmittcc dccidcd to asccrtain from thc conccmcd RA whcthcr norms havc alrcady bccn fxcd or nOt

so that nO cOmplication ariscs in ftlturc on account ordoublc ratiflcation ofnonns lfnorms arc not flxcd so far,thcn

thc RA may bc askcd to for、vard thc hard copy Ofthc applicatiOn Ofthc rlrm so that norms can bc rlxcd and dcitrrcd thc

lcasc

Case No:372′ 24/87-ALC1/2018  Pany Namc:ESSI〕 N SPECIALITY Mcct No/Datc:24/87-     status:
‐FILMS PVT LTD,            ALC1/2018            withdrawan

‐                             1                              13032019

109‐
HQF‖ c101/87/050/O H 78/AM19/ RLAIヽ lc:24/24/040/00003/AM17/ Lic No/Datc:2410041974

26052016

1)ccision : Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that thc nomrs havc alrcady bccn ilxcd by

Norms Committcc― VII in its Mccting No 14/87/AI′ C1/2016 which was hcld On 20 02 2017 Thcrcforc,cOllnmittcc
dccldcd tO、 vlthdra、 v thc casc

l   Case No:98/24ノ 87-AI′C1/2018   1Palty Namc:ALUPI´ AST INDiA  Mcct No/Datc:24/87‐       status:
PRIVATI]I.IMll■ D       ALC1/2018        Dclc・ rrcd

13032019

HQ Filc:01/87/050/00904/AM19/  RI´ A「ilc i34/24/040/00070/AM17/ Lic No/1)atc:3410042270
110                                                             14062016

Dccision:Thc cOmmittcc dccidcd to asccrtain from thc cOnccrncd RA whcthcr norms havc alrcady bccn flxcd Or nOt

so that no complication ariscs in futurc On account ofdOublc ratiflcation ornorms lfnorms arc not flxcd so far,thcn

thc RA may bc askcd to for、vard thc hard cOpy Ofthc apphcation ofthc nrm so that norms can bc llxcd and dcnerrcd thc

casc

Case No:97/24/87-ALC1/2018   Palty Namc:VISI()N PRODUCTS Mcct No/Datc:2″ 87-      status:
(P)lTD              Al.Ci/2018          DcFcrrcd

13032019

1  HQ「 ilC:01/87/050/00903/AM19/ RI´ A lllc:34/24/040/00045/AM17/ 1´ ic No/Datc:3410042286
111                                                             17062016

Dccision:Thc cOmmittcc dccidcd tO asccrtain■ om thc conccmcd RA whcthcr norms havc alrcady bccn ixcd Or not
so that no complicatiOn ariscs in futurc on accounl ofdotiblc ratiflcation ofnorms IFnorms arc not ixcd so far,thcn

thc RA may bc askcd lo for、vard thc hard copy ofthc application ofthc rlrlll so that norms can bc flxcd and dcferrcd thc

casc

.2f¨ eN∝ 10ν2″87ALO/21118樹
t∬;mα
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13.03.2019

HQ Filc:01/87/050/00908/AM19/ RLAFilc :34124/040100052/AMt7l Lic.No/Date;3410042284
t7.06.2016

Decision : Thc commitlcc dccidcd to asccrlain lrom thc conccrncd RA whethcr norms havc alrcady bccn fixcd or nor
so that no complication arises in futurc on account ofdoublc ratificalion ofnorms . Ifnorms arc not fixed so far. thcn
thc RA may be askcd to forward thc hard copy ofthc application oflhc firm so thal norms can bc fixed and dcfcrrcd the
casc

I 13 tj.06.2016

Decision : The committee decidcd to ascertain from thc conccrncd l{A whethcr norms havc alrcady bccn fixcd or not
so that no complication a scs in futurc on account ofdoublc ratification ofnorms . Ifnorms arc not fixcd so far. thcn
the RA may bc askcd to forward thc hard copy ofthc application ofthc firm so that norms can bc fixctl and dcf'crrcd thc
casc

Casc No:103/24/87-AI′ C1/2018  Pa●y Namc:VIS10N PR()DUCTS Mcct No/1)atc:24/87-

(P)LTD                 ALC1/2018
13032019

HQ「ilC 10 1/87/050/00909/AM19/ RLA Filc:34/24/040/00055/AM17/ Lic No/1)atci3410042283

Casc No.:104/24/87-ALC1/2018  Pary Namc:VIS10N PRODUCTS Mcct No′ つatc:24/87-

(P)LTD                  ALC1/2018
13032019

1HQ Filc:01/87/050/0091o/´ o(19/ 1tLA「 nc 134/24/040/00049/AM17/ Lic No/Datc 3410042287

Slatus:
l)cfe rrcd

Status:
Drfcrrcd

Stat us:
I)cfcrrcd

Status:
Dcfcrrcd

114 1j.06.20)6

Decision : The committcc decidcd to ascertain from thc conccrncd RA whethcr norms have alrcady been fixcd or not
so that no complication ariscs in future on account ofdouble rutification ofnorms . Ifnorms arc not fixcd so far, thcn
the RA may be askcd 1o forward thc hard copy ofthc application ofthc firm so that norms can bc fixcd and dcl-crrcd thc
case

Casc No:105/24ノ 87-Al′C1/2018  Pa■y Namc:VIS10N PROl)UCTS Mcct No/1)atc:24/87-

(P)LTD                 ALC1/2018
13032019

HQ「ilC:01/87/050/009H/AM19/ 1く LA FHc:34/24/040/00053/AM17/ Lic No/1)atci3410042285
I 15 t7 .06.20t6

Decision : l'hc committcc dccidcd to asccrtain lrom thc conccrncd I{A whcthcr norms havc alrcady bcen fixcd or not
so that no complication arises in futurc on account ol-doublc ratitication ofnorms . If norms arc not 1ixcd so far. thcn
thc RA rnay be askcd to forward thc hard copy ofthc application ol'the firm so that norms can bc fixctl and dcfcrrcd the
casc

Casc \o.:.i l/24l87-ALC l/2018 l)ariy Namc: I II( it IPOINT' 1ヽ4cct N()/1)atc124/87-
I                      TRADELINK PRIVATE IttM11｀ ED AI′ C1/2018

13032019

HQ「ilC:01/87/050/00837/AM19/ RLA Filc:02/24Ю 40/00045/AM17/ Lic No/Datc:0210206763
116                                                             17062016

Decision : Thc committec decidcd to ascertain from thc conccmcd RA whcthcr norms havc alrcady been fixcd or not
so thal no complication ariscs in futurc on account ofdouble ratification ofnorms . Ifnorms arc not fixcd so fbr, thcn
the RA may bc askcd to forward thc hard copy ofthc application ofthc firm so that norms can bc fixed and dclcrrcd thc
casc

メゝ χ″ じ´̂́ ^
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Case No.:373/24/87-AI′C1/2018  Palty Namc:ESSEN SPECIALITY Mcct No′ りatc:24/87-
1=ILMS PVT LTD,           AI C1/2018

13032019

HQ Filc:01/87/050/01179/AM19/ RLA Filc:24/24/040/00006/AM17/ Lic No/Datc:2410041995

1t7 \'t .06.20t6

Decision : Thc commitrcc dccidcd to asccrtain from thc (onccrncd I{A whcrhcr norms havc alrcady becn fixcrl or nor
so that no complication ariscs in futurc on account ofdoublc ratification ofnorrns . If norms are not fixed so 1'ar. thcn
the RA may bc askcd to forward thc hard copy ofthe application ofthc firm so that norms can bc fixcd and dclcrred thc
casc

Case No.:78/24l87-Al,Cl /2018 Party Namc: ARMOIi PI-AS]' Mcct No′1)atc:24/87- Stat u s:

I)cfcrrcd1´TD,                AI C1/2018
13032019

HQ Fnc:01/87/050/00884/AM19/  RLA Fnc107/24/040/00106/AM17/ Lic No Datc10710109980

I l 8 21.06.20t6

Decision : Thc committcc dccidcd lo ascenain from thc concerncd I{A whcthcr norms havc alrcady been fixc6 or not
so that no complication ariscs in luturc on account ofdoublc ratification ofnorms.Ifnorms are not fixcd so far. then
the RA may bc askcd to forward thc hard copy olthc application oflhc firm so that norms can bc fixcd and dclbrrcd thc
case

Mcct No′1)atc:24/87-

AI Clプ 2018
13032019

Status:
l)cfrrred

Status:
Withdrawan

Status:
I)clcrred

Status:

I)crt・ rrcd

HQ Fnc:01/87/050/00906/AM19/ RLA Filc:34/24/040/00054/AM17/ 1′ ic No Datc13410042293
119                                                            23062016

Decision:Thc cOmmittcc dccidcd to asccrtain flom thc cOnccl■ ncd RA whcthcr nonns havc alrcady bccn Axcd Or not
so that no cOmplication ariscs in ftlturc on accollnt or doublc ratiflcation Of norl■ s lf nOrms arc not rlxcd so Far,thcn
the RA inay bc askcd to for、 vard thc hard cOpy orthc applicatiOn Ofthc flrm so that norms can bc rlxcd and dcrcrrcd thc

casc

Caso No:100/24/87-ALC1/2018  Party Namc:VIS10N PRODUCTS Mcct No/Datc124/87-

(P)LTD                    Al´ Cl′2018
13032019

Caso No:147/24/87-ALC1/2018  Pally Namc:lECHNOVA Mcct No7Datc:24/87-

IMAGING SYSTI]MSPVT I.「 D, ALC1/2018
113032019

HQ FHc:01/87Ю50/00953/AM19/ RLA Filc:03/95/040/00246/AM17/ Lic No/Datc:0310805753

28.06.2016

Decision : Thc commillcc considcrcd thc casc as pcr agcnda and norcd that lhc nomrs havc alrcady bccn llxcd by
Norms Committcc-Vll in i1s Mccting No. 7/87lALC!12016 which was hcld on 12.08.2016 Thcreforc. commirrcc
decided to withdraw the casc.

Case No:15/24/87-ALC1/2018   Party Nalnc:AAKASH
P()I.YFII´ MS LIMITI:D

121 HQ Filc 01/87/050/00821/AM19/ RLA Filc15224/040/00023/AM17/ Lic No/Datc:5210041953

11 072016

Decision:Thc cOmmitcc dccidcd to asccrtain from thc conccrncd RA whcthcr norms havc alrcady bccn flxcd Or not

so that no complication ariscs in ftlturc on account ofdoublc ratirlcation ofnOrms lfnorms arc noi nxcd so fhr,thcn

,e-"1p lL,-,-.-^
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thc RA may bc asked to forward thc hard copy ofthc application ofthe firm so that norms can bc fixcd and deferrcd thc
casc

Case No:17/24/87-AI´ C1/2018   Party Namc:KABIR LIEATHERS  Mcct No7Datc:24/87-

Al´C1/2018
13032019

Status:
Dcferrcd

HQ Filc:01/87/050/00823/AM19/ RLA「 nc:05/23/040/00H3/AM17/ Lic No/Datc:0510399269
122                                                            27072016

Dccision:l hc cOmmittcc dccidcd tO asccnain frOm thc conccrncd RA whcthcr norms havc alrcady bccn ixcd Or not

so that no cOmplicatiOn ariscs in ftlturc on account ofdoublc ratillcation Ofnorms lfnorms arc not 6xcd sO,ar,thcn

thc RA may bc asked to for、vard thc hard copy ofthc application ofthc■ rm sO that nonlls can bc flxcd and dcfcrrcd thc
casc

Case No:131/24/87-Al′ C1/2018   Party Namci Jl,SoNS

INI)じ STRII,SITD

Casc No:157/24/87-AI′ C172018  Party Namc:KRISHNA
LAMICOAT PVT LTD

125 HQ Filc O1/87/050/00963/AM19/ 
‐
RLA rilc 07/24/040/00196/AM17/

124 29072016

Decision:l hc cOmmittcc dccidcd to asccitain frOm thc conccrncd RA whcthcr norms havc alrcady bccn flxcd or nOt

so that no cOmplication ariscs in ftlturc on account of doublc ratiflcatiOn of nOrms lf norms arc not ixcd sO far,thcn

thc RA may bc askcd lo fOr、vard thc hard cOpy ofthc applicatiOn ofthc flrm so that nOrms can bc flxcd and dcfclTcd thc

casc

Mcct No/Datc:24l87- Status:
ALC1/2018
13032019

r,r, HQ Filc :01187 /050100937 //tMt9/ RLA Filc:03/941040/00337/AMti/ t.ic.No/T)arci0310806662
27.O7.2016

Decision : 'l'hc committcc considcrcd thc casc as pcr agcnda and norcd thar the nomrs have alrcady bccn fixcd by
Norms Commitlcc-vll in its Mecting No. 8/8'tlALC|12016 which was hcld on 29.0g.2016 Thcrcfbrc, commitrcc
dccided to withdraw thc casc.

Case No.: l4ll/24l87-ALC l/2018 l,arrv Namc: l.UCIIO- 4ヽcctヽ 0/Datc124/87- Status:
l)efcrredノヽ1.('1/2018

13032019
HQ Filc:01/87/050/00954/AM19/ RLA Fnc:03/95/040/00364 AM17/ Lic No/Datc:0310806732

Withdrarvan

Mcct:ヽ 0/1)atc:24/87-

AI_C1/2018

13032019

lic No/rDatc:o710110349

01 092016

Status:
I)efcrrcd

Decision : Thc committcc considcrcd lhc casc pcr agcnda and dccidcd to call from thc firm following information :i) I'cchnicai Spccifictations oflmpon Itcm No1. alongwith cataloguc

Case No:128/24/87-ALC1/2018  Party Namci RATHNA        Mcct No Datc124/87-      status:

PACKAGING INDIA PVT I′ TD,  AI C12o18           Dettrrcd
13032019

1261:Q Filc 101/87/050/Ob934/AMiO/ RLA「
ic:07/24/040/00161/AM17/ Lic No/Datc:0710H0389

08092016

Docision:Thc cOninittcc dccidcd tO asccrtain flom thc conccrncd RA、 vhcthcr norms havc alrcady bccn tlxcd or nOt

六 ～レ じ ル ´ 、
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so lhat no complication arises in futurc on accounr ofdoublc ralificalion ofnorms. lfnorms arc not fixcd so Iir, lhcn
thc RA may bc askcd to forward the hard copy ofthc application ofthc firm so that norms can bc fixcd and dcfcrrcd thc
casc

Case No.:139/24187-Al,C1/2018 Pany Namc: SYN] ltlll t(l Mcct No/1)atc124/87-

PACKERS P LTl)          ALC1/2018
13032019

HQ Filc 101/87/050/00945/AM19/ RLA Iヽ lc:07/24/040/00180tK17/1′ ic No/Datc10710H0456
26092016

Decision : 'l'hc committcc dccidcd to ratily thc liccncc as follows with thc condition that Expon product docs not
contain any fillcr matcrial:

EXPORT ITE:Ⅵ QIY l■IPORI I「 Eヽ 1

Status;
Approved

POLYI]THYIIう NE FILM SHEET
2000MT I DPE(〕 RANUI ES

LLI)PE GRANULES

I〕NIIANCI]I)POLYI:THYLENlt RESIN

RA may take conscqucntial action as pcr l,olicy / Itroccdures

QlY

630ヽ4「

Case No.:149/24′ 87-AI′C1/2018  Palty Namc RI〕 LIANCI]
INDUSTRIES I.TD

Mcct No/Datc:24/87-

ALC1/2018
■3032019

Status:

1)crt・ rrcd

Status:
I)efcrrcd

HQ Filc:01/87/050/00955/AM19/ RLA l■ lc i03/95/040/00433/AM17/ Lic No/Datc:0310808416
128                                                             17102016

Dccision:I｀ hc cOmmlttcc dccidcd tO asccrtain floln thc conccrncd RA whcthcr nOrms havc alrcady bccn`xcd Or nol
so that no compHcation ariscs in ftlturc on accounl of doublc ratincation or norms  lf nonms arc not rlxcd so rar,thcn

thc R′ヽmay bc askcd tO ror、 vard thc hard cOpy ofthc applicatiOn ofthc irm so that norms can bc rlxcd and dcnerrcd thc
lcasc

ICasc No:150/24/87-AI′ C1/2018

129

HQ Filc 101/87/050/00956/AM19/

Party Namc:RI〕 LIANC〕〕
INDUSTRIESI TD

IRLA 
「
ilc 103/95/040/00342//ゝ M17/

Mcct No/Datc:24/87-

ALC12018
13032019

1´ic No/1)atc:0310808418

17102016

Decision : Thc committcc decidcd to asccrtain from the conccrned IIA whcthcr norms havc alrcady bccn fixcd or not
so that no complication arises in futurc on account ofdoublc ralification of norms . If norms arc not fixed so fbr, thcn
the RA may bc askcd to forward thc hard copy ofthc application ofthc firm so rhat norms can be fixcd and dcfcned rhc

Case No:152/24/87-Al.C1/2018  Pany Namc:REI′ IANCl:
INDUSTRIES LTD

130 HQ Filc:01/87/050/00958/AM19/ RLA l■ lc:03/95/040/00501/AM17/ 1lc No/Datc:0310808484

18102016

Decision:l hc cOmmittcc dccidcd 10 asccrtain iom thc conccmcd RA whcthcr nonns havc alrcady bccn flxcd or not

so that no cOmplication ariscs in fllturc on account or doublc ratiflcation or norms  lf nOrms arc not flxcd so Far,thcn

A.l / !u,^

T譴蘇唇響lT“・,

Mcct No Datc:24/87-

ALC1/2018
13032019

Status:

1)cfcrrcd

コ
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the RA may bc askcd to forward the hard copy ofthe application oflhc firm so lhat norms can be fixcd and dclaffed thc
casc

‐Case No:153/24/87-ALC1/2018  Party Namc:RELIANCE
INDUSTRIES LTD

HQ Filc:01/87/050/00959/AM19/ RI′ A Filc:03/95/040/00445/AM17/ 1′ ic No/1)atc:0310808505
131‐                                                            18102016

Dccision:Thc cOmmitcc dccidcd to asccltain from thc cOnccrncd時 ヽwhcthcr nOrms havc alrcady bccn flxcd Or nOt
so that no complication ariscs in mturc on accOunt oF dOublc ratiflcation Or norms  lf norlns arc not flxcd so rar,thcn

lhc RA may bc askcd tO fOrward thc hard copy ofthc applicaion Ofthc irm so that nOrms can bc 6xcd and dctrrcd thc
‐casc

4ヽcct No/Datc:24/87‐

ALC1/2018
13032019

Mcct No/Datc:24/87-

ALC1/2018
13032019

Slatus:
Dclcrrcd

Stat u s:

Delerrcd

Stalus:
Dcfcrred

Statusi
Defcrred

HQ Filc:01/87/050/00960/AM19/ RLA Filc:03/95/040/00509AM 17/ Lic No/Datc:0310808507

132 18102016
1Dccision:Thc cOmmlttcc dccidcd tO asccrtain iom thc cOnccmcd RA whcthcr nOrms havc alrcady bccn lixcd Or not

so that nO cOmplication ariscs in fllturc on account of doublc ratirlcation or nonlls  I「 nonns arc not rlxcd so rar,thcn
thc RA may bc askcd tO fOr、 vard thc hard cOpy Orthc applicatiOn ofthc flrm sO that norms can bc flxcd and dcnerrcd thc

casc

Casc No:154/24/87-Alン C1/2018  Party Namc:鳳
`LIANCEINDUSTRIES LTD

Casc No:101/24/87-Al,C1/2018   Party Namc:RAJSHA

CHI]MICAI´ S PVTIID,

Casc No:164/24/87-Al,C1/2018  Pany Namc:IMPlじ
I´ 1lXPORTS   Mcct No/1)atc124/87-

AI´C1/2018
13032019

HQIヽlC 01/87/050/00970/AM19/ RLA「 Hc 107/24/040/00220/AMlウ / Lic No/batc:0710H0529
133 19.t0.2016

Decision : 'l'he commitlcc dccidcd to asccrtain from thc conccrncd IiA whcthcr norms havc alrcady bccn fixcd or nor
so that no complication arises in futurc on account ofdoublc ratification ofnorms. If norms arc not fixcd so far, then
the RA may bc asked to forward thc hard copy ofthc application ofthc firm so that norms can bc fixcd and dct-crrcd the
case

Status:
I)cfc rrcd

HQl■ lC:01/87/050/00907/AM19/ IRI A Filc:34/24/040/00168/AM17/ 1jc No/Datc:3410042610

134 20102016

】)ccision:Thc cOmmittcc dccidcd to asccltain frOm thc cOnccrncd RA whcthcr norms havc alrcady bccn ixcd Or nOt

lso that nO complication ariscs in futurc on account ofdoublc ratiflcatiOn ofnOrms lfnorms arc not ixcd sO far,thcn

thc Rノ lヽnnay bc askcd tO fOrward thc hard copy orthc applicatiOn orthc nm so that nOrms can bc■
xcd and dcft・ rrcd thc

casc

Case No:374/24/87-AI′ C1/2018  Party Namci SKY Rt」 BI〕 ER

135‐                       lNDじ
STRIIES

HQ「 ilC:01/87/050/01180/AM19/ RI A Filc:24/24/040/0001'/AM17/

△凛ノ之ル‐́ 、

Mcct No/Datc:24/87-

ALC1/2018
13032019

Mcct No/1)atc:24/87-

AI´ C12018
13032019

1´ ic No/1)atci2410042076
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26102016

Dccision:I hc cOmmittcc dccidcd lo asccrtain from thc cOnccrncd RA whcthcr norms havc alrcady bccn flxcd Or not

lso that nO complicatiOn ariscs in fllturc on account ofdoublc ratiicatiOn ofnorms lfnorms arc not flxcd so far,thcn

thc RA may bc askcd to fOrward thc hard cOpy ofthc application o「 thc flrnl sO that nOrms can bc flxcd and dcrcrrcd thc
casc

Case No:375/24/87-ALC1/2018  Party Namc:SAGAR         Nlcct No/1)atc:24/87-      status:

I                       POLYTECHNIK ITD         Al′ C1/2018            Deft・rrcd
13032019

HQ「ilC:01/87/050/OH 81/AM19/ RL′ A Filc:24/24/040/00015/AM17/ 1ic No/1)atc12410042077
136                                                            26102016

Dccision:Thc cOmmittcc dccidcd to asccrtain f10m thc cOnccmcd RA whcthcr norms havc alrcady bccn Axcd Or not

so that nO cOnlplication ariscs in ftlturc on account ofdoublc ratiflcatiOn ornOrms I「 nOrms arc not rlxcd so far,thcn
thc RA may bc askcd tO fOr、vard thc hard cOpy orthc applicatiOn。 l thc flrm sO that norins can bc flxcd and dcnerrcd thc
casc

‐Case No:18/24/87-AI.C1/2018   Party Namc:ALUDI〕 COR      Iヽ lcct No/1)atc 24/87-      status:
I                      I´ AMINAT10N PVT LTD,     ALC12018           Dcrt・ rred

13032019

1HQ Filc:01/87/050/00824/AM19/ RLA「 ilc:0224/040/00146/AM17/ Lic No/1)atc:0210207114
137 02112016

Dccision:1｀ hc cOmmlttcc dccidcd tO ascc“ ain f10m thc cOnccrncd RA whcthcr nOrms havc alrcady bccn flxcd Or nOt
so that no colnplication ariscs in futurc on accounl o「 doublc ratincation of nOrms lf norms arc not rlxcd so far,thcn
thc R′ヽmay bc askcd 10「 Or、vard thc hard cOpy orthc applicatiOn orthc nrm so that norms can bc flxcd and dcftrrcd thc

casc

Case No.:359/24/87-AI′C1/2018  Palty NamclIMPEl l,XPORTS   Mcct No/1)atc:24/87-     status:
|                          I                       ALC1/2018            Deferrcd

13032019

‐HQl'ilC:01/87/050/01165/Aヽ

`19/  RLA Fllc:07/24/040/00324/AM16/ 1ic No′
1)atc10710110627

138 08 112016

Dccision:]hc cOmmittcc dccidcd 10 asccrtain frOm thc cOnccmcd RA whcthcr norms havc alrcady bccn■
xcd Or not

so that no cOmplicatiOn ariscs in fllturc on accounl oFdoublc ratification Ofnorms lfnorms arc not flxcd sO far,thcn

thc R/ヽ may bc askcd tO For、 vard thc hard copy ofthc applicatiOn ofthc flrln so that nOrms can bc 3xcd and dcnerrcd thc

casc

Case N● :187/24/87-Al′ C1/2018  Party Namc:KRISHNA       Mcct No/Datc:24/87-     status:
LAMICOAT PVT ITD       ALC1/2018           Defcrred

13032019

139 HQ FHc:01/87/050Ю 0993/AM19/ RLA Filc 107/24/040/00262/AM17/ Lic No Datc:0710H0643

11 112016

Declslon:1｀ hc cOmmitcc cOnsidcrcd thc casc pcr agcnda and dccidcd lo call f10m thc fflrm fonowing informalon i
i)     Tcchnical spccinctations oflnlport itcms Nol and 2 along、 vith cataloguc

140 case NO:32/24/87-AI´ C1/2018   Party Namc:VKAP()LYMIう RS  Mcct NOA)atc:24/87_      status:

5J y b.u)..,o*

い
:革鷲l酢:「野ン
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PRIVATE LIMFI｀ El)

Casc No:135/24/87-Al.C1/2018  Party Namc:DllVASHISH
POLYMERS PVT ITI)

‐Declslon:Thc cOmmitcc considcrcd thc casc as pcr agcnda and

Norms Commitcc VH in its Mccting No 15/87/ALC1/2016 which
dccidcd tO、vithdraw thc casc

Casc No:134/24/87 AIン C1/2018  Palty Namc:Dl,VASHISH
POLYMERS PVT LTD

ALC1/2018
13032019

1)cft・ rrcd

HQ Filc :01/87/050/00838/AM 19/ F(LA ltllc 132124/O4OIOOO33l1\Ml7 t Lic. No,T)atc:12 I 007805 6
20.12.2016

Decision : l'hc committcc decidcd to asccrtain from thc conccmed I{A whcthcr norms havc alrcady been fixcd or nol
so that no complication arises in futt(c on account ofdoublc ratilication ofnorms . If norms arc not llxed so far, thcn
thc RA may bc asked to forward thc hard copy ofthc application ofthc firm so that norms can bc fixcd and dcfcrrcd thc
casc

Case No.:361724/87-AI′C1/2018  Palty Namc SUDARSHAN
EXTRUSI()NS PVT LTD,

HQ Fnc:01/87/050/OH67/AM19/ RLA I'ilc:07/24/040/00309/A卜 417/ Lic No/Datc:0710110844
l4l 26.12.20t6

Decision : -lhc committcc dccidcd to asccnain lrom thc conccrned IIA whcthcr noms harc alrcady bccn fixcd or nor
so that no complication ariscs in future on account ofdouble ratification ofnorms . Ifnorms are not fixed so far, thcn
the RA may bc askcd to forward lhc hard copy ofthc application ofthc firm so that norms can be fixc<l and dcfcrrcd thc
casc

Mcct No/Datc:24/87-

ALC1/2018
13032019

lヽ4cct No/1)atci24/87-

AL C1/2018

13032019

Status:
l)cfcrrcd

Status:
Withdrawan

142 HQ Filc:01/87/050/00941/AM19/  RLA「
llc:03/94/040/00848/AM17/ Lic No/1)atc:0310810425

10012017

notcd that thc nomrs havc

、vas hcld on 21 04 2017

Mcct No/Datc:24/87-

ALC1/2018
13032019

alrcady bccn fixed by
'l'hcrcforc. committcc

Status:
Withdrarvan

143 HQ Fnci01/87/050Ю
0940/AM19/ RIAI■ lc:03/94/040/00849 AM 17/ Lic No/Datc:0310810485

12012017

Dccision :Thc cOmmittcc considcrcd thc casc as pcr agcnda and notcd that thc nomrs havc alrcady bccn flxcd by

Nonlns Commllcc VII in is Mccing No 15/87/AI C1/2016 which was hcld on 21 04 2017 Thcrcforc,commitcc
dccidcd to、 vithdra、v thc casc

Lly ?a4,'.."@-'-1



Case No:30′ 24/87-AI′ C1/2018

11Q Filc:01/87/050/00836/AM19/

Declslon:Taking cluc flom S10N

EXPORT ITEヽ 1

32

Palty Namc SUMI1 0N
POLYESTER I´ IMITED

Mcct No Datc:24/87-

ALC1/2018
13032019

Status:
Approvcd

144

Iく L′ Fヽilc:52/24/040/00065/′ Mヽ16/ Lic No/1)atc:5210042139

18012017

11-134,commillcc dccidcd to adOpt thc follo、 ving norms i

lヽlP()lt1 11,1ヽ 1

POLYESTER METALLISED FILM
ALUMINIUM COATED FILM

QTY

1 25Kg

0 0246Kg

P131 CHIPS

ALUMINIt」 M WHく 13999%

INDUCTI()N  /  EVAPORAT10N
BOATS

IiA mav takc conscqucntial action rs pcr Itolicy / l,roccdures

ALC1/2018
13032019

Status:
Defcrrcd

145 HQ Filc:01/87/050/00944/AM19/ RLA lヽ lc:07/24/040/00174/AM17/ 1Jc No/1)atc10710H0989

18012017

Decision :Thc cOmmittcc considcrcd thc casc as pcr agcnda and notcd that hard cOpy orthc application has nOt bccn

rcccivcd Thcrcforc,cOmmittcc dccidcd thatthc samc may bc obtaincd flom RA and flrm

`  ‐Case No:376/24/87-Al′ C1/2018  Paty Namcl SA(〕 AR
POLYTECHNIK LTD

146 HQ Fnc:01/87/050/OH 82/AM19/ RI´ A「 nc i24/24/040/00029/AM17/ 1lc No/Datc:2410042133

25012017

Dccision :Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that hard cOpy ofthc application has not bccn

rcccivcd Thcrcforc,cOmmitcc dccidcd thatthc samc may bc obtaincd iOm RA and flnn

Case No:156ノ 24/87 Al´ C1/2018  Palty Namc RAliIS INDIA    Mcct NoA)atc124/87-     status:
LIMITED                  AI´ C1/2018            DeFerrcd

13032019

147 HQ Filc 01/87/050/00962/AM19/ IRLA lllc:03/95/040/00776/AM17/ Lic No/Datc:0310810839

31012017

Dccision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and nOtcd that hard copy ofthc applicatiOn has not bccn

rcccivcd l｀ hcrcfOrc,coinmitcc dccidcd thatthc samc lnay bc obtaincd f10m RA and inln

Case No:138/24/87-AI′ C1/2018  Party Namc:BASRUR UNISlう AL  Mcct No/Datc:24/87-
PRIVATE LIMITED,

lv4cct No/Datc:24/87-

ALC1/2018
13032019

Slatus:
I)cfcrrcd

Casc No:158/24/87‐

ALC1/2(〕 18

148

HQ Fllc

:01/87/050/00964/′ Mヽ19/

Party Namc:SYNTHETI(〕

PACKERS P LTD

RLA l■ lc

:07/24/040ノ00209/′ヽヽ 417/

Mcct No/Datc:24/87-      status:Approvcd

ALC1/2018
13032019

1.ic No/1)atc10710111 104

08022017

ふ /″ ん.2__

QTY
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Decision : Thc commitlcc considcrcd thc casc as pcr agcntla and dccidcd ro rarify thc Iiccnsc as lollows:

EXP()RT ITEヽ 1 IヽH)()RT llEヽ 1
BI ACK III)PEI'HM

LDPI,(]RANt」 11lS

LLDPI](〕 RANULES

ENHANCllD POI YETHYI ENE RIじ SIN

BI´ACK MASTl]R BATCH

P()I YtJLTRA MASTI〕 RI〕ATCHI,S
ltA may takc cOnscqucntial actiOn as pcr POlicy/1)rOccdurcs

QTY

6 6001Vl]

1 100M I｀

Case NO■ 80/24/87-ALC1/2018  Parり Namc:SYNTHI〕 TIC
PACKLRS P LTD

149 HQ Filc:01/87/050/00986/AM19/ RLA Fnc:07/24/040/00233/AM17/

Case No.:362/24/87-AI′C1/2018  Paty Namc:KRISIINA
LAMICOAT PVT LTD

HQ Fnci01/87/050/01168/AM19/ RI A Filc:07/24/040/00371/AM17/

*,LY L-,^-^

Decision : Thc committce considcrcd thc casc as pcr agcnda and notcd that hard copy ofthe application has not becn
reccived. l'hercforc, committcc decidcd that thc same may bc obtaincd from IIA and firm antl del'crrcd thc casc.

IMcct No′つatc:24/87-

ALC1/2018
13032019

Lic No/Datc:0710111105

08022017

Mcct No/Datc124/87-

ALC1/2018
13032019

lic N()/1)atc10710111156

Staius:

I)crt・ rred

Status:

1)cft・ rrcd

Status:
Ircferred

150 15.O2.2Ot7

Decision : Thc committcc considercd thc casc as per agcnda and notcd thar hard copy ofthe application has not bccnrcceivcd l'hercforc, committcc dccidcd that thc samc may bc obtaincd from ItA and iim. re iommittcc also decidcdto call from thi-- firm the No objcction Ceftificatc issucd by Ministry of Environmcnt and Forest along with a shect in
tabular form indicating the Noc granlcd by MOIIF us *"ll u, urilization of importcd uscd rubbcr tubcs in Advancc
Authorizations and Rcstdctcd Import [,iccnscs for the last thrcc ycars.

Casc No:177/24/87-ALC1/2018  Palty Namcl TINNA RUBBIJR   Mcct No′
つatc:24/87-

ANDIN「RASTRUCTuRI LTI)  AI(〕 1/2018
13032019

HQ「ilC:01/87/050/00983/AM19/  RI´A Filc 105/24/040/00252/AM16/ Lic No/Datc10510401655

Case No.:178/24/87-ALC1/2018  Party NamclTINNA RUBBER    Mcct No/Datc124/87-

AND INFRASTRUCTURE LTI)  ALC172018
13032019

HQ Filc 101/87/050/00984/AM19/  RLA Filc:05/24/040/00251/AM16/ Lic No/Datc:0510401654

15022017

Decision : Thc commiftcc considcrcd the casc as pcr agcnda and notcd that hard copy ofthe application has not been
rcccivcd. l'hcreforc, committcc dccidcd that thc samc may bc obtaincd lrom RA and firm. l'he Committcc also decidcd
to. call from the firm the No objcction Ccrtificatc issucd by Ministry of Environmcnt and Forest along with a shcet in
tabular form indicating thc NoC grantcd by MollF u, *"ll u, utilization of imporlcd uscd rubbcr tibcs in AdvanccAutho zations and I{cstrictcd Impod Liccnscs for thc last threc ycars.

Status:
Approvcd

―闘

―

―
|

363001ヽ4T

352001ヽ41



34

21022017

Dccision:Thc cOmmitcc cOnddcrcd thc casc as pcr agcnda and dccidcd tO ra● ″thc hCCnsc as fol10w,

EXPOR rITEヽ 1 QlY
P()lY
SLI「 II,I)

OVERLAY   
「
H MS

AND REWい 颯)l]1)NET

75771 KgCONTI]NT oF IMPORT I]'LM rN | 7a285.7roKg I pot.y ovr.RLAy
EXPORT PRODUCT IS 7428571
KGS

Iヽ()LLS

RA may takc conscqucntial aclion as per t olicv / l,rocedurcs

PRINTItD

4ヽcct No/1Datc:24/87-

ソヽ1(11/2018

13032019

HQ Filc:01/87/050/01169/AM19/ RLA Fllc:07/24/040/00380/AM17/Lic No/Datc:0710111232

03032017

153 Decision:Thc cOmmitcc cOnsidcrcd thc casc as pcr agcnda and dccidcd lo raitt thC lに Cnsc as tonowsi

1ヽ11)ORTITEM QTY
6300 Sc1. rnctcr

as per I'olicy / I'roccdurcs

Casc No:363/24/87-AI´ C1/2018  Pany Namc:TI〕 CHNOSPAN
STRUCTURI〕 S PVT ITD

6000 Sq. mctcr

QTY

PVD「 COA lll)

「 ABRIC
of rclcvant
GSM

Status:
Approved

St atus:
,\pprovcd

Case No:121/24/87-AI´ C1/2018

HQ Fnc:01/87/050/00927/AM19/

Party Namc:P()1′ YFIL L         Mcct No′Datc124/87-
TI〕CHNOLO(〕II]SPVT LTD    AI´C1/2018

13032019

RIノヽFilc:34/24/040/00345//ヽ lヽ417/ 1ic No/1)atc134 10042995

Mcct No/Datc:24/87-

ALC1/2018
13032019

Decision : l'hc commirrcc considcrcd thc casc

154 condition that no filler is uscd in llxporr product:

EXP()RT【 TEヽ1

PPA MASTER BATCH
(COntaining 97+た 10/。 LLDPE)

lakc conscqucntial action as per Polic! / procedurcs

Case No:365/24/87-Al.C1/2018  Party Namc:SYNTHETI(〕

PACKERS P LTD

08032017

as pcr agcnda and dccidcd tO rad″ thc llccnsc as fOnows wnh thc

IMPORTIIEM QTY

LLDPI,(}ranulcs 51 953M F

Additivcs I)olymcrbascd

Stat us:
I)cferrcd

155 1HQ Filc:01/87/050/01171/AM19/  RLA Fttc:07/24/040/00392/AM17/ Lic No/1)atc:0710111303

20032017

Decision :l hc cOmmiticc cOnsidcrcd thc casc as pcr agcnda and n。 lcd that hard copy orthc application has not bccn
rcccivcd Thcrcforc,committcc dccidcd thatthc samc may bc obtaincd ,Om RA and 6rm ihc committcc also dccidcd

N/1" lc-.,.^--n-.---,

QTY IヽIP()RT ITEヽ 1

「

~
~1~

QTY
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that aftcr rcocipt ofthe hard copy the samc may bc scnt 1o 'l lic(SK) for comments and dcfcrrcd thc casc

Casc No.:119/24/87-Al′C1/2018  Party Namc:SHIVA
PHARMACHEM lTI)

156.HQ FHc 01/87/050/00925/AM19/ RI´
A rilc 34/24/040/00331/AM17/

29.03.2017

Dccision : The committec considercd thc casc as per agcnda and notcd that hard copy ofthc application has not bccn
rcccivcd. l'hcrcfore, commitlcc dccidcd that thc samc may bc obtaincd from ItA and firm. l-hc comrnittcc also dccidcd
that aftcr rcccipt ofthc hard copy thc samc may bc scnt 10 l'llC(DNM) for comments and dcfcrrccl thc casc

Status:
Defcrrcd

,r, HQ Iiilc :011871o50100920/AMr9/ Rr-A tritc :341241040/003 r S/AM l7l Lic. No/r)arc:34 1 0043 082
30.03.201 7

Decision : Thc committcc considercd thc casc as per agcnda and norcd rhat hard copy ofrhc application has not bcen
reccivcd Thcrcfore, committcc dccidcd that thc same may bc obtaincd from RA and drm. Thc committcc also dccided
that after rcccipt ofthc hard copy thc samc may bc scnt 1()'l'tlC(DNM) for commcnts and dcfcffcd thc casc

Nlcct No/1)atc:24/87-        status:

ALC12018           1)cft・ rrcd
13032019

lic No/1)atc:3410043072

Casc NO:114/24/87-AI′ C1/2()18  Party Namc:SHIVA
PHARMACHEM I Fl)

Casc No:115/24ノ 87-AI′C1/2018  Party Nanlci SHIVA

PHARMACHIう M ITD

158 HQ Filc:01/87/050/00921/AM19/ RI´A「Hc i34/24/040/00326/AM17/

Caso NO:116/24/87-AI′ C1/2018  Party Namci SHIVA
PHARMACHEM ITl)

Casc No:117/24/87-Al′ C1/201 8  Party Namc SHIVA
PHARMACHlう Mlll)

Mcct No■)atc:24/87-
ALC1/2018
13032019

Mcct No/1)atc:24/87-        status:

AI C1/2018           De■ rrcd
13032019

Lic No/Datc:3410043087

30.03.2017

Decision : l'hc committcc considcrcd ths casc as pcr agcnda and notcd thal hard copy ofthc application has nor bccn
reccivcd rhcrcfbre. commitlcc dccidcd thal thc samc may bc obtaincd from I{A and firm. l'hc committcc also dccided
that aftcr rcccipt ofthc hard copy thc samc may bc scnt to.r'ric(DNM) ror commcnts and defcrrcd thc casc

Status:
Dcfcrred

159 
HQ lrilc :ol/871050/00922/1tMt9/ RLA Fitc :34124/o40/oo32i /AMt7 t t.ic.No/Darc:3410043085

30.o3.2017

Decision : 'l'hc committee considcred lhc casc as pcr agcnrJa and notcd that hard copy ofthe applicarion has not bccn
reccivcd. Thcrcforc, committcc dccidcd that thc samc may bc obtaincd from RA and firm. Thc committcc also dccided
that aflcr rcccipt ofthc hard copy the samc may bc scnt to'I'EC(DNM) for commcnts and dcfcrrcd thc casc

Mcct No/1)atc:24/87-

AI C1/2018

13032019

I60 
HQ I;ilc:01 87,050,00q21,AM19, ttLA l,ilc:ta 24 t),10.0t)t2q.AMt7, Liu.No/t)arc:14t00410g3

30.03.201'l

Decision i l'hc committcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has nor bcen
reccivcd. Thcrcfore, committec dccided that thc samc may bc obtaincrl from I{A and firm. Thc commiucc also dccided
that aftcr rcccipl ofthc hard copy thc samc may bc scnt to TIIC(DNM) for cornmcnts and dcfcrrcd thc casc

McctTヾ 0/Datc124/87-

ALC12018
13032019

Stat u s:

I)elirrcd

"./y t-, ",-.*-
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Caso N():118/24′ 87-AI´C1/2018

161  Q Fnc:01/87/050/00924/AM19/

I)alty Namc:SHIVA
PHAIくMACHllM I_lD

RLA Filc:34/24/040/00330/Alヽ 117/

Mcct No/Datc:24/87-

ALC1/2018
13032019

Lic No/1)atci34 10043086

30032017

Stalus:
I)eferred

Staius:Approyed

Decision : Thc committcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bccn
receivcd. Thcrcfore, committcc decidcd that thc samc may bc obtaincd from RA and firm. Thc iommittcc also dccidcd
that aftcr rcccipt ofthc hard copy thc same may bc sant to'lllC(DNM) for commcnts and dcfclcd the casc

Cascヽ0:364/24/87‐ AI′C1/2018 Palty Nan,c:FARCOM CABII]  lヽcct No/1)atc124/87-
SYSTEMS PRIVATE IIMITI:I), AI(]1/2018

HQ Fic:01/87/050/OH 70/AM19/ RI´A「Hc
:07/24/040/00413/ノ Mヽ17/

Case No:39/24/87-AI′ C1/2018   Palty Namc:KRISHNA
I´AMICOAT PVT I.TI)

Case No:41/24787-ALC1/2018   Party Namc:Al｀ じIン 1lMITED,

165

2t.o4.201'7

Decision : Thc committcc consirlcrcd thc casc as pcr agcnda and notcrl thar hard copy ofthc application has not bcen
rcccivcd l'hcrcforc, commillcc dccidcd that thc samc may bc obtaincd liom IIA and firm. l'he committcc also dccided
that aflcr rcccipt ofthc hard copy thc samc may bc ,"rt,o I)llrp for commcnts and dcfcrrcd thc casc

Mcct No/1)atc:24/87-

ALC1/2018
13032019

13032019

Lic No7Datc:0710111382

05042017

Decision : Thc commiftec considcrcd thc casc as pcr agcnda and dccidcd ro ratify thc liccnse as follows:
162

EXP()RT ITEヽ I IMP01RI IIEM QTY
PVC COMPOUND

PV(:Rcsin 631552 400Kg

DOPI)10(lTY1 1'lHAI ATl: 144354 800Kg

takc conscqucntial action as pcr Policy/Proccdurt・
s

Case ,\*o.:89/24l87-Al,C1/201E parly Namc: ARVIND LIMlI.tiD Mcct No/Datc:24187_
ALCl/2018
13.03.2019

,., HQ Filc :01/87/050/00895/AM t 9/ I{LA Filc :08/241040/00503/AM t 7/ t-ic.No/t)ate:0810i40t20lt)t

QTY

164‐ HQ Fnc:01/87/050/00845/AM19/  RLA Fnc:07/24/040/00015/AM18/ 1´ ic No/1)atc:0710111480
26042017

‐Decision:Thc cOmmittcc cOnsidcrcd thc casc pcr agcnda and dccidcd tO call■ Om thc nrm f。 110wing in「 orma■ On i
i)TCChnical SpcciflctatiOns Oflmport ltcm Nol alongwith cata10guc

Status:
l)efcrrcd

Status:
I)cferred

Status:
l)eferred

Mcct No/Datc:24/87-

ALC1/2018
13032019

HQ Fnc101/87/050/00847/AM19/ RLA「 ilc 108/24/040/00019/AM18/ 1ic No/Datc:0810140187

01052017

幻 ″ たち___

J
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Decision : 'l'hc commitlcc considcrcd thc casc as per agcnda and notcd thal hard copy ofthc application has no1 bccn
receivcd. Thcrcforc, commiltcc dccided that thc samc may be obtaincd ftom IIA and firm. l'hc iorrmittcc also dccidcd
that afrcr reccipt ofthc hard copy thc samc may bc scnt ro TIic(DNM) for commcnts and dcfcrred thc casc

Sl atus:
l)eferred

,UU 
HQ Iilc:01/87 050,00848,n Ml9/ RI A I,ilc:02 24 U4{} 00250 AMIT/ Lic. No Datc:02 I0207569

03.05.2017

Decision : l'hc committcc considcrcd thc casc as per agcnda and notcd that hard copy ofthc application has not bcen
rcceivcd. Thcrcfore, commiltcc dccidcd that thc samc may bc obtaincd from I{A and firm. Thc committcc also dccided
that aftcr reccipt oftha hard copy thc samc may ba scnt to'I'EC(SK) for commcnts and dcfcrrcd the casc

Status:
Defcrrcd

HQ Filc 101/87/050/00849/AM19/  RLA「 ilc 107/24/040/00039/´ dИ 18/ Lic No7Datc10710111610

16052017

鮮嶽i鸞聯獅鮒輔淵驚淑榊欄]

Case No:42/24/87-Al.C1/2018   Party Namc:ALモ 」DlうCOR
LAMINATI()N PVl LTD

Mcct Non)atc:24/87-

ALC1/2018
13032019

Case No:43/24/87-AI′ C1/2018   Party Namc:SUPI,R MOUNT    Mcct No/Datc:24/87-
PACK PVTI.TD,           ALC1/2018

13032019

Case No:44/24/87-AIン C1/2018   Party Namc:「 ARCOM CABLE   Mcct No/Datc:24/87-
SYSll,MS PRIVATI:LIMITED,  ALC1/2018

13032019
HQ Flk Ю1/87/050/0085077kM19/ RLA l■ に Ю7/24/040/Ooo33/AM18/Lic No/DatcЮ7101 H`i2

16052017

Case NO.:lo7/24/87-AI´ C1/2018  Patt Namc:ALUPI AST INDIA  Mcct No/Datc:24/87-
PRIVATE I´IM1l ED          ALC1/2018

13032019

169 HQ Filci01/87/050/00913/AM19/  RI A Iヽ lc i34/24/040/Oo250/AM17/ Lic No/Datc:3410043209

St atus:
Approvcd

l)ecision : l hc committcc considcrcd thc casc as pcr agcnda anLl decidcd ro rarily rhc Iiccnsc as lollows:168

Iヽ11)ORT II EiⅥ

PVC COMPouND
PVC Itcsin 631552 Kg

I)OPI)l ocl｀ YI_Pl HAI´ ATl〕 144355 Kg
RA may take consequential action as pcr lrolicy / I'roccdures

Slatus:
l)elirred

22.05.2017

Decision : -fhc 
committee considcrcd thc casc as pcr agcnda and notcd that hard copy of thc application has not bcenrcccived' fhcrclbrc, committcc dcoidcd that thc samc may bc oblaincd liom ItA and firm. Thc committcc also decidcd

that aflcr rcccipt ofthc hard copy thc same may bc scnt to rrc(sK) for commcnts and dcferrcd the casc

A.l t lt-.-**
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Case No:94ノ 24/87-ALC1/2018   Pally Namc:SYNTHIうTIC
PACKERS P LTI)

170 HQ Fl■
Ю1/87/050/00900魔M19/ RLA Rlc ll力 24/046/ooぬ 3/´●118/

171

Case No:77/24/87-AI′ C1/2018   Par● Namc:VIKAS ECOTl〕 CH
l′IMITED

172 HQ Flb 
Ю1/87/050/00883//5419/

INDUSTttI:s(INDIA)
lIMITED,

HQ Filc:01/87/050/OH30/AM19/ RLA l■
lc

:03/94/040/Ooo51//ヽM18/

173

Di-Cumylpcroxidc (DCp)

Mcct No7 Datc:24/87-        status:

ALC1/2018             Defcrred
13032019

Lic No/Datc:0710111642

23052017

Dccision : 'l'hc committce considcrcd thc casc as pcr agcnda and notcd thal hard copy ofthc application has not bccnrcccivcd rhcrcforc. committcc decidcd that thc samc may bc obtaincd from I{A and }irrn. l'hc committcc also dccjdcd
that aftcr rcccipt oi'thc hard copy thc samc may bc scnt to rric(sK) for commcnts and dcferrcd the casc

‐Case No.:71/24/87-ALC1/2018   Party Namci N11｀ REX         Mcct No77Datc:24/87-
CHEMICALSINDIA I_IMITED   ALC1/2018

13032019
HQ Filc i01/87/050/00877/AM19/ 1tLA Fnc:5224/046/00017/AM18/ Lic No/Datci5210042306

Status:
I)cfcrrcd

Stat us:
l)cfcrrcd

29.06.2017

Decision I'fhe committce considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bccnrcccivcd Thcrcforc. commihcc decidcd that thc tu-" ,nuly bc obtaincd from RA and firm. Thc committcc also dccidcdthat aftcr rcccipt ofthc hard copy thc samc may bc scnt t;I)cpaflmcnt of chcmicals and pctro chemicals lbr commcntsand defcrred thc casc

織 Ij掘肺 鱗 」絆 ∬鮒
:棚肌肥 柵 聰 糧闇 胤
)IPP for commcnts and dcrcrrcd thc casc

Mcct No/Datc:24/87-

ALC1/2018
13032019

ItLA 
「 ilc 105/24/040/00164/Aヽ 118/ Lic No/Datc:0510403353

07072017

ALC1/2018
13032019

1ic No/1)atcio310814563

12072017

‐Case No:324/24787-AI.C1/2018  Paty Nallnc KKAI PANA   Mcct No/Datc:24/87-
Slatus:Approvcd

n : 'l'he committca considcrcd thc case as pcr agenda and dccidcd to ratify the riccnsc as folrows:

IMI)()Itl I FEN71

XIPE COヽ4PouND
I DIり〕Granulcs

Antioxidant

Oclagon Jumbo Slccvcs / BOX

Palty Namc:VIS10N PRODUCTS Mcct No/1)atc:24/87-

581Kg

′ヽs pcr packing policy

174 casc No:99/24/87-AI′ C1/2018

尽 ″χレ_
S(at u s:

l olY_|

|_
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ALC1/2018
13032019

HQl■ lC:01/87/050/00905/AM19/ IRI A Filc:34/24/040/00074/AM18/ Lic No/1)atc:3410043338

14072017

Decision :Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that hard cOpy ofthc applicatiOn has nOt bccn

驚:罵ぶ:瞭∬篤臨露iF」北宵∬砒品躙ミぼ感:蹴撫tl■κ跳:肥盤
CJЮ

“
d“d

(P)I TI)

Casc No:382/24/87-Al′ C1/2018  Palty Namc:MAYUIt STRAPS&
PACKAGIN(〕 INDUSTRIES

HQ「 lle io1/87/050/01188/り Mヽ19/ RLA Fllc:24/24/040/00013/AM18/

EXPOlこrITEM

1)citrrcd

Status:
Approvcd

Mcct No/1)atc:24/87‐

ALC1/2018
13032019

Lic No′ Datc12410042260
02082017

,r, Dccision : l hc committcc considcrcd thc casc as pcr agcnrJa and dccidcd 10 ralify thc liccnse as lollows:

IMI〕ORT IIEM
POLYI〕 STER(PItT)
STRAPPING

PCt(1)01ycthylcnc l crcphthalatc)Rcsin

100000 Kg (Bottlc (iradc Chips) 102000

KgMinIV 0 80 D1/(〕 ■/-O o20

RA mav take consequential action as pcr policy / lrrocedurcs

Casc No:63/24′ 87-AI´C1/2018   Party Namc:MACRO P01 YM13RS Mcct No/1)atc:24/87-
P ITD                 AI′ C1/2018

13032019

176 HQ Filc:01/87/050/00869/AM19/ RLA「 ilc 10824/040/00058/AM18/ Lic Noわ atc:0810140762
04082017

Case No.:64/24/87-AI,C1/2018   Party Namc:MACRO PoLYMERS McctNo/1)atc:24/87-

P I.lD AI´C1/2018
13032019

QTY

Status:
l)efcrrcd

Decision : l'hc commiltcc considercd thc casc as pcr agcnda and noted thal hard copy ofthc application has not been
reccivcd. Thcrcforc, committcc dccidcd that thc samc may bc obtaincd from IIA and firm.'l'hc committcc also dccidcd
that aftcr rcccipt ofthc hard copy thc samc may bc scnt to ' rc(DNM) for commcnts and dcfcrrcd thc casc

Status:
Deferrr:d

177 HQI｀
lC i01/87/050/00870/AM19/  1て LA Filc:08/24/040/Oo103/Aヽ イ18/ Lic No/Datc10810140763

04082017

1)ecision : I hc connmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that hard cOpy Orthc applicatiOn has nOt bccn

rcccivcd Thcrcrorc,committcc dccidcd thatthc samc may bc obtaincd flom RA and rlrm Thc committcc also dccidcd

that artcr rcccipt Ofthc hard copy thc samc may bc scntto Tl,C(DNM)for COmmcnts and dcFcrrcd thc casc

k/ /. Y-,-,--,*^
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Case No.:65/24/87-AI′ C1/2018   Palty Namc:I'RONTIER
TECHNOLO(〕II,SPVT L「D

Case No:66724/87‐ ALC1/2018   Party Namc:KRISHNA
LAMICOAT PVT ITI)

,r, HQ File :01/87 /0501008'12/AMl9/ n.t.AFllc :07 /24/040/OO122tAMtBt

Case No:67/24/87-AI´ C1/2018    Party Namc:NI]ヽ VAGE
LAMINATORS PVT LTI)、

Mcct No/Datc:24/87-

/ヽ L(〕 1/2018

13032019

Status:
Approvcd

HQ Flle:01/87/050/00871/AM19/ RI.A Filc:05/23/040/00152/測 1ヽ18/ Lic No′Datc:0510403618

08.08.2017

Decision : 'l'hc committcc considercd thc casc as pcr agcnda and clccidcd to ratify thc liccnse as follows:

EXPORT ITEヽ 1 lMPORT ITEM

I Iot Mclt Scalanr Strip with Silicon
Iiclcasc I'apcr
W 33 mrn , and - 3 mm and
lllK 1.4mm.and-0.2mm

RA may takc conscqucntial action as pcr I,olicy / l,rocrdurcs

Ｆ
Ｉ

Mcct No Datc:24/87-

Al´C1/2018
13032019

1´ ic No/Datc:0710112025

16082017

Status:
Deferrcd

Slatus:
Dcfcrrcd

' Decision : -l'hc committcc considcrcd thc case pcr agcnda and dccidcd to call lrom thc firm lollowing jnfbrmation and
dcfcrred thc casc:-

i)Technical Spccifictations of Impoft Itcm No I. alongwith catalogue

Nlcct No/Datc:24/87-

AI Cl′ 2018
13032019

Lic No/Datc1051 0403799

24082017
1180 HQFilc 101/87/050/00873/AM19/ RLA「

ilc:o5/24/040/00187/AM18/

Decision : 'l'hc committcc considcrcd the case as pcr agcnda and notcd that hard copy ofthc application has not bccn
rcccivcd. Thcrcforc, committcc dccidcd that thc samc may bc obtaincd from I{A and firm. The committcc also dccidcd
that after rQccipt ofthe hard copy thc samc may bc scnt to TliC(SK) for commcnls and dcfcrred the casc

A/ ), 1t,.,-"---o-^

INSULATED PIPE SI〕 ALS
OF VARIOUS SIZI:S
CONTANING HOT MELT
SEALANT STttP
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Case No:69′ 24/87-ALC1/2018  Paty Namc:BLS P()LYヽ 4ERS   Mcct NoA)atc,24/87-
LTD                ALC1/2018

13032019

Status:Approved

HQ Fnc:01/87/050/00875/AM19/ RLA l■ lc
:05/23/040/00193/ノヽヽ418/

Lic No/Datc:0510403917

04092017

Decision : The committcc considcrcd thc casc as pcr agcnda and dccidcd ro ratify rhc liccnsc as follows:

EXPORT ITEヽ 1 QTY Iヽ11)()RI IIEヽ 1

MDPI]COMPouND
200000 Kg 153793 8Kg

QlY

I DPl1/L LDPIj

I〕THYI ENI:VINYI.ACETATE(1,VA)

ANT1 0XH)ANT

RA may takc cOnscqucntial actiOn as pcr P01icy/1)roccdurcs

40879 4Kg

182

Casc NO:70/24/87-ALC1/2018   Pa“ y Namc:N1l REX         Mcct No/Datc124/87
CHEMICAI.S INDIA IIMITED  AI C1/2018

13032019
HQ Fnc:01/87/050/00876/AM19/ RI´ A Fnc:52/24/()40/00o25/AM18/ 1Jc No/1)atc1521 0042363

06092017

Status:
I)eferred

Status:
I)cferrcd

Status:
Dcf'crrcd

Decision : lhc colnmillcc considcrcd thc casc as pcr agcntla and nolcd that hard copy of rhc appliearion has not bccnreccived rhcrcforc. commificc dccidcd that thc .urn" ,nuy bc obtaincd from RA and firm. Thc committcc also dccidcdthat aftcr rcccipt oflhc hard copy thc samc may bc scnt t;l)cpartmcnl of Chcmicals and I,ctro Chcmicals lbr commcntsand defcrrcd thc casc

ICase No:72/24/87-ALC1/2018   Party Namc:(〕 01 DEN ROLI´ S   Mcct No/1)atc124/87-
PVTITD                 ALC1/2018

13032019

1183 HQ Filc 01/87/050/00878/AM19/ RLA Filc 0523/040/00506/AM17/ Lic No/Datc0510403909
13092017

Dccision :1｀ hc cOinlmittcc cOnsidcrcd thc casc as pcr agcnda and nOtcd that hard cOpy Ol‐
thc application has not bccn

rcccivcd rhcrcforc,cOmmittcc dccidcd thatthc samc may bc Obtaincd f10m RA and flrm Thc cOmmittcc also dccidcd

lhat a■cr rcccipt Ofthc hard cOpy thc samc inay bc scntlo l)II)P fOr cOmmcnts and dctlTcd thc casc

184

Casc No:73724/87-ALC1/2018   Palty Namc:DASHMIiSH

ItUBBliR INDUStltll:s
PVT LTD

IHQ Filc:01/87/050/00879/AM19/ RLA 11lc:52/24/040/00029/AM18/

Mcct No/1)atc124/87ヽ

ALC1/2018
13032019

Lic No Datc:5210042373

18092017

nda and notcd that hard cOpy orthc applicatiOn has not bccn

bc Obtaincd f10m RA and flrm Thc COmmittcc also dccidcd

Fll漑l:[T二lTilittfli:潔朧ょ■i淋」
n

hrcc ycars

人Lし /4・・―

7739 3Kg

1587 5Kg
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Casc No.:166/24/87-ALC1/2018  Parly Namc:13じ ll I)MET「IBRES McctNo/Datc:24/87-
PVT LTD,                ALC1/2018

13032019

HQ Fllc:01/87/050/00972/AM19/ RLA Filc:07/24/040/00158/AM18/Lic No Datc:0710112158

20092017

Decision : Thc committcc considcred thc casc as pcr agcnda and dccidcd to ratiry thc liccnsc as follows:

EXPORT ITEiVI QTY IヽIPOIRI II Eヽ 1 QTY
PP WOVEN SACKS
CONTENTIPP WOVEN「 ABRICS
223715KGS 2 NYLON YARN 6700KGS

230415Kg 230426Kg

EXPORT「 IEM IIM P01こ T ITEM
PVC COMPoじ ND

2000000 Kg PVC Rcsin

DOPI)I OCTYI PTHAI´ ATI〕

Status;
Approvod

Status:
Approvcd

PPヽム/OVEN

「
ABNCS

NYLON YARN
FOR Slll CIHNG

RA ma).(akc cOnscqucntial action as pcr Polic,/Proccdurcs

Case No:127/24/87-Al,C1/2018  Palty Namc:「 ARC()M cA13LE   Mcct No/Datc:24/87-
SYSll]MS PRIVAl■ lIMITEI),  Al C1/2018

13032019
HQ Fnc:01/87/050Ю 0933/AM19/ RLA F‖ c:07/24/040/00138/AM18/Lic Noわ atc:0'ibl12'i4  ‐

03 102017               .

Decision:Thc cOmmitcc cOnSdcrcd thc casc as pcr agcnda and dccidcd tO rati,thC hccnsc as fOl10ws
186

QTY QTY

RA may take consequcntial action as per policy / I'roccdurcs

Cascヽ0:155/24/87-ALC1/2018  Pary Namc:1 0PARI:X INDIA   Mcct No/Datc:24/87-

PRIVATE I′ IMITl〕I)         ALC1/2018
13032019

HQ Filc:01/87/050/00961/AM19/ RLA lllc103/95/040/Oo578/AM18/Lic No/Datc:0310816445  1

24.10.201'1

Decision : l'hc committcc considcrcd thc case as pcr agcnda and dccidcd to ratily thc licensc as follows:

St al us:
Approyed

QIY

357000

Sq.metcr

1ヽIP()ltl II「〕M QIY
SII´ICON COATED
POLYESTER「ILM
(RELEASE LINERS)
(100 MICRON+/―
10%)
50000 00o KGS
357000 000 SQM

POLYl,STER
IヽICRON  I
52500 000 KGS
SQM

Fll lヽ(  (100
/ - 10%)
374850000

1.04 Kg/ Kg cottent
in Export Product

SILIC()NE POI YMI`R

eL P L.-r*-,^-

ざ
lヽ i              l
 ヽ   ぃ  `

｀
        、v ^‐ lhi

1263105 Kg

562 500Kg



つ
Ｄ
′
十

36 500Kg

67 500Kg

Stalus:
l)cfrrred

188 HQ Fllci01/87/050/00881/AM19/  RLA Filc 52/24/040,00042/Aヽ 418/ 1´ ic No/Datc:5210042424
1                                                               07112017

~鷺
Wli熱選:鰤li:理 :∬::‖:tw鮮器::Ъ:」脳

Cl露
害:∬群J槻霊柵鳳霊∴::

that aftcr rcccip1 0fthc hard cOpy thc samc may bc scntto l llC(SK)「
or coml■ cnts and dcrcrrcd thc casc

Status:
I)cferred

1椰橿紹謁嶽事1憲l稀W前騰要鮮椰littIよ罰」鳳蹴鴛
Mcct No/Datc:24l87- Status:

ICase No:74/24/87-ALC1/2018   Party Namc:ヽ 4ACRO POLYMERS McctNo/Datc:24/87-
P LTD ‐Al.C1/2018

13032019

18911QFltЮ
1/87/050/00880広 M19/ RLA Fnc Ю§/24/b40/oo19`'AM18/Lた No/Datさ :68ib141,66

.                                                        08112017

Casc No:75′ 24/87-AI′ C1/2018   Party Namc:AAKASH
PI ASTOPACK PVTI TI),

ICase N● :163/24/87‐AI,C1/2018  Party Namc:ARMOR PLAST
LTI),

‐Case No.:159/24/87-AI′C1/2018  Party Namc:BULK LIQuID
SOLUTIoNS PVT I.TD

191 HQ Filc101/87/050/00965/AM19/ RLA Fnc:07/24Ю 40/Oo212/AM 18/

I 3.03.2019

,ro I{Q Filc :01r87 /050/00969/AMl9/ RLAi|c :O', /241040/002 r 8/AM l8/ Lic.No/Datc:07101 12363
08.1 1.2017

Decision : Thc commil'tec considercd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bccnrcceivcd rhercforc, committce dccidcd that thc samc maly bc obtaincd from RA and firm. Thc committcc also decidcdthat aflcr rcceipt ofthe hard copy thc samc may bc scnt to'l'lic(SK) Ibr commcnts and defcrcd thc casc

Mcct No/1)atc124/87-

ALC1/2018
13032019

AI Ci/2018

Mcct NO′Datc:24/87-

ALC1/2018
13032019

Lic No/Datc:0710112376

09112017

Dcferrcd

Status:
Dcfcrred

貫帯I粽朧 器1憲l憾鰈 島認艦
Cl押
l肥∬群」犠獄認 :酬胤

EC(SK)お r commcnts and dcFt・ rrcd thc casc

Case No.:189/24/87-ALC1/2018  PaFy Namcl BuLK LIQUII)    Mcct No/Datc:24/87

192                        S()LUTI()NS PVT ITI)       ALC1/2018
13032019

HQ Filc;01ノ 87/050/00995/AM19/ RLA F■ c,07/24/040700213/AM18/ Lic N″Datc:0710112377

人 ″ μ ⌒_

S(aaus:
Dclcrrcd
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193

‐Caso No.:309/24/87-AI′ C1/2018  Parり NamciBULK LIQUID
SOLUTIoNS PVT LTD

HQ Fnci01/87/050/01115/AM19/ RI´ AIヽ lc:o7/24/040/00214/AM18/

09.t t.20t7
Decision : Thc commiltec considercd thc casc as pcr agcnda and notcd that hard copy ofthc application has nor bcenrcceivcd l'hercforc. committcc dccidcd that thc .n,n" ,,uy bc obtaincd from I{A and firm. 'l'he committcc also decidedthat aftcr rcceipt ofthc hard copy the samc may bc scnt to l'lrC(SK) for commcnts and dcferrcd thc casc

Status:
l)cferred

鷺器
I部濯澱臓書轡掛

W鮮
醐
鋼 脳

C黛

肝肝:脚」犠嘲訛 鳳霊耀:

Mcct No/Datc:24/87‐

ALC1/2018
13032019

1´ ic No/Datc:0710112378

09112017

:01/87/050/01o01/′ 、ヽ 119/ :03/95/040/00644/′ Mヽ18/

Casc No:195/24/87-
AI.C1/2018

HQl'1lC

Pany Nainc:ZENnII
INDUSTRIAI RUBBI,R
PROI)UcTs PvT LTl)

RLA FHc

Mcct No/1)atc:24/87-

AI,c1/2018

13032019

Lic No/1)atcio31 081 7036

14112017

Status: Approved

0215

I)ccisiOn:l hc committcc cOnsidcrcd thc casc as pcr agcnda and dccidOd tO adopt f0110wing norms:_

EXP()RT ITEヽ 1 QTY(k3)

OTHIうR
REIItvANT
Rじ I〕 BER  /
RUBBER

SPl:(]IAI_TY

NATURAI
SYNTIII,TIc

BASED
COMPOUNDED SHEI〕 Ts

3()OooOKg NATURAI RtJI〕 131]R

NEOPRENE/CHl oROPRI〕NE

NITRILE RUBBER NBR

(rAR13oN 131 ACK

N NIOXIDANT, KUMANOX I3.
6PPI)

ACC13LARA1 0R

RI]TARI)I〕 R PVI

PI ASTICIzElく EASTMAN-168

0018

0013

0011

0045
MA(〕 EヽSIt」 lヽ oxH)Ii

BONDIN(〕 AGENT S1 69

ZINC oxIDE ACTIvE C_30

0015

0012

0035

Pふ:IuLJ猟l:‖
Jd bCa V』 uc cap for Sl.\o. 5, 6 and 7 as pcr (icncral Notc_g of anahrot oi

I hc NOnans Committcc also dccidcd thatitrm lllay bc askcd tO nlc an applicatiOn for sI()N AxatiOn

0300

A*1,/ tt-t-,-^
劃
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IIQ F'ile:01/87/050/00935/AMrg/ RL.A F|c :0i /24/040/00 r 55/AM l {a/ t,ic.No/Datc:07101 12420195 16. .2Ol7
Decision :'l'hc committcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bccnrcccivcd 'l'hcrcforc' commitlcc 

-decidcd 
that thc samc may bc obtainccl lrom Iu ani firm. It is also dirccted by rhecommittcc that dctails of Itcm No.2 alongwith catalogr" may bc obtaincd from thc firm. -rhc 

commjttcc also dccidcdthat aftcr rcccipt ofthe hard copy thc samc may bc sentio llri(l)NM) for commcnts and dcfcrrcd rhc casc.

LIヽ ||「1奎
tttStlicn“ ilttlol a:pIIoicy/1)r。 [[dulc:

コ

Case No:129/24/87-AI.C1/2018  Party NamcI SUPI]R MOUNT    Mcct No Datc:24/87-
Status:
l)cferrcdALCi/2018

113032019

ICase No:76/24/87-ALC1/2018   Party Nalncl MACRO POI YMERS Mcct No7Datc:24/87_

P LTD AI C1/2018

13032019

196 
HQ rllc :0) 187 /050/00882/AMr9/ tti-zr t itc ,oszz+loq o/oo2s2/AMr8/ Lic No/Darc:08 r 014141 0

Dccision : Thc committcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bccnrcceivcd l'hcrcforc, commiltce decidcd that thc ru,r," -u! bc obtaincd from RA and firm. Thc commitlec also dccidcdthat aftcr rcccipt of thc hard copy thc samc may bc scnr toi.i.riiiil r". ""_-";";;;;;;;";;;;.:

case No':179l24lE7-ALCl/2018 party Namc: ARMOR pLAST Mccr No/Datc:24lg7- status:I_TD., ALCl/2Ot g Dcl.erred
13.03.2019

,n, IIQ Filc :01/87/050/00985/AM l9l RLA rtirc :07 r24/040/oo23s/AMiB/ Lic.No/Datc:07 r01 12474
30.11.2017

Decision : Thc committec considcrcd thc casc as pcr agenda and notcd thal hard copy ofthe application has not bccnrcccivcd l'hcrcforc' commitlce dccidcd that th" .;" ,n; ,;;;;ncd from RA and firm. Thc committcc also dccidcdthat aftcr rcccipr of rhc hard copy rhe samc may bc scnt toi,,aiiiii 
". 

*._";;;;;;;;ffii#;.;

CascNo.:186/24I87-ALC1/2018 t)artyNarnc: IIULK LIeUII)
SOI,TJl'IoNS PV'] I,I'I)

PA(lK PVTITD

Case No:197/24/87-ALC1/2018  Party Namc:wACKER

,METROARK CHI:MICALS PVT
LTD

Mcct No/Datc:24/87-  ~ ぶiatus:
AI C1/2018            Deft・ rred
i3032019

Sta tus:
f)cferrrd

193 
HQFit":01187/050/00992/AMr9/ Rr-A r:ilc :07 /24/040/00256/AMr8/ Lic.NorDatc:O7 r 01 12531

14.12.2017
Decision : Thc committcc considcrcd thc casc as per agenda and notcd thal hard copy oflhe applicalion has not becnreccivcd l'hcrcforc, committcc dccidcd that ,r," ,u-" rnoiy u" oiiu-incd from llA and firm.'rhe committcc also dccidcdthat aftcr reccipt ofthc hard copy thc sa-" ,,ry b" ,"nt ruiirciiij rir, 

"o.-"nrs and dcferrcd thc casc

Status:
Dclcrred

199 HQ R■ Ю1/87/050/01oo3/AM19/ 長lA nに Ю224/040Ю o145晨M18/1ic N読 )atさЮ2ib26な 05ζ
15122017

撃Ⅲょ鷺ふ選:鳳雷iぶ寝:瓶:驚tw∬帯雷l織艦
C椒
留:∬鵬:ゝ職猟器llll淵よ屁:

スニ

`夕

″̀
っ
,¬_■‐ヽ

Mcct No/Datc:24/87-

ALC12o18
13032019

′DlLIP KUMハ■:w
, 卜IC V r) ' ,
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that aftcr reccipt ofthc hard copy thc samc may bc scnt to I)opanmant of Chemicals and pctro Chcmicals for commcnrs
and defcrrcd the casc

Casc No:198/24/87-ALC1/2018  Pally Namc:WACKl:R        Mcct No/Datc:24/87-

METRO´RK CHEMICALS PVT  AI.C1/2018
LTI)                        13032019

Stat us:
I)cferred

HQ Filc:01/87/050/01004/Aヽ 419/  RLA「 ilc:02/24/040/00144/Aヽ418/ 1′ ic No/1)atc102 10208052
200 15122017

鷺普11ふ
=1庶
i選曜胤:‖:滞鮮器出織艦

Ct肝
般1∬群∬縄翼:熙肌蜜」

n肥

ょ罵
霜 盤 欄 霊 潔

Chd∞ py山c mmcm…
“

mお D"aimm J c樋 品 ∞ζttd hЮ ck面 硼 sお
“
Onmms

Case No:199/24/87-ALC1/2018  Party Namc:WACK〕 〕R
IヽETROARK CH13MIcALS PVT
LTD

201 HQ「
nC i01/87/050/01oo5/AM19/ RLA Filc102/24/040/00146/AM18/

4ヽcct N。 /Datc:24/87-

ALC1/2018
13032019

Lic No/Datc:o210208056

15122017

Status:
Dcfcrrcd

Sl atus:
Dcfcrred

IIQ nt Ю1/87/050/00899魔M19/ ‐RLA nk Ю5/24/040/00209ムM17/Lt NOわatco510465014
202                                                            20122017

Decision : 'l'hc commillee considcrcd thc casc as pcr agcnda and norcd that hard copy ofthc application has not bcanreceived 'lhcrcforc' committcc dccidcd that thc same miy bc obtaincd from RA and firm. The committcc also dccidcdthat after rcccipt ofthc hard copy thc samc may bc scnt to Ilcpartmcniof chcmicals and pctro chemicals for oommentsand deferrcd the casc

Case No:93/24/87-Al′ C1/2018   Palty Namc:TINNA RU13BER   Mcct No/Datc:24/87-

ANDIN「 RASTRUCTuRIE LTD  ALC1/2018
13032019

Sl a tus:
I)clcrred

Case NO.:85/24/87 Al′ C1/2018   Parり Namc:MAX SPI〕 cIAL1l Y  Mcct No4)atc:24/87
1                        FILMS LIMITED            ALC1/2018

13032019

203‐  Q Filc:01/87/050/00891/AM19/  ‐RLA rilc122/24/040/Ooo64/Aヽ(18/ Lic NolDatc:2210015831

22 122017
DcdJOn:Thc cOmmucc cOnsdcttd hc casc as p∝ agcl:L謡

艦
Ctttt般
:∬弾ll靴織需ll鳳呪露::

rcccivcd l｀ hcrcfOrc,committcc dccidcd that thc san,cn,ay

that ancr rcccipt Ofthc hard cOpy thc samc may bc scntto Tlう
c(SK)for commcnts and dcfcrcd thc casc

Case NO:184/24/87-Al,Clノ2018  Palty Nal〕 nc ARMOR PI_AST    Nlcct NO/1)そ ltc 24/87-
204                              LII),                        7ヽ 1(〕 1,2018

13()3 2019
HQ Filc:ol,87,050,00990′ AM 191 RI A「 ilc:07/24'0401oo2461Aヽ 118,I"c、0,1)atc o710112598

.ム ,`4′ ″__′¬

Status:
Approved
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.27122017

Decision:Thc cOmmiticc cOngdcrcd thc casc as pcr agcnda and dccidcd 10 ran″ thC hCCnsc as fonows

Stnt us:
Dclcrrcd

205 HQ F‖
c101/87/050/01054/AM19/ RLA Fnc:34/24/040/002H/AM18/ Lic No/Datc 3410043768

02012018

鷺 普 ヽ ふ 選 :鰤 iぶ鷺 :離:驚 tw∬ 職

∞ぬ 節 d耐

“

血江 Md∞ wJぬ c叩口t面¨ hs血 晩 m

that ancr rcccipt Ofthc hard cOpy thc samc may bc scnttoγ  bC°
btaincd from RA and irm Thc cOmmitcc akO dccidcd

TEC(SK)for commcnts and dcrclrcd thc casc

Case No:248/24/87-ALC1/2018  Palty Namc:POL YFIL L

TECHNOLOGII]SPVTITD

Casc No:214724/87-AI′ C1/2018  1)arty Namc ltAJSIIA

CHEMICAI S PVTITI),

(1))IID

Mcct No/Datc:24/87-

ALC12018
13032019

Mcct No/1)atc:24/87-        status:

ALC1/2018            De■ rrcd
13032019

,ou 
IIQ F-ilc :0r187 /050101020/AMt9/ r\LA rrilc :34/24/040100254/AM.B/ t- ic. No/Dare:34 r 0043 771

03.01.2018

Decision : -fhc 
committcc considercd thc casc as per agcnda and notcd that hard copy ofthc application has not bccnrcccived rhcrcforc, committcc dccidcd that thc same may bc obtaincd from RA una io-. rn" Ji.rittcc also dccidcdthat aftcr rcccipt of thc hard copy rhc samc may bc scnt to.fllc(DNM) tnr.o,-,_"nr, ura-a"i";;;;;;"r"

Casc No:109/24/87‐ AIン (〕 1/2018  1)alty Nannci VIsloN PRODUCTS Mcc(No/1)atc:24/87

207.HQ FHc:01/87/050Ю0915/AM19/ RLA「 ilc:3424/040/00275/AM18/.Lic No/Datc:3410043781
05012018

Decision:Thc cOminitcc cOnsidcrcd thc casc as pcr agcnda and nOtcd that hard
copy of thc application has not becn

■′CCiS10n : l hc cOminittcc cOnsidcrcd thc casc as pcr agcnda and nOtcd that hard cOpy Ofthc applicatiOn has n

rcccivcd Thcrc10rc,cOmmittcc dccidcd that thc salnc lllay bc obtaincd 
「101■ RA and irm Thc cOmmittcc also(

ALC1/2018
13032019

Status;
I)clerrcd

dccldcd

Status:
l)efcrred

that a■ cr rcccipl ofthc hard cOpy thc samc may bc scntto IIi iC(l)NM) for commcnts and dcfcrred the casc

Case No■ 11024/87 ALC1/2018 ,aゥ Namc V応loN PR()D(JCTs McctNoわ誠α24/87‐
(P)LTD                  ALC1/2018

13032019

208 HQ Filc101/87/050/00916/AM19/  RLA lllc:34/24/040/Oo274/AM18/ Lic No/Datc:3410043782
05.01 .201 8

Decision : l'he committcc considcred thc casc as pcr agcnda and notcd thai hard copy ofthc application has not bccnrcceivcd -l'hercforc' 
committec decided thal thc samc maiy bc obtaincd from RA and firm. Thc committec also dccidcdthat aftcr rcceipt ofthc hard copy thc same may be scnt 10 TIiC(l)NM) fbr commcnts and dcfcrrcd the case

幻 ″し一
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Case No:188/24/87-Al,C1/2018  Party Namc:ASHIRVAD PIPI,S  Mcct No71)atc124/87-

PVT LTD, ‐ALC1/2018
13032019

HQ Fnc:01/87/050/00994/AM19/ RLA rilclo7/24/040/Oo284/AM18/Lic No/1)atc:0710112659

09012018

Dccision:Thc cOmmitcc cOnsidcrcd thc casc as pcr agcnda and dccidcd tO ran″ thC nccnsc as fonows:

Status:
ApproYcd

417 Ml｀

IL{ may takc consequcntial action as per policy / I,roccdurcs

Case NO.:79′ 24/87-AI′ C1/2018   Palty Namc:SANGHVITECINO McctNoA)atc:24/87-
PRODじCTs              AI C12018

13032019

210 HQ FHc:01/87/050/00885/AM19/ RLA「 nc:08/24/040/00296/AN118/ Llc Noわ atc08i014i760

Case No:80′ 24/87-ALC1/2018   Parly Namc:DSM INDIA PVT   Mcct No/Datc:24/87

LTI) ALC1/2018
13032019

21l HQ Fllc:01/87/050/00886/AM19/  RLA Filc:31/83/040/Oo141//5118/ Lic No/Datc:3110066964

Sta(us:
I)cferred

12.01.2018

Decision : Thc committcc considcrcd thc casc as per agenda and noted thal hard copy of thc application has not bccnreccived rhcrcforc. committee dccidcd that the samc ma-y bc obtaincd from RA and firm. Thc committcc also dccidcdthat aftcr reccipt ofthe hard copy thc samc may bc scnt to TIrc(sK) for commcnts and dcrcrrcd thc casc

I 5.01 .201 8

Decision : Thc committcc considcrcd thc casc as pcr agcnda and noted that hard copy ofthc application has not bccnrcceivcd 'rhcrcforc' commitlcc dccidcd that the samc ma] u" ru,"ir"J from RA and firm. Thc commjttcc also dccidcdthat aftcr reccipt ofthc hard copy rhc samc may bc scnt 10 'r.Ec(sr) ior commcnts and defcred thc casc

Status:
Dcfcrrl]d

Status:
I)eferrcd

Status:
Deferred

Casc No:81/24/87-AI.C1/2(〕 18   Party Naillc:MANAII
PETROCHIぅ、41cAI S 1lMITEI)

212 11Q R[:01/87/050/00887ム M19/ 1こ A ib:04/24/040/00102/AM17/

Case No:82/24/87-ALC1/2018   Palty Namc:MANAII

PETROCHEMIcALS LIMITED

:01/87/050/00888/AM19/  RLA Filc:04/24/040/00134/ノ
M`17/

Dccision : rhc committcc cOnsidcrcd thc casc as pcr agcnda and noicd that hard cOpy Ofthc apphcatiOn has not bccn

rcccivcd ThcrcfOlc,cOmnnittcc dccidcd thatthc samc may bc Obtaincd frOm R/ヽ
and■ rm Thc cOmnnittcc alsO dccidcdthat ancr rcccip1 0rthc hard cOpy thc samc may bc scntlo TEC(DNM)fOr commcnts and dcft・

l■ cd thc casc

Mcct N071)atc124/87-

Al C1/2018

13032019

Lic No/Datc:0410163906

16012018

Mcct NO′Datc:24/87-

ALC12018
13032019

Lic No/Datc:o410163907
16012018

213

HQ Fnc

短 ″ /z/__4_

417Mtl
I      Itti霊J

| ⊥ _

445MT I PVcusIN
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Decision : Thc committcc considcred thc casc as pcr agenda and notcd that hard copy ofthe application has not bcen
rcccived. Thcrcforc, committce dccidcd that the samc may bc obtaincd from IIA and irrm. Thc committcc aiso dccidcd
that aftcr rcccipl ofthc hard copy thc samc may bc scnt to I'LC(SK) for commcnts and dcferrcd the casc

Stal us:
l)el'crrcd

214 Og.O2.2Ot8

Decision : Thc committcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bcen
rcceivcd. Thcreforc, committcc dccidcd that thc same may bc obtaincd from I{A and }irm. 'l'he committcc also dccidcd
that after rcceipt of thc hard copy thc samc may bc scnt to Dcpartmcnt of Chemicals and pctro Chcmicals /TEC(SK)
for corffncnts and dcfcrred thc casc

Casc No:377/24/87-AIッ C1/2018  Party Namc:13SSI]N SPI〕 cIAIITY Mcct No■ )atc:24/87-
FILMS PVT LTI),            AI C1/2018

13032019
HQlヽlC:01/87/050/OH 83/AM19/ RLA「 ■c:24/24/040/00o44/AM18/ Lic No/Datc:2410042359

Case No:111/24/87-ALC1/2018  Party Namcl DESAIINI)USTRIES Mcct No′ つatc:24/87-
PRIVATE IIMll ED         ALC12018

13032019
‐HQ「 ilC 101/87/050/00917/´ ふ419/ RLA Filc:34/24/040/00295/AM18/Lic No/1)atc:3410043924

05032018

Decision : Thc committcc considcrcd thc casc as pcr agcnda and dccidcd to rarify thc licensc as follows:

Status:
Approvcd

EXP()RT ITEM

POLY BACS
Nl,T CONTl〕NTS OF LDPE-21600 KGS,
HDPE-21600 KGS,LLDPE 10800 KGS

RA may takc conscqucntial action as pcr policy / procrdures

Case No:83/24/87-ALC1/2018   Party Nalnc:AAKASH
PLASTOPACK PVT LTI),

Iヽ IP()RI IIEヽ 1215

lヽ4cct No/Datc:24/87-

ALC12018
13032019

Status:
Defcrred

216 HQ Filc:01/87/050/00889/Aヽ
419/  RLA FHc:52/24/040/00087/Aヽ 118/ Lic No/1)atc:5210042567

19032018

Dccision : Thc cOnlnnittcc cOnsidcrcd thc casc as pcr agcnda and nOtcd that hard cOpy Ofthc application has not bccn

rcccivcd l｀ hcrcforc,committcc dccidcd that thc samc lllay bc obtaincd 110m Rン aヽnd flrm l hc cOmmittcc also dccidcd
that aFtcr rcccipl ofthc hard copy thc samc may bc scntto TEC(SK)ft9r COmmcnts and dcfc・ rrcd thc casc

Case No:17124/87-
Alッ C1/2018

217 HQ Filc

101/87/050/00977/ソ Mヽ19/

Party Namc:/ENll II

INI)USTRIAI RUBI〕 ER
PRODUCTS PVT L「 D

RLA lllc

:03/95/040/01178/Alヽ418/

Mcct No■ )atc124/87-     status:Approvcd
ALC1/2018
13032019

Lic No/Datc:0310820222

03042018

Decision : 'fhc commiltcc considcrcd thc casc as per agcnda and dccidcd ro rarify thc liccnsc as follows:

A*t,/,, tc,.,-,..-....^

| QTY

」_ ID旺
s4000Kg

|   |

f:里墜劃

「

―



Mcct No/1)atc:24/87-

AI C1/2018

13032019

218 HQ Filc:01/87/050/OH 72/AM19/ RLA Filc:07/24/040/00367/AM18/ 1lc No/1)atcio710H3050
04042018

鷺Wliふど:鳳甘it器現棚鳳T鮮器::L:薔網Cl譜留:∬弾」犠嘲需ll::驚¶露器
that ancr rcccipt Ofthc hard cOpy thc samc may bc scntto TEC(SK)for cOmmcnts and dctrrcd thc casc

Casc No.:86/24I87-ALCI/20t 8 parry Namc: NAVRATAN Mcct No/1)atc:24/87-

Case No:366/24/87-AI′ C1/2018  Party Namc ARM()R PLAST
LTD,

SP〕 ,CIAI´ TY CH〕 〕MICALSI LP  AICi/2018
13032019

ICase N● :87/24/87-Al.C1/2018   Party Namc:METRO VALVIiS,  Mcct No/1)atc124/87-

(PROP:C T 13AI´ AMURUGAN) ALC1/2018
13032019

220 HQI｀
lC:01/87/050/00893/AM19/ RLAl■ lc:32/24/040/Ooo02/AM19/ Lic No/Datc:J2ib078432

Status:
Dcfcrred

Stalus:
Defcrrcd

Status:
Dcfirrcd

219 HQ Rに
Ю1/87/050/00892AM 19/ RLA Flk Ю8/247040/00213/AM18/Lた No Ela“ :0810142366

13042018

鷺辮liふ濯1解1野i[=節:驚tw鮮群::l謡網
Cl露
留:∬群」犠獄F肥鳳理露コ

that artcr rcccip1 0fthc hard cOpy thc samc may bc scntto TI]C(SK)For commcnts and dcfcrrcd thc casc

13.04.2018

Decision : 'l'hc committcc considered tha case as per agcnda and noted that hard copy ofthc application has not been
receivcd Thcrcfore. committec dccided that the same may bc oblaincd from ILA and lirm. Thc committcc also dccidcd
that alicr reccipt ofthc hard copy thc samc may bc sent to 1'rlC(SK) for commcnts and deferrcd the casc

CaseNo.:96l24l87-Al,C1l201E PanyNamc:NAVRA]'AN
|ヽ4cctヽ o/1)atc124′ 87- Status:

Dcfcrrcd

221 HQ Filc:01/87Ю 50/009o2/AM19/ RLA「ilc:08/24/040/Oo214/AM18/ Lic NoDatc:0810142367
13042018

鷺曽ゝ 』湯:選:鳳蹴I:寝棚鵬w鮮群:∴翻網Cl押般精群」犠嘲認捻呪臆:

SPIiCIALl｀ Y CHEMICAI_S LLP  Al.C12018
13032019

メ=χ ″ ♭,__´
ヽ

f面1価 ~~J~δ〒
「
而面而「Ⅷ :正1¬

_^__引
― ―

__‐ __… p[ExPortlJ
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that aftcr receipt ofthc hard copy thc samc may bc scnt to TIic(sK) for commcnts and defcrrcd thc case

Case No:88/24/87-Al.C1/2018   Palty Namc:VASA

PHARMACHEM P LTI)

222 HQ Filc:01/87/050/00894/AM19/  RLA Filc o8/24/040/00358′ しヽM18/

Mcct No/1)atc124/87-

AIン C1/2018
13032019

Lic No/Datc:0810142421

18042018

Slatus:
l)ct'crrcd

Decision : Thc committee considercd the casc as pcr agcnda and notcd that hard copy ofthc application has not bcen
rcceivcd. Thercforc. committcc dccidcd that thc samc may bc obtaincd fiom I{A and firm. l'hc committcc also dccitled
that aftcr rcccipt ofthc hard copy thc samc may bc scnt to TIrc(DNM) for commcnts and dcfcrred thc case

Status:
l)eferrcd

223 
HQ Fitc .01187 /o5oloog28/AMtg/ RLA Filc :34124/o40/00385/AM l8/ Lic.No/Darc:3410044090

26.04.2018

Decision : l'he committcc considercd thc casc as pcr agcnrla an<l notcd that hard copy ofthc application has not bccnrcccivcd l'hercforc, committcc dccidcd that thc samc may bc obtaincd from I{A and firm. 1'he committcc also dccidcd
that aficr rcceipt ofthc hard copy thc samc may bc sent to TIrc(DNM) for commcnts and dcfcrred thc casc

case No.:122l24l87-ALC1/2018 Party Namc:vISIoN pr{oDUCTS Mcct No/Dalc:24187,
(P) LTD At.Cl/2018

13.03.20r9

Case No:162/24/87-AI′ C1/2018  Palty Namc:PROPACK       Mcct No/1)atc:24/87
1NDUSl RIES(PROP KUNAL   AI C1/2018
PLASTICS PvT ITD)       13032019

224・
IQ Filc:01/87/050/00968/AM19/  RLA Fnc 03/95/040/01014■

慈 17/ Lic No′Datc:0310820677

Status:
Dcferrcd

26.04.2018

Decision : Thc committce considercd thc casc as pcr agcnda and nolcd that hard copy ofthc app)ication has not bcan
rcceived. Thcreforc- commiftcc dccidcd that thc r"-" rnuy b" obtaincd ftom ItA and firm.'l'he commiltcc also dccidcdthat affcr rcccipt ofthc hard copy thc samc may bc scnt to TIrc(sK) for commcnts and deferrcd the casc

‐Case NO:213/24/87-

ALC1/2018

HQ Filc

101/87/050/01019/ノ ヽヽ 419/

Palty Namc:13LS P()lYM〕 〕RS  lヽcct No/1)atc:24/87-
LTD                 AI C12o18

13032019

Status: Approyed

Decision : The committcc considcrcd thc casc as pcr agcnda and dccidcd to mtily thc liccncc as lbllows with
thc condition that Ijxport Product docs not to contain any fillcr:

EXPORT ITE:Ⅵ

PVC COMPOUND― CABLE
GRADE

RLA lヽ Ic

:05/23/040/00034//ヽM19/

QTY

250000 Kg

lic No/Datc:0510406300

02052018

I:ヽIP()RT ITEヽ I

PVC RIう SIN

I)I ASTICIzEIく (DOP/1)INP)

I,POXISIZED SOYAI〕 I,AN O11´

PVC STABILIZER

225
Ｆ

一

RA may lakc conscqucnlial ac(ion as pcr l,olic-r.' / Irroccdurcs

メミ∠′ た._._
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226

Status:
Deferred

HQ Filc :01,87/050/00932, AM 19, RLA Filc:05/24,040 00060/n MI9/ Lic. No/Dalc:05 I0406340
08.05.2018

I)ccision : lhc committcc considrrcd lhc casc as pcr agcnda and norcd rhat hard copy ofrhc applicarion has nor bccn
rcccivcd. l'hereforc, committcc dccided that the same may bc obtaincd from RA and firm. Thc committcc also dccidcd
that aftcr rcccipt of the hard copy thc samc may bc sent tol)lpp for commanls and dcfcrrcd thc casc

Status:
I)cferrcd

Case No:126′ 24/87-Al,C1/2018   Party Namc:ヽ VICTOR
COMPOUNDING(INDIA)
PRIVATE LIMITl,I)

Caseヽ o:91/24′ 87-Al,C1/2018   Party Namc:ARM()R PLASF
LTI),

Casc No:132/24/87-AI´ CI′2018  Palty Namc AV〔 G10BAI
PLAST PRIVAT】 ,IIヽ41TI:1)

Mcct No/Datc:24/87-

ALC1/2018
13032019

Mcct No/Datc124/87-

ALC1/2018
13032019

Mcct No/Datc:24/87-

ALC1/2018
13032019

‐Case No:90/24/87-ALC1/2018   Party Namc:MACRO POIレ YMERS Mcct No7Datc:24/87-
‐P LTD                  ALC1/2018

13032019

227 HQ Fnc:01/87/050/00896/AM19/ .RLA Filc:08/24/040/00348/AM18/ Lic No/Datc10810142573
I 0.05.201 8

Decision : Thc committcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has no1 bccn
rcceived. -l'hcrcforc, 

committec dccidcd that thc samc may bc obtaincd from RA and drm. The committcc also dccjdcd
that aftcr rcccipt ofthc hard copy thc samc may bc sent to -I'EC(DNM) 

for commcnts and dcferred the casc

Status:
Dcfcrred

HQ Filc :01/87/05010089'1/AM19/ RLA File :0i t241040/00039/AM l9l Lic.No/Date :07101i3270
228 11.05.2018

Decision : Thc committcc considcred thc casc as per agcnda and notcd that hard copy ofthc application has not bccn
rcccivcd. l'hcrcforc, committcc dccided that the same may bc obtained from RA and iirm. The committcc also dircctcd
that firm rnay providc thc cataloguc of import itcm. Thc committcc also dccidcd that aflcr receipt of thc hard copy thc
samc may bc scnt 1o TEC(SK) for commcnts and dsferrcd thc casc.

Casc No:92/24/87-ALC1/2018   Party NamcllMPEI.EXPORTS   Mcct No/Datc124/87-

ALC1/2018
13032019

229 HQ FH●
:01/87/050/00898/AM19/  RLA「 nc:07/24/040/Ooo17/AM19/ Lic No/Datci0710113302

17052018

Decision : Thc committcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthe application has not been
rcccived. -l'hcrcforc, 

committcc dccidcd that thc samc may bc obtaincd from RA and firm. The committcc also dccidcd
that aftcr rcccipt ofthc hard copy thc sama may bc scnt to 'l I.)c(SK) for commcnls and dcfarrcd thc casc

Sl al us:
I)clerrcd

230.HQ「
ilC:01/87/050/00938/AM19/ RLA Filc:03/94/040/00123/AM19/ Lic No/Datc1031 0821 048

17052018

1Dccision:Thc cOmmittcc cOnddcrcd thc casc as pcr agcnda and nOtcd that hard copy oFthc applica■ on has nol bccn
rcccivcd l hcrcforc,committcc dccidcd thatthc samc may bc obtaincd flom RA and flrm Thc committcc also dccidcd

that a■ crrcccipt ofthc hard copy thc samc may bc scntto TEC(SK)for cOmmcnts and dctrrcd thc casc

ふノ′ れ -2-

Status:
I)cferred
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Casc No:379/24/87-AIン C1/2018  Patt Namcil〕 SSEN SPECIAL1l Y Mcct No/1)atc124/87-
FILMS I)VTI´TD,            ALC1/2018

13032019

HQ Filc 101/87/050/01185/AM19/ RLA rilc i24/24/040/00005/AM19/ Lic No rDatc:2410042426

231 1                                                                ‐23052018

Decision : The commiltcc considcrcd thc casc as pcr agenda and noted that hard copy ofthc application has not becn
received. l'hcrcforc, commitlcc dccided that thc samc n'uy bc obiaincd ftom RA and firm. The commjttcc also dccided
that aftcr rcccipt of thc hard copy the samc may bc scnt to Dcpartmcnt of Chcmicals and Pctro Chcmicals /TEC(SK)
for commcnts and dcferrcd thc casc

Status:
l)t'fcrred

Stalus:
l)ofcrn:d

Status:
Dcfcrred

Status:
l)cferred

232

Case No:145/24/87 Al.C1/2018  Party Namc:ARVIND LIMITlう D  Mcct NoA)atc:24/87
ALC1/2018
13032019

HQ Filc:01/87/050/00951/AM19/ RLA Filc:08/24/040/00390/AM18/ Lic No/Datc:0810142727

01062018

Casc No:106ノ 24/87-ALC172018  Palty Namc ALじ PI.AST INDlA  Mcct No/1)atc:24/87-
PRIVATE LIMITED          ALC12018

13032019

Decision : Thc committcc considcrcd thc casc as pcr agcncla and notcd that hard copy ofthe application has not been
rcccivad. 'l'hcrclbrc, commiltcc dccidcd that thc samc may bc obtaincrl lrom RA and firrr. The iommittcc also dccided
that aftcr rcccipt ofthe hard copy thc samc may bc scnt 10 Dlpp for commcnts and dclcrrcd thc casc

RLA「ilc i34/24/040/00085/AM19/ Lic No′ 1)atc:3410044236
12062018

‐Case No:108/24/87-ALC1/2018  Pary Namc AI´ UPLAST INI)IA  Mcct No/Datc124/87-
PRIVATE LIMITED         Al.C12018

13032019

234 HQ Filc:01/87/050/00914/AM19/ RLA Filc:34/24/040/00084/AM19/ 1ic No4)atc:3410044237
12062018

^.. HQ Filc :01/87/050/009l2/AM l9/ztt

Decision : I hc commitlcc considcrcd lhc casc as pcr agcnda anrl notcd rhar hard copy ot lhc application has not been
reccivcd. 'l'hcrcforc, committcc dccidcd that thc samc may bc obtaincd from RA and firm. Thc committcc also dccided
that aftcr rcccipt ofthc hard copy thc samc may bc scntto TEC(SK)for cOnlmcnts and dcFcrrcd thc casc

Case No.:95/24/87-ALC1/2018   Pa■ y Namc:MAX SPECIALll Y  Mcct No/Datc:24/87-     status:
IFILMS Iン IMITIう D            ‐ALC1/2018             Defcrrcd

13032019

HQ Fnci01/87/050/00901/AM19/ RLA Filc:22/24/040/00018/AM19/ Lic NoDatc:2210015922

20062018

Decision : 'l hc committcc considcrcd thc casc as pcr agcnda and notcd thal hard copy ofthe application has nol bccn
receivcd l'hcrcforc, commiltcc dccidcd fiat thc samc may bc obtaincd liom l{A and firm. -fhc committcc also dccidcd
that aflcr rcccipl ofthe hard copy thc samc may bc scnt 10 TEC(SK) for commcnts and dcfcrrcd the casc

Decision : l'hc committcc considcred thc casc as pcr agcnda and notcd that hard copy ofthc applicarion has nol bccn
rcccivcd. -l'hcrefore, 

committcc dccidcd that thc samc may be obtaincd from RA and firm. The iommittcc also dccidcd
that aftcr rcccipt ofthc hard copy thc samc may bc scnt to'|EC(SK) for commcnts and dcfcrred the casc

尽 ノ´ ノ弘__R
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Case No.:380/24I87-ALC I /2018 Partv Narnci Kn Tn l.lNll Mcct No/1)atci24/87-

IN「RAPRODUCTSPVT LTD   AI C1/2018
13032019

101/87/050/01186/′ Mヽ19/  RLノ 1ヽ'ilc:50/24/040/00009/AM19/ 1′ ic No/Datc:5010002454
27062018

Stal us:
Defcrred

236 HQ F‖
c

Decision : Thc committcc considcrcd thc case as pcr agcnda and notcd that hard copy ofthc application has not bccn
rcceived. 'l'hcrcforc, commiltcc dccidcd that thc samc may bc obtaincd from IIA and firm. l'hc committcc also dccidctl
that aftcr rcccipt of thc hard copy thc samc may bc scnt to l'llc(sK) ror commcnts and dcferrcd the casc

Case No:112/24/87-ALC1/2018  Pa■ y Namc: 13ULK llQUID
SOLUT10NS PVT LTD

Mcct No′1)atc:24/87-

AI C1/2018

13032019

HQ Filc:01/87/050/00918/AM19/ RLA lllc107/24/040/00061/AM19/Lic No/Datc:0710113518
129062018

Decision:Thc cOmm■tcc cOnsldcrcd thc casc as pcr agcnda and dccidcd to rad～ thC hCCncc f01lows:

EXPORT IIEM Iヽ■)()RT IIEM

PI:

CONTAINING

Status:
Approved

Status:
Approvcd

417:ヽ11

100000Kg

PI ASTIC      coI.ouR
MASTER BATCH

RA may takc cOnst・ qucntial action as pcr Policy/1)r(,ccdurcs

Casc No J13/24/87-ALC1/2018 Paty Namc:ASHlRVAD PIPES ,Mcct No′ Datc124/87-
PVT LTD,               ALC12018

13032019

HQ Filc:01/87Ю 50/00919/AM19/ RLA l1lc 107/24/040/00075/AM 19/Lic No/Datc:0710113528

03072018

Decision:Thc cOmmitcc cOnSdcrcd thc casc as pcr agcnda and dccidcd lo rattt thC HCCncc fOnows

EXP()RT ITEM l■IP()RT ITEM
UPVC Column/Drop/Riscr Pipcs for submcrsiblc
Borc-Well Pumps OD 33mm (1/4 inches) to 140
mm(5 inchcs) Net contcnt of PVC Rcsin 4l7MT

LINER
ENHANCED

P()l YETHYLENE  RESIN  /  LDPE
GRANULES/LLDPE GRANULESITCHS
39011010 / 1TCHS 39019090 96500 Kgs,
PLASTIC COLOUR MB 3500 Kgs

ENHANCI]D
POLYETHYLENE uSIN /
LDPE GRANULES/LLDPE
GRANULES      ITcHs
39011010/1TCHS 39019090

238

QTY

445ヽ4T PVC RESIN

RA may take conscquential action as per Policy / I,rocedurcs

ICase No:120/24/87-ALC1/2018  Pa“ y Namc:EURASIA        Mcct No/1)atc:24/87-
I                      POLYCH13M l)VTI´ Tl)       AI C1/2018
239                                                             13032019

HQ Fnc:01/87/050/00926/AM19/  RLA「 Hc:34/24/040/00053/AM19/ 1.ic No/Datc:3410044330
12072018

Stat u s:

l)clcrred

A*LV )t-

QTY
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Decision : Thc committcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bcan
rcceivcd. l'hcreforc, committcc dccidcd that the samc may bc obtaincd from RA and firm. Thc committcc also dccidcd
that aftcr rcccipt ofthc hard copy thc samc may bc scnt 10 TI]C(SK) for commcnts and deferred thc casc

Caseヽ o:381/24/87-AI,C1/2018 Namci CANVERA 1lXIM   4ヽcct No/Datc:24/87-
ALC1/2018
13032019

LLP
Status:
I)cfcrred

240

Case No:123/24/87-Al.C1/2018 Party Namc:VASA
PHARMACHEM PITD      ALC1/2018

13032019

ち41 11Q Rに
101/87/050/00929晨 M19/ IRLA Rt i08/24/040/00087ハM19/1ic No7DatcЮ 810143227

09082018

I{Q Filc :01/87/050 /O1187lAMigl IRLA ltilc :241241040/00013/AM 19/ l,ic.No/t)arc:241 004245 6

I 3.07.201 8

Decision : Thc committcc considcrcd thc casc as pcr agcnda and notcd that hard copy of thc application has not bccn
rcceivcd. 'l hcrcforc, committcc dccidcd that the samc may bc obtaincd from RA and firm. l'hc commitlcc also dccidcd
that aftcr rcccipt ofthc hard copy the samc may bc scnt to TEC(SK) for comments and dcferrcd thc casc

I)ecision : Thc committec considered the case as pcr agenda and notcd that hard copy ofthc application has not bccn
received. 'l'hcreforc, committcc dccidcd that thc samc may bc obtaincd from RA and lirm. Thc committcc also dccidcd
that aftcr rcccipt ofthc hard copy thc samc may bc scnt to TIjC(DNM) for commcnts and defcrrcd the casc

4ヽcct No/1)atc:24/87-

Mcct NoA)atc:24/87-

ALC1/2018
13032019

Status:
I)eferred

Status:
l)eferred

Case No.:124l24l87-ALCI /2018 l)arry Nanrc: lt^ tttNA Mcct No/1)atc 24/87-

PACKAGING INDIA PVT LTD,  ALC1/2018
13032019

'42 HQ Fnc:01/87/050/00930/AM19/ 

‐
RLA F‖ c:07/24/040/00105/AM19/ Lic No/Datc0710113709

13082018

Decision : The commiftee considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has nol bccn
rcceivcd. 'l'hcreforc, committcc dccided that thc samc may bc obtaincd l'rom RA and firm. Thq committcc also dccidcd
that aflcr raccipt ofthc hard copy the samc may bc scnt to TIiC(SK) for commcnts and dcfcrrcd thc casc

Casc No:125/24′ 87-AIッC1/2018  Party NamciSYNTHEl｀ I(〕
PACKERS PITI)

Slatus:
Approved

243

HQ Fnc:01/877050/00931/AM19/ RLA Fllc:07/24/040/00081/AM 19/ 1lc No/1)atc:o710H37H

13082018

Dccislon:Thc cOmmitcc cOnSdcrcd thc casc as pcr agcnda and dccldcd lo rati″ thC liCCncc fOnows:

EXl)ORT IIEM 1ヽlP()lミ I 1l EIヽ1

POLYEl｀ HYLENE「 H.M SHlil〕 T
LDPE GRANULES

II DPE(〕 RANULES

ENHANCED
RIiSIN

RA may (akc conscquontial action as prr l,olicy / Procedurcs

込ぃノ′

POLYliTHYLENE

――――――――――――――――――――――――――――――――――
|―

-1三二LI 315 MI

罵 詞
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Case No.:228/24/87-ALCI/2018 Party Namc: ARVINI) LIMIl'lil) Mcct No/Date:24187- Status:
DcltrredALC1/2018

13032019

2441HQ I｀
IC i01/87/050/01034/AM19/ 

‐
RLA Filc:08/24/040/00157/AM19/ 1ic No/Datc0810143360

30082018

Dccision :Thc cOmmiticc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has nOt bccn

rcccivcd Thcrcforc,committcc dccidcd thatthc samc may bc obtaincd from RA and flnn Thc commiticc also dccidcd

that aftcr rcccipt ofthc hard copy thc samc may bc scntto DIPP for cOmmcnts and dcrcrcd thc casc

Casc No:136/24/87-AI′ C1/2018

HQl■ lC i01/87/050/00942/AM19/

245

Case No:285/24/87-Al′ C1/2018

248

HQ Filc:01/87/050/01091/AM19/

Party Namc:AAKASII
P()I´YFILMS LIM1lI:I)

R1/ヽ Filc:52/24/040/00042/′ Mヽ19/

4ヽcct No/1)atc:24/87-

ALC1/2018
13032019

Lic No/Datc:5210042750

31082018

Status:
Approvcd

Dccision : l'hc commitlcc considcrcd thc casc as pcr agcnda and dccidcd 1(, ratify thc liccncc as follows:

EXPORT IIEヽ 1 IヽlP()Itr iTEヽ 1QTY
CAST POLYPROPYLENE
I]II M

PP 13ASED ANTI BLOCCMET
BLOCK COMPOUND/AGENT

RA may takc consoquential action as pcr Policy / Procedurcs

Casc No:137/24/87-Al′ C1/2018  Party Namci VIGI A(】 RIFII´ MS   Mcct No/1)atc:24/87-
PRIVATll LIMITED          AI C1/2018

13032019

246.HQ Filc:01/87/050/00943/AM19/ RLA Filc 108/24/040/00194/AM19/ 1lc No/Datc:0810143407
06092018

Decision : Thc committcc considercd thc casa as pcr agcnda and notcd that hard copy ofthc application has not bccn
reccivcd. Thcrcfore, committcc dccided that thc samc may bc obtaincd from RA and firm.'l'hc committcc also decided
that aftcr rcccipt ofthc hard copy thc same may bc scnt to-l EC(SK) lor commcnts and dcfcrrcd the casc

Status:
Dcfcrrcd

Status:
Defcrred

Casc No:144/24/87-AI′ C1/2018  Pany Namc:SHRINATH FLEXI  Mcct No/1)atc:24/87-
PACK PVT LTD           AI´ C1/2018

13032019

247 HQ Filc:01/87/050/00950/AM19/ RI´ A Filc:09/24/040/00256/AM19/ Lic No Datc:0910066681

18.09.2018

Dccision : lhc commillee considcrcd thc casc as pcr agcnda and dccidcd ro dcfcr thc malrcr lor cxamination of rhc
casc by Technical Expcrt(Consultant) {SK}.

Party Namc PACIFIC BULK

IBACS PRIVATE LIMITED

RLA「 ilc■ 3/24/040/00101/AM19/

Mcct〕 oゞ/1)atc124/87-

ソヽI(]1/2018

13032019

1ic No/Datci131 0049077

Status:
Approvcd

&.1/ /c^,-....-.....-
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20.09.2018

Decision : Thc commiftee considcrcd the casc as pcr agcnda and dccidcd to ratily the licencc as follows:

EXl)ORT llEM IIヽIP()ItI ITEIヽ1

BULK BACS/JUMBO BAGS
(CONTENT OF PP WOVEN
FABRICS NARROW FABRICS
285715 KG)

RA may takc consequcntial action as per l,olicy / I,roccdures

Casc No:160/24/87-AI.C1/2018

QTY

PPヽVOVEN「 ABRICS,
NARR()W「 ABRI(,S

294286
Kg

Pary Namc:SONDEX HEAT
EXCHANGERSINI)IA PVTI′TD

RLA Filc:34/24/040/00214/AM19/

Relevant I{ubbcr

Mcct No/Datc:24/87-

IALC1/2018

13032019

Lic No/1)atc:3410044545

05 102018

Status:
Approycd

249

HQ「‖C101/87/050/00966/AM19/

Decision : Thc committec considcrcd thc casc as pcr agcnda and dccidcd to adopt thc following norms:

EXPORT IIEM QTY Iヽ11)()Rl lll)ヽ 1

lKg l CompOundiEPDM/NBR Rubcr
Compound)

IL{ may takc consequential action as pcr l,olicy / I,rocedurcs

Casc No:161/24/87-AI′ C1/2018   Party Namci RAJSHA
CHEMICAIS PVT I.TD,

Case No:165/24/87-ALC1/2018  Pa■ y Namc:ARMOR PLAST
LIMITED

Gaskcts{Platc Tlpc for IIeat
ExchangcrI

251 HQ FHc:01/87/050/00971/AM19/ RLA Filc:07/24/040/00181/AM19/ Lic No/Datc:0710H4019

16102018

Decision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd lo dcFcr thc mattcr for cxaminalon Of thc

casc by Tcchnical Expcrt(Consultant)(SK)

ICase No:167/24/87-Al′ C1/2018  Party Namc:SHRINAl｀ H「I EXI  Mcct No/Datc:24/87-
‐  I                      PACK PVT LTD           ALC1/2018
1252                                                            ‐13032019

HQ Filc:01/87/050/00973/AM19/ RI´ A Filc:09/24/040/00352/AM19/ 1ic No/Datc:0910066759

24102018

250 HQ Fnc101/87/050/00967/AM19/ RI´
A「ilc:34/24/040/00095/AM19/ Lic No/Datc:3410044552

05 102018

1  1Decislon:Thc cOmmitcc cOnsldcrcd thc casc as pcr agcnda and notcd that hard cOpy ofthc apphcalon has nOt bccn

rcccivcd Thcrcforc,cOinrnittcc dccidcd that thc salnc may bc obtaincd from R/ヽ and irm Thc cOmmittcc also dccidcd
that ancr rcccipt ofthc hard copy thc samc may bc scntlo TEC(SK)for cOmmcnts and dcferrcd thc casc

Mcct No/Datc:24/87-

IALC1/2018
‐13032019

Mcct No/1)atc:24/87-

‐ALC1/2018
113032019

Status:
Defcrrcd

Status:
Defcrrcd

Status:
Dcferrcd

285715 Kg

魚 ノ″
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Decision : Thc committcc considcrcd thc casc as pcr agcnda and notcd that hard copy of thc application has not bccn
rcccivcd. Thcrcforc, committcc dccidcd that the samc may bc obtaincd from RA and firm. Thc committcc also dccidcd
that allcr rcccipt ofthc hard copy thc samc may bc scnt to l'EC(SK) for commcnts and defcrrcd thc casc

Case No.: l6E/24I87-ALC1/201E Pafiy Name: SIIRINATII I.LEXI Mcct No/Datc:24187-
PACK PVTI′ TI) ALC1/2018

13032019

Status:
I)cfcrred

HQ Filc 101/87/050/00974/AM19/ RLA lllc109/24/040/00353/AM19/ Lic No/1)atc:0910066760

24102018

Decision:Thc cOmmlttcc conSidcrcd thc casc pcr agcnda and dccidcd to call■ Om thc fllrm following inftDrmatlon■
i)      I)Ctails orindigcnOus input along with thcir quantity to bc uscd in manufacturing and providing strctch

propcrtics in thc Expolt Product

Casc No:169/24/87-AI,C1/2018  Pany Namc:SYNllI11l IC

PACKI〕RS PVTI′ TI)

POLYPROPYLl:NE ((,PP)

「
II MS

Mcct No/Datc:24/87-

ALC1/2018
13032019

Stat u s:

I)tli'rrcd

‐
254

|

HQ Filc:01/87/050/00975/AM19/ RLA I■ lc:07/24/040/00185/AM19/ Lic No/Datc:0710114056

26102018

Decision :Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that hard cOpy ofthc applicatiOn has nOt bccn

rcccivcd Thcrcrorc,c。 !ninittcc dccidcd that thc sainnc inay bc obtaincd flom RA and nrm Thc cOmmittcc alsO dccidcd

that aFtcr rcccipl ofthc hard cOpy thc salnc may bc scntlo ll〕 C(SK)lor cOmlncnts and dcitrrcd thc casc

1255

l_TD, AI´ C1/2018
13032019

Status:
Defcrred

HQ lllC i01/87/050/00976/AM19/  RLA Iヽ lc 126/24/040/00010/´ 0419/ 1.ic No/1)atc:2610012857

29102018

1)ecision :Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that hard cOpy orthc applicatiOn has nOt bccn

rcccivcd Thcrcforc,cOmmittcc dccidcd thatthc samc may bc obtaincd flom RA and flrm Thc cOmmittcc also dccidcd

that aftcr rcccipt ol'thc hard copy thc samc may bc scntto l13C(SK)ftar COmmcnts and dcft・ ncd thc casc

Case No.:170/24l87-Al,Cl /2018 l,afty Narne: SNF llNDIAl pvt' Mccr No/t)arc:24187-

Case No.:383/24/87-AI′C1/2018  Palty Namc:RAHII(CPP)1'ILMS McctNo/Datc124/87-
PVT LTD                ALC12018

13032019

HQF‖c:01/87/050/01189/AL419/ RLA Fnc:24/24/040/00032/′ Чヽ 419/Lic No/Datc12410042551
31 102018

Decision : l'he committcc considcrcd thc casc as pcr agcnda and dccidcd to ratify the liccnsc as follows:

IMPORTIIEM
lヽ11'「ALLISI)I) CAST

Status:
,\pproycd

QlY

200000 Kg

R′ヽmay takt・ conscqut・ ntial action as pcr I)olicy/1)roccdurcs

PP(〕RANt」LES

(PrC impon cOndlion shan bc apphcd)

ふノ″ μ _2__
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‐Case No:172/24/87-Al.Cl′2018  1)arty Namc:1'ARCOM CABLE  Mcct No/Datc:24/87-     Status:
SYSTEMS PRIVATE LIMITED,  ALC1/2018           Approvcd

13032019

HQ Filc:01/87/050/00978/AM19/ RI´ Al■ lc:07/24/040/00178/AM19/Lic No/Datc:0710H4082

01 112018

Decislon:Thc cOminitcc congdcrcd thc casc as pcr agcnda and dccidcd tO ra●
取 thC HCCnsc as fonows:

EXl)OIt r「 IEヽ 1 IMPORTITEM

642271 Kg

160568Kg

Status:
Approvcd

QIヽ

Status:
l)cfcrrcd

PVC COMPOUND
PVC RESIN

DOP Dl()CTYL PTHALATE

RA may takc conscqucntial action as per Policy / Procedures

Case No:173/24/87-Al′ C1/2018 Pany Namc:FARC()ヽ4 CABLE   Mcct No/rDatc124/87-
SYSTlう MS PRIVATl]LIMITED,  ALClつ 018

13032019

IHQ F‖c i01/87/050/00979/AM19/ RLA Filc107/24/040/00179/AM19/Lic No/Datc0710114084

01 112018

Decision : Thc commiltsc considcrcd thc casc as pcr agcnda and decidcd to ratify thc liccnsc as follows:

EXP()RT ITEM QTY IMPORT ITEM
PVC COMPOUNI)

2000000Kg PVC ld〕 SIN

DOP DI()CTYI PTHALATE

Policy/Proccdurcs

‐Case No:174/24/87-AI′ C1/2018  1)arty Namc:SNF[INDIAl PVT   MCCt No/Datc124/87
L TI),                  ALC1/2018

13032019

HQ Fnc:01/87/050/00980/AM19/  RLA Fnc:26/24/040/00013/AM19/ Lic No′ Datc:2610012859
02112018

Decision :Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bccn

rcccivcd l hcrcforc,committcc dccidcd thatthc samc may bc obtaincd iom RA and flrm Thc cOmmittcc also dccidcd

that ancr rcccipt ofthc hard copy thc samc may bc scntto I EC(DNM)for COmmcnts and dcFcrrcd thc casc

Case No:175/24/87-AI′ C1/2018  Palty Namc SNF[INDIA]PVT   MCCt No Datc124/87      Status:
l´ 1｀D,                   ALC1/2018            Dclc・ rrcd

13032019

HQ Fnc:01/87/050/00981/AM19/  RLA「 ilc:26/24/040/00036/AN118/ Lic No/Datc12610012860
02 112018

1)ecision :Thc cOmmillcc cOnsidcrcd thc casc as pcr agcnda and notcd that hard cOpy ofthc application has nOt bccn

rcccivcd Thcrcforc,committcc dccidcd thatthc salnc inay bc obtaincd flom RA and flrm Thc committcc also dccidcd

that aftcr rcccipt ofthc hard copy thc samc may bc scntto TIζ C(DNM)for COmmcnts and dcfclrcd thc casc

261 Casc No:176/24/87-Al,(,1/2()18 Party Narnc: SNI. JINI)lAl PVT. Mcct No/Datc:24/87-

人 ノ″ メし _
S(atus:
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LTD,

‐
Case No:181724/87-Al′ C1/2018  Party Namc:ARMOR PIン AST

LIMITED

ALC1/2018
13032019

HQ Filc:01/87/050/00982/AM19/ RI´ A「Hc:26/24/040/00039/AM18/ Lic No/Datc12610012863

02 112018

Dccision:1｀ hc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and nOtcd that hard copy orthc applicatiOn has nOt bccn
rcccivcd ThcrcfOrc,committcc dccidcd thatthc samc may bc obtaincd from RA and flrm Thc cOml■ ittcc alsO dccidcd
that ancr rcccipt ofthc hard copy thc samc may bc scntto TEC(DNM)お r cOmmcnts and dcfcrrcd thc casc

Mcct No/Datc 24/87-

ALC1/2018
13032019

l)cfcrred

Sta(us:
Dcfcrred

--^ HQ Filc :01/87/050/00q87/AM 19, RLAzoz
l1llc:07/24/040/00198/´ 鰤

`19/ Lic No/Datc:071011412113.11.2018

Decision : Tha committcc considcred thc case pcr agenda and dccidcd to call from thc llrm following information and
defcrrcd thc casc:-

i)Tcchnical Spccifictarions of Import Itcm No L alongwith cataloguc

Casc No:185/24/87-Al.C1/2018  Palty Namc:Bじ l_K IIQt」 H)
SOIンUT10NS PVT I′ TD

312156

Kg

Mcct No/1)atc:24/87-

ALC1/2018
13032019

HQ Filc:01/87/050/00991/AM19/ RLA lllc10724/040Ю 0200 AM19/Lic No/Datc:0710H4123
13112018

Dccision:Thc cOmmittec cOnsldcrcd thc casc as pcr agcnda and dccidcd 10 ra● fy thc hccnsc as fonow,

EXPORT ITElν I IMPORT ll EM QTY
Irlexiblc Plastic Tanks
6000 Nos. Containing: Liquid Lincr Film
183960 Kgs, Polypropylcnc Granulcs 94118
Kgs, UV Stabilizcr Mastcrbarch 1882 Kgs,
3" PP Valvc 12000 Nos, PP Framc/PP platcs

6000 Nos, PP Clips 24000 Nos, PP Flangcs /
Airvcnt 6000 Nos.

Liquid Lincr liilm

U V StabiHzcr Mastcr

Batch

3・ PP Valvc

PPl:ralnc,PP Platc

PP Clips

PI) lilangcs r' r\irvcnl
RA may takc cOnscqucntial acti()n as pcrl)。 licy/Proccdurcs

Stat us:
Approved

187639Kg

Case No:194/24/87-AI,C1/2018

HQ Filc:01/87/050/01000/AM19/

Parり Namci SYNTHETIC
PACKERS PVT ITD

RI´A 
「
ilc:o7/24/040/00202/AM19/

Mcct No/Datc:24/87-

ALC1/2018
13032019

Lic No/1)atc:0710114173

Stat us:
Approvcd

98824Kg

1920Kg

Nctto Nct

Nct to Nct

264

A-"t l" t_- r-...o^

|~~~

|

|
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26112018

Dccision:Thc cOmmittcc cOnsldcrcd thc casc as pcr agcnda and dccidcd tO ran″ thC hCCnsc as fonowゞ

EXPORT IIEヽ1 IMPORT ITEM
PE FILNI

l´ DPE(〕RANUlllS

II DPl,GRANtJLES

ENHANCE POLYETHYLENE RLSIN

RA may take consequcntial action as per policy / procedures

‐Case No:190/24/87-Al.C1/2018  Party Namc:SYNTHllTIC     Mcct No/1)atc:24/87     status:

PACKERS PVT LTD         AI C1/2018           Approvcd
13032019

HQ Filc:01/87/050/00996/AM19/ RLA Filc:07724/040/00215/AM19/Lic No/1)atc10710114248

10122018

Dccislon:Thc cOmmitcc cOnsidcrcd thc casc as pcr agcnda and dccidcd tO ratl～ thC HCCnsc as lonows

EXPORT llEM IMPORT ITEIⅥ QTY
Pl'「ILヽ4

73 502MT

II DPI:GRANUIES

Caso NO■ 92/24/87-AI′ C1/2018  Party Namcl N1l REX          Mcct No/1)atc:24/87-

CHlじMIcAI SIND【A IIMIT】 〕I)  Al.C1/2018
13032019

HQ Filc:01/87/050/00998/AM19/ RLA Filc:52/24/040/00067/AM19/ Lic No/Datci52 10042860

267 17122018

194 775MT

1lNHANC13 P01 YElllYI´ ENl:RESIN 99 223Ml｀

RA may take conscqucntial action as per l,olicy / lrrocedurcs

Case No:191/24/87-Al.C1/2018  Party Namc:EC()PLAST LTD    Mcct No/Datc:24/87-

ALC172018
13032019

266 HQ Filc:01/87/050/00997/AM19/ 1tI´ A rit:03/94/040/0072J′ AM10/ Lic N8/Dat8:03108'5568

1t.t2.20t8
Dccision : Thc oommittcc considcrcd thc casc as pcr agcnda and dccidcd to dofcr thc matlcr for cxamination o1 thc
case by Technical Expen(Consultant) {SK}

Status:
Deferred

Status:
I)cferred

Status:
t)cfcrred

Decision : Thc committcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthe application has not been
rcccivcd. 'l'hcrcforc, committcc dccidcd that thc samc may bc obtaincd from RA and firm. thc iommittcc also dccidcd
that aftcr rccejpt ofthc hard copy thc samc may bc scnr to Dcpartmcnt of Chcmicals and petro Chemicals /TIIC(SK)
for commcnts and dcfcrrcd thc casc.

268 Case No:193/24787-AI′C1/2018 Party Namc:MPD INDUSTRIl,S  Mcct No/Datc:24/87-
PVT LTD,               Al.C1/2018

^り
た“――
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13032019

HQ Filc:01/87/050/00999/AM19/ RLA Filc:56/24/040/00027/AM19/ 1ic No7Datc:5610005529

18122018

1)ecision :l hc cOmmitcc considcrcd thc casc as pcr agcnda and nolcd that hard copy ofthc applicatiOn has not bccn

rcccivcd Thcrcrorc,committcc dccidcd that thc samc may bc obtaincd flom RA and flnll Thc cOmnnittcc also dccidcd

that aftcr rcccipt Ofthc hard cOpy thc samc may bc scntlo TEC(DNM)for COmmcnts and dcfcrrcd thc casc

‐Case No:196/24/87-ALC1/2018  Pany Namc:ATUl´ l´ IMITED,   Mcct No/Datc124/87
AI´ C1/2018
13032019

269 HQ Filc:01/87/050/01002/AM19/  RI A「
llc 108/24/040/00301/AM19/ 1lc No/Datc:0810144138

20122018

Case No.:201/24/87-ALC1/2018  Pa■ y Namc:STIC()N PAPERS   Mcct No/Datc:24/87-
PVT LTD              ALC1/2018

13032019

Dccision : l'hc committec considcrcd thc casc as pcr agcnda and notcd thal hard copy of thc application has not bccn
rcccived. 'lhcrcforc, committcc dccidcd that the samc may bc obtained from I{A and firm. The committcc also decided
that after rcccipt ofthc hard copy thc samc may bc sent to'lllC(DNM) for commcnts and deferrcd thc casc

Status:
Dcferred

Status:
I)eferred

Status:
Defcrrcd

Case No:384/24ノ 87-ALC1/2018  Pany Namc:ESSI〕 N SPI:CIALITY 4ヽcct No/Datc:24/87-      status:
ドlLMS PVT LTD,            AI C1/2018             DcFcrred

13032019

HQ File:01/87/050/01190/AM19/ RLA「 ilc:24/24/040/00040/AM19/ Lic No/Datc:2410042608
270                                                            26122018

Dccision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bccn

rcccivcd ThcrcrOrc,committcc dccidcd thatthc samc may bc obtaincd flom R′ ヽand flrm Thc cOmmittcc also dccidcd
that aftcr rcccipt ofthc hard copy thc samc may bc scntlo Dcpartmcnt of Chcmicals and Pctro Chcmicals/1‐ EC(SK)
for commcnts and dc13rrcd thc casc

Case No:200/24/87-ALC1/2018  Party Namc:DSM INDIA PVT    Mcct No/1)atc:24/87-

1´TD                    ALC1/2018
13032019

271 HQ Filc:01/877050/01006/AM19/ RLA Fnci31/83/040/00151/AM19/ 11c No/Datc:3110067269
31 122018

Decision : 'l h((ommiltecconsidcrcdrhcuascaspcragcndaandnolcdrharharduopyoflhcapplrcrlionhasnorbccn
rcccivcd. I'hcrcforc, commitlcc dcoidcd that the samc miLy bc obtained from IiA and firm. Thc committcc also decidcd
that after rcccipt ofthc hard copy thc samc may be scnr to ll,c(sK) fbr commcnls and dcfcrrcd thq casc

272 HQ Filc:01/87/050/01007/AM19/

273 Case No:2()2/24/87-AI.C1/2018

IくIAl'ilc:09/24/040/00466/AM19/ 1ic No/1)atc10910067010

31 122018

Decision :'lhc commiftce considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc applicarion has not bccn
rcccivcd. Thcrcforc, committcc dccidcd that thc samc may bc obtaincd from IIA and firm. The committcc also decidcd
that aftcr reccipt ofthe hard copy thc samc may be scnt ro I)lpp for commcnts and dcfcrred the casc

Party Namc:RII′ IANCl]
INI)USrttES I´ IMIII,1)

4ヽcct No/1)atc:24/87-

AI(:1/2018
Status:
l)efcrrcd

轍 ンル ^_
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13032019

HQ Fnc:01/87/050/01008/AM19/ RLA rilc:o3/95/040/00886/AN419/ Lic No/Datc:0310826051

01012019

Decision :Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that hard cOpy ofthc application has not bccn

rcccivcd l hcrcfOrc,cOmmittcc dccidcd thatthc samc may bc Obtaincd frOm RA and lnll Thc cOmmittcc also dccidcd

that aftcr rcccipt ofthc hard cOpy thc samc may bc scntto I)cpaltmcnt or chcmicals and Pctro Chcmicals fOr commcnts

and dcft・ rrcd thc casc

Status:
I)efcrrcd

274 HQ Fnci01/87/050/01009/AM19/ RI A「 ‖c:03/95/040/01020/AM19/ Lic No/1)atc0310826052

01012019

Dccision :Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd that thc application of thc frim may bc

fonvardcd tO Dcpanmcnt or chcmicals and PctrO Chcmicals br conllllcnts and dcfcrrcd thc casc

Case No:203/24787-ALC1/2018  Palty Namc:RI:LIANCI:

INDUSTRIES LIMITED

Case No:204/24/87‐ ALC1/2018  Party Namc:SUDARSHAN
EXTRUSIONS PVT LTD,

HQ Filc:01/87/050/01010/AM19/ RLAl■ lc
:07/24/040/00231/´ Q419/

lヽcct No/1)atc:24/87-

ALC1/2018
13032019

Nlcct No/1)atc:24/87-

Al.C12018
13032019

Lic No71)atc10710114353

01012019

,Status:

Approved

275

Decision : Thc committee considcrcd thc case as pcr agcnda and tlecidcrl to ratify thc liccnsc as follows:

EXP01tT IIEM QlY IMPORT IIEM
PVC PIPI〕 S

COI UMN PIPIう 320 MT RESIN PVC RESIN

Casc No:205/24/87-AI′ C1/2018   Party Namci Zl,NITH

INDUSTRIAI´ IくUB13ER
PROI)じ CTSI)VT ITI)

Case No.:206ノ 24/87-AI′ C1/2018   Palty Namci Zl〕 N1lH
INDUSTRIAL RUBBER
PRODUCTS PVT LTD

ONE PACK IMPACT MODIlllER

CAICIAM CARBONATE

Rl\ may take consequential action as por I'olicy / l,roccdurcs

つ
ｚ

HQ Filc :01/87/050 /ol0l l/AM19/ RLA Iiilc :03/95/040/01016/AMt 9/ Lic.No/t)atc:03 1082605 7

01.0t.2019

Decision : The committcc considered thc case as pcr agcnda and nored that hard copy ofthc application has not bccn
rcceivcd. 'fhcrcforc, committcc dacided that thc samc may bc obtained from IIA and hrm. Thc committcc also dccided
that aftcr rcocipt ofthc hard copy the samc may bc scnt to DIpp rbr commcnts and dcfcrrcd thc casc

Mect No/1)atc:24/87-

ALC1/2018
13032019

Nlcct No/1)atci24/87-

ALC1/2018
13032019

Status:
l)cferred

Status:
l)r:ferred

277 uq nil" :0t /87 /050/0t0t2tAMt9t RLA Iiile :03/95/04 o/otoll /AMlg/ Lic.No/Datc:0310826060
01.01.2019

Dccision : Thc committcc considcred lhe casc as pcr agcnda and notcd thar hard copy ofthc applicarion has nor bccn
I

AJ h ll t-r*

Qlヽ
′

300MT

¬
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reccivcd. Thcrcfore, committcc dccidcd that the samc may bc obtaincd from RA and firm. The comminec also decidcd
that aftcr reccipt ofthc hard copy thc samc may bc scnt to DIpp for commcnts and defcrrcd the casc

Caso No:207/24/87‐ AI′C1/2018  Party Namc:KKALPANA
INDUSTRII]SINDIA I TD

Case No:208/24/87-AI′ C1/2018  Party Namci CI:AT LTD

Mcct No7Datc:24/87-

ALC1/2018
13032019

Slatus:
Approvcd

93257Kg

Status:
Dcferred

2?8 
HQ Iilc:01 87 050 0l0lJ AMlg RLA l:ilc:01 q4 0/0.00790.AMtQ Lic.No.Darc:o]t0826061

01.01.2019

Decision : Thc committcc considcred thc casc as pcr agcnda and notcd that hard copy ofthe application has not bccn
reccivcd. Thercforc, committcc dccidcd that thc samc may bc obtaincd from RA and firm. thc iommittcc also dccidcd
that aftcr rcccipt ofthc hard copy thc same may bc scnt to TIic(SK) for commcnts and dcfcrrcd thc case

Status:
Delcrred

279 HQ Filc:01/87/050/01014/AM19/  RLA「
ilc 103/94/040/00731/ノ Jヽ119/ Lic No/Datc:0310826065

01012019

鷺辮li』よ耀:鑑話it:認:認鳳wiⅧ
C∬
::L:習脳
Cl‖t般
:∬群∬糧蹴鴛lli為呪鯛∬

that aftcr rcccip1 0fthc hard copy thc samc inlay bc scnttO DIPP fOr cOmmcnts and dcft・
rrcd thc casc

Casc No:209/24/87‐ AI′C1/2018 Party Nainci SHARMA
lヽ4cct No′ l)atc:24/87-

CHEMICALS&ADHESIVE    ALC1/2018
13032019

4ヽcct No/Datc124/87-

ALC1/2018
13032019

Lic No/1)atc:0510409152

02012019

HQ Filc:01/87/050/01015/AM19/ RLA lllc

105/24/040/00525/′ Mヽ19/

PVC COMPouND 1200000Kg PVC RESIN

Decision : -fhc 
committcc considcrcd thc case as pcr agcnda and dccidcd to mtify the liccnsc as follows:

EXPoR.1 1lEM QTY IヽlP()RT IFEヽI

280‐

282 Case No:210/24/87-ALC1/2018

I)1-OCTYL PHTHAI ATE(DOP)

IIN S FA1311i/1〕 R
RA may takc conscquential action as per policy / l,roccdures

Casc No:385/24/87-AI′ (〕 1/2018   Palty Namc:STY1 0

TABLl:WARIJS

23314Kg

Mcct No/Datc:24/87-

ALC1/2018
13032019

Status:
I)efcrred

Status:
Dcfcrrcd

281 HQl｀
lC 01/87/050/01191/AM19/ RLA「 ilc i24/24/040/00041/AM19/ Lic No/Datc2410042`14

0201 2019

1Decision:Thc cOmmitcc cOnsldcrcd thc casc pcr agcnda and dccidcd to call frOm thc nrm fo1lowing information■

うBrCak up ofExport Ploductin quanity tcrms(dcpCnding on impO● icm}
五)WaStagc apphcd lll cach icm

Pal● Namc:REIIANCI:
INDUSTRIESIIMITED

幻 ″

Mect No/Datc:24/87-

ALC1/2018

′649-

QT｀
′

1107428Kg
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13032019

HQ Filc i01/87/050/01016/AM19/ RLA「 nc:03/95/040/00826/AM19/ Lic No/Datci0310826H4

03012019

Decision : Thc committcc considcrcd lhe casc as per agcnda and norcd rhar hard copy of rhc applicarion has nor bccn
receivcd. Thereforc, committcc decidcd that thc samc may bc obtaincd fiom IIA and flrm. The iommittec also decidcd
that aftcr rcceipt ofthc hard copy thc samc may bc scnt to l)cpartmcnt of Chcmicals and Petro Chcmicals for commenrs
and dcfi"'rrcd thc casc.

Stnt u s:

Dclcrrcd

283 HQ Filc:01/87/050/01017/AM19/ RLA Filc:03/95/040/00983/AM19/ Lic No′ Datc:0310826117
03012019

Decision:Thc cOmmittcc considcrcd thc casc as pcr agcnda that and dccidcd of thc application thc rliln may bc

fonvardcd to Dcpaltmcnt of Chcmicals and PctrO chcmicals for commcnts and dctrrcd thc casc

Case No:211/24/87-AIッ C1/2018  Party Nal1lcl RELIANCE
INDUSTRIltS LIMIttI,D

Case No.:212l24l87-ALC l/2018 Party Namc: WACKII{

Case No:216/24/87-AI.C1/2018  Party Namc:RESINS AND

Pl ASTICS LIMIT】 〕I)

Case No:217/24/87-ALC1/2018 Palty Namc INTERNA「 IONAI
CONVEYORS LIMllED

HQ Filc:01/87/050/01023/AM19/ RLA Filc:03/94/040/00833/AM19/

Mcct No/Datc124/87-

ALC12018
13032019

Mcct No/Datc124/87-

Mcct No′1)atc:24/87-

AI C1/2018

13032019

Mcct No′1)atc:24/87-

ALC1/2018
13032019

Lic NO′ 1)atc:0310826211

284 HQ Filc101/87/050/01018/AM19/  RLA Filc:02/24/040/00143 AM19/ Lic No77Datc:0210208899

04012019
1Decision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda tllat and dccidcd Ofthc appHcatiOn thc flinl may bc

forwardcd to Dcpaltillcnt or Chcmicals and PctrO Chcmicals fOr commcnts and dctrrcd thc casc

METROARK CHIIMICALS PVT  AI´ C12018
lTD 13032019

Case No:215/24/87-ALC1/2018  Pany NamcilNTERNATIONAI´    Mcct No/Datc:24/87
CONVEYORS LIMll ED      ALC1/2018

13032019

Stat us:
Dcfcrrcd

Status:
Defcrred

Status:
Dcferred

,o. HQFilc:01/87/050/01021/AMl9/ IILA t'ilc :03/94l040/00832/AM r9l Lic.No/Datc:0310826209rd) 
o7.u L2019

Decisio n : Thc commincc considcrcd thc casc as pcr lgc nda and nolcd lhal hard copy o f t hc applicarion has nol hccn
rcccivcd. l'hcrclbrc, committcc dccidcd that thc samc may bc obtaincd from ILA and lirm. The committec also decidcd
that aftcr rcccipt ofthc hard copy thc same may bc scnt to 1'lic(SK) for commcnts and dcfcrred thc case

Status:
Dcfcrred

286 HQ Fnc:01/87/050/01022/AM19/ RLA Filc:03/95/040/00931/AM19/ Lic No/Datc:0310826210
0701 2019

Decision :Thc c。 lnmittcc considcrcd thc casc as pcr agcnda and nOtcd that hard copy orthc applicatiOn has not bccn
rcccivcd l hcrcforc,cOllllllittcc dccidcd that thc samc may bc obtaincd f10m Rノ ｀and flrm l・hc con,mittcc also dccidcd
that aftcr rcccipt Ofthc hard copy thc samc may bc scnttoコ

l〕C(DNM)fOr COmmcnts and dctrrcd thc casc

&'lp lL,-t^---
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07.01 .2019

Decision : l'hc committec considcred thc case as pcr agcnda and notcd that hard copy ofthe application has not bccn
reccivcd. Thercforc, committcc dccided that the samc may bc obtaincd from I{A and firm. The committcc also dccidcd
that aftcr reccipt oflhe hard copy the samc may bc scnt to TIIC(SK) for commcnts and dcfcrrcd thc casc

Decision : l'hc committcc considcrcd thc casc as pcr agcnda and dccidcd 1o dcfcr thc mattcr lor cxamination ol'thc
casc by Tcchnical Expcrl(Consultant) {DNM }

ICaso No.:386/24/87-AI′ C1/2018  Party Namc:SI〕 RVEWI〕 II´      Mcct No/Datc:24/87-
HOじ SI]HOI D APPI_lANCES   AI C1/2018

13032019

HQl■lC 01/87/050/OH92/AM19/ RI´ Alヽ lc 124/24/040/00042/AM19/ Lic No/Datc:2410042622

289 08.0 r.2019

Decision : Thc committcc considcrcd thc casc pcr agcnda and dccidcd to call from thc firm following information and
dcfcncd thc casc:-
i)Brcak up of Iixport Product in quantity tcrms{dcpcnding on import itcm}
ii) Wastage applicd in cach item

Casc No:218/24/87-Al′ C1/2018   Party Namc I)Iく ISTINE
MELAMIN11lI P

288 HQ 1llC:01/87/050/01024/AM19/ RI A「 nc:34/24/040/00307/´ふ119/

Case No.i2l9l24l87-Al,Cll2018 Partv Namc:Wn(lKl]ll

Casc No:220/24/87-AI′ C1/2018  Palty Namc:Kl〕 Y EXPORTS,

291 HQ Filc 01/87/050/01026/AM19/ RLA I■
lc:03/94/040/00813/AM19/

ICase No:221/24/87-Al.C1/2018

1HQ Filc 101/87/050/01027/AM19/

4ヽcct No/Datc124/87-        Status:

ALC1/2018          Dcttrrcd
13032019

Lic No/Datci3410044805

08012019

Sta(us:
I)cferred

Mcct No7Datci24/87-

METROtttK CHEMICALS PVT  ALC1/2018
LTD                     13 03 2019

290.HQ Fnc:01/87/050/01025/AM19/ RLA Filc:02/24/040/00H5/AM19/ Lic No/Datc10210208917

10012019

Status:
l)eLrrcd

Decision : l'hc committcc considcrcd thc casc as pcr agcnda that and dccidcd that thc application thc frim rnay bc
forwardcd to [)cpadmcnt of Chcmicals and l)ctro Chcmicals lbr commcnts and dcfcrrcd thc case

Decision : l'he commiltce considcrcd thc case as pcr agcnda and nolcd that hard copy ofthe application has not bccn
receivcd. Thcrcforc, committec dccidcd that the samc may bc obtaincd from RA and firm. Thc committec also dccidcd
that aflcr reccipt ofthc hard copy thc samc may bc scnt to TIIC(SK) for commcnls and dcfcrrcd thc case

Mcct No7Datc124/87-        status:

ALC1/2018            DcFcrred
13032019

Lic No/Datc103 10826319

11012019

Palty Namc:KEY EXPORTS,    Mcct No/Datc:24/87-      Status:
ALC1/2018            DcFcrred
13032019

RI′Al'ilc 103/94/040/00843/AM19/ Lic No/Datc:0310826320

11012019

.z`ヽミゝ、ゃ/″ ルっ
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Decision : Thc committcc considcrcd thc oasc as pcr-agcnda and notcd that hard copy ofthe application has not bccn
rcceivcd. Thcrcforc, committcc dccidcd that thc samc may bc obtaincd from I{A and firm. The committcc also decidcd
that aflcr receipt ofthc hard copy thc samc may bc sent to l'liC(SK) for commcnts and dcfcrrcd thc casc

Case \o.i222124187 -ALCI /2018 Party Namc: A(; DIilt(lo Mcct No/Datc:24/87-

13ELTING(INDIA)PVT ITD,  AI C1/2018
13032019

Staius:
Dcferred

Status:
Defcrred

Strtus:
l)clcrred

Strt u s:

l)elcrrcd

293 HQ Filc:01/87/050/01028/AM19/ RLA「
ilc:05/237040/00444/AM19/

Case NO:223/24/87-AI.C1/2018  Party Namc:NAVNl■〕T
EDUCATION LIM111,D

295

Lic No′ Datc:0510409309
11012019

Decision : l-hc uommiltcc considcrcd lhe casu as pcr agcnda and notcd rhat hard copy of the applicarion has not bccn
rcceivcd. Thercforc, committcc decidcd that thc samc may bc obtaincd from IIA and firm. The committcc also dccidcd
thal aftcr rcceipt ofthc hard copy thc samc may bc sent to'1'llc(sK) for commcnts and dclcrrcd thc casc

Mcct No Datc:24/87-

ALC1/2018
‐13032019

294 HQ Filc:01/87/050/01029/AM19/ RLA Filc:03/95/040/01030/AM19/ Lic No/Datci031 0826391
16012019

1)ecision :Thc committcc cOnsidcrcd thc casc as pcr agcnda and notcd that hard copy Ofthc apphcatiOn has not bccn

rcccivcd l｀ hcrcfOrc,committcc dccidcd thatthc samc may bc obtaincd iOm R′ ヽand irm Thc cOmmitcc alsO dccidcd
that aftcr rcccipt ofthc hard copy thc samc may bc scntlo Tl,C(SK)rtDr commcnts and dctrred thc casc

Casc No:224/24/87-ALC1/2018  Palty Namci COLORPLAST     Mcctヽ 0′Datc:24/87‐

SYSTEMS PRIVATl;LIMITED  ALC1/2018
13032019

HQF‖ c101/87/050/01030/AM19/ RLA Fnc105/23/040/00402 AM 19/ Lic No/Datc:0510409361
16012019

Decision : The committcc considercd thc casc as per agcnda and notcd that hard copy ofthe application has not bccn
rcceivcd. Thereforc, committcc dccidcd that thc same may bc obtaincd from I{A and firm. The committcc also dccidcd
that aftcr rcccipt ofthc hard copy thc samc may bc scnt to'l l.)c(SK) lor commcnts and dclcrred thc casc

Mcctヽ 0/Datc 24/87-
AL(,1/2018

13032019

296 HQ Filc:01/87/050/01031/AM19/  RLA Fnc:03/95/040/01060/AM19/ Lic No/1)atc1031 0826406
16012019

Dccision : Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and nOtcd that hard copy ofthc applicatiOn has not bccn

rcccivcd l‐ hercforc,committcc decidcd thatthc samc may bc obtaincd from RA and flrm Thc committcc also dccidcd

that attcr rcccipl orthc hard copy thc samc may bc scntlo TI〕 C(DNM)「or COmmcnts and dcFcrrcd thc casc

Case No:226/24/87-AI.C1/2018

Case No:225/24/87-ALC1/2018  Parly NamciSUPARNA
CHEMICAI´ S LTI),

Party Namc: RELIANCE
INDUSTRIItS I_IMITED

297責
Q rilc i01/87/050/01032/AM19/ RLA Filc:03/95Ю 40/01066/AM19/

Mcct No/Datc:24/87-
IALC1/2018

13032019

Lic No/Datc:0310826412

16012019

Status:
l)cfcrrcd

Decision : I-hc committec considcrcd the casc as pcr agcnda anrl decidccl lhat rhe application ol'thc frinr may bc

場 ″ だ.
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forwardcd to Dcpartment of Chcmicals and Petro Chcmicals l-or commcnts and dcfcrrcd thc casc.

HQFile :01/87/050/01083/AM l9l RLA l-ilc :03/94l040/00850/AM l9l t.ic.No/Date:0310826397
16012019

Case No:282/24/87-AI′ C1/2018  Party Namcl」 I(,1:R PLAST

|〔
INDIA]               ALC1/2018
1                              13032019

299 HQ F‖
c:01/87/050Ю 1088/AM19/ RLA Filc:03/94/040/00856/AM19/ Lic NoDatα 0310826403

16012019

Case No:277/24/87-ALC1/2018  Party Namcl JI(]ER PLAST

IINDIA]

Case No:227/24/87-AI′ Cl′2018  Party Namc VASA
PHARMACHlう MPLII)

Case No:229ノ 24/87 Al′ C1/2()18  Party Namc:I〕ALKRISHNA
INI)USTRIES IIMITl]1)

Case No:230/24/87-AI.C1/2018  Palty Namc:l〕AI KRISHNA
INDUSTRII〕 SIIヽlITl〕 D

Mcct No/1)atc124′87-

ALC1/2018
13032019

Mcct No/1)atc124/87-

AL′C1/2018
13032019

Status:
l)eferred

Status:
I)eferrcd

Status:
l)efcrrcd

Status:
I)clcrrcd

Decision : Thc committee considered thc casc as pcr agenda and notcd rhal hard copy ofthc application has not bccn
received. l'hcrcforc, committcc decided that thc samc may bc obtained from I{A and firm. The committcc also dccidcd
that aftcr rcceipt ofthc hard copy the same may bc scnt to TEC(sK) for comments and deferrcd thc casc

Mcct No/Datc:24/87- Status:
l)eferred

Decision : The committcc considcrcd thc casc as pcr agcnda and norcd that hard copy ofthc application has not bccn
rcccivcd. 'l'hcrcforc, committcc decidcd that thc samc may bc obtaincd from I{A and firm. Thc committcc also dccidcd
that aftcr rcccipt ofthc hard copy thc samc may bc scnt to TIic(SK) for commcnts and dcfcrrcd thc casc

一
　

　

〓

Mcct No/Datc:24/87-

AIンC1/2018
13032019

300 HQ Fnc:01/87/050/01033/AM19/ RLA IIlc:08/24/040/00340/AM19/ 1ic No/Datc 0810144330

18012019

Decision:Thc cOmmitcc considcrcd thc casc as pcr agcnda and dccidcd tO dcFt・ rthc mattcr for cxamina10n Ofthc
casc by Tcchnical Expcrt(Consu■ ant){DNM}

301 HQ Fllc 01/87/050/01035/AM19/ IRLA「
ilc 03/94/040/00895/AM19/ Lic No/Datc10310826515

22012019

Decision :Thc cOmmittcc considcrcd thc casc as pcr agcnda and notcd that hard cOpy ofthc application has not bccn

rcccivcd l｀ hcrcforc,committcc dccidcd thatthc samc may bc obtaincd f10m RA and irm Thc committcc also dccidcd

that atcr rcccipl orthc hard copy thc sannc may bc scntlo I)IPP lDr cOmmcnts and dcFcrrcd thc casc

Mcct No/Datc:24/87-

ALC1/2018
13032019

t02 HQ Filc:01/87/050/01036/AM19/ ‐
RLA l■lc:03/94/040/00910/AM19/ Lic No/Datc:0310826520

22012019

1)ccision :Thc cOinmitcc cOnsidcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bccn

rcccivcd l hcrcforc,cOmmittcc dccidcd thatthc samc may bc obtaincd f10m RA and flrm Thc cOmmittcc also dccidcd

that atcr rcccipt ofthc hard copy thc samc may bc scntto DIPP for commcnts and dcfc・ rrcd thc casc

。ノ墜、、nИど′/ノ2L`._
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‐   Case No.:231/24/87-AI,C1/2018  Party Namc:RR KABI]11´ IMITED McctNo/1)atc124/87

ALC1/2018
13032019

303 HQ Fiに
101/87/050/01037/AM19/ RLA F‖ c l13/95/040/00974/AM 19/ 1lc No/Datα 0310826525

22012019

Case No:232/24/87-AI′ C1/2018  Palty Namc:RR KABEI´ LIMITED Mcct No/1)atc:24/87-
ALC1/2018
13032019

304 HQ Filc101/87/050/01038/AM19/ RLA lllc103/95/040/00898/AM19/ 1ic No■ )atc:0310826526
22012019

Case No.:233l24l87-ALC1/2018 Parry Namc: SMt. FILMS

Decision : Thc committec considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bccn
rcccivcd. l hcrcforc, commitlcc dccidcd that the samc may bc obtained from RA and firm. Thc commirtac also dccidcd
that a1lcr rcccipl ofthc hard copy the samc may bc scnt to TIic(SK) for commcnts and dcfcrrcd thc casc

Status:
l)eferred

Status:
Dcfcrred

Status:
I)cferred

Status i
I)cferred

Status:
Dcfcrrcd

Status:
Defcrred

Decision : The colnmincc considcrcd thc casc as pcr agcnda and nolcd rhat hard copy ofthc applicarion has nor bccn
received. 'l'hcreforc, committcc decided that the samc may bc obtaincd lrom RA and firm. Thc committcc also decidcrl
that aftcr rcccipt ofthc hard copy thc sama may bc scnt to Ttic(SK) for commcnts and deferrcd thc case

IIMI句 η:D

HQ Filc i01/87/050/01039/AM19/  RLA Fnc:52/24/040/00080/AM19/ 1lc No/Datc 5210042934

23012019

Mcct No/Datc:24/87‐

ALC1/2018
13032019

Decision : The committec considcrcd thc casc as pcr agcnda and noted that hard copy ofthc application has not bccn
rcceivcd. -l'hcreforc, 

committcc dccided that the same may bc obtaincd from RA and firm. Thc io--ittcc also dccidcd
that aficr rcccipt ofthc hard copy the samc may be scnt to TEC(SK) for commcnts and dcfcrred the case

Case No:236/24/87-ALC1/2018  Palty Namc:RI,LIANClう

INDUSTRIES IIMITED
Mcct No/Datc:24/87-

ALC172018
13032019

306 HQ Fnc:O1/87/050/01042/AM19/ RI A 1llc:03/95/040/01065/AM19/ Lic No Datc:0310826551

23012019

1  Dccision:Thc cOmmittcc cOnddcrcd thc casc as pcr agcnda and dccidcd that thc applicatiOn Of thc frim may bc
forwardcd to Dcpaltmcnl of Chcmicals and Pctro chcmicals fOr commcnts and dcfcrcd thc casc

Case No:234/24ノ 87-AI′C1/2018 Pafly Name: SWASTIK Mcct No/1)atc:24/87-

POLYMERS               ALC1/2018
13032019

307 HQ Filc:01/87/050/01040 AM19/ IRLA「 nc:05/24/040/00599/AM19/ 1ic No4)atc:0510409473

24.0t.2019

Decision : Thc commitlcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mafter for cxamination ofthc
case by 1'cchnical IJxpcrt(Consullant) {SK'}

1308

Party Namci SASA RUBBERS
PRIVATE LIMITED

Atl )" ltj-,-'.\?4^

Mcct No/1)atc:24/87-

AI´C1/2018
13032019

Case NO:387/24/87-AI,C1/2018



０′̈
′

HQ File:01/87/050/01193/AM19/ P.LA Ftle :24124/040/00046/AM l9l Lic.No/Date:2410042635
24.01.20],9

Decision : Thc committee dccided to call from thc firm rhc No objcction Ccrtificate issued by Ministry of
Environmsnt and l"orest along with a shcct in tabular form indicating thc NOC grantcd by MOEF as wcll as utilization
of impo(cd uscd rubbcr tubcs scrap in Advancc Authorizations and Rest cted Impoft Liccnscs for the lasl thrcc ycars.
Thc committce also decidcd that aftcr rcccipt oftha reply ofthc firm thc samc may bc scnt to DIPP for cxamination and
comments and dcfcrred thc casc

Case No:235/24/87-ALC1/2018  Party Namc:1)10N〕 うl〕R
POI´YLEATHERSIIMITl〕D

Mcct No Datc:24/87-

ALC1/2018
13032019

Status:
I)efcrred

Status:
Defcrred

309 HQ FHc:01/87/050/01041/AM19/ RI.A「 ilc 05/24/040/00604/AM19/ 1´ lc No/Datc0510409474
25012019

1Decision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd lo dcfcr thc mattcr for cxaminatiOn ofthc
casc by TliC(SK)

310

Case No:237/24′ 87-Al.C1/2018  Palty NamcI MACRO POLYMERS Mcct No/Datc124/87
PI´TD                  ALC1/2018

13032019

HQ Filc 101/87/050/01043/AM19/ RI_Al■lc:08/24/040/()0252/AM19/ Lic No/Datc10810144391

25012019

Decision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd to givc PcrsOnal卜 Icaring to thc flrm with
tcchnical and production pcrsons、 vho arc、 vcll vcrscd with thc casc tO cxplain thc cxpolt product and proccss involvcd

and dcfcrrcd thc casc

ALC1/2018
13032019

Status:
I)eferrcd

31l HQ Filc:01/87/050/01044/AM19/ RLA Filc:09/24/040/00519/AM19/ Lic No/Datc:0910067 H l

25012019

Dccision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd tO dcrcrthc mattcr for cxaminalon ofthc

casc by DIPP

Case No:239724/87-ALC1/2018  Party Namcl RELIANCE
INDUSTRI〕 :S LIMITl,D

PRIVATE LIMITEI)

Mcct N。 7Datc:24/87-

ALC1/2018
13032019

312 HQ FHc:()1/87/050/01045/AM19/ RI´ A lilc 03/95/040/00887/AM19/ 1ic No/Datc:0310826642

25012019

Dccision : Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd that thc application of thc

forwardcd tO Dcpaltmcnt of Chcmicals and Pctro(]hcmicals fOr commcnts and dcFcrrcd thc casc

Case No:240/24/87-ALC1/2018

313

HQ Filc 101/87/050/01046/AM19/

Status:
Dcfcrred

lrim may bc

Status:
Deferrcd

Party Namc:RELIANCE
■lDUSTRIES LIMll13D

RLA I'1lc 103/95/040/00853/′ Mヽ19/

4ヽcct No Datc:24/87-

ALC1/2018
13032019

Lic No/Datc:0310826644
25012019

A--11, I -r_-^^

Casc No:238/24/87-ALC1/2018
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Decision : Thc committcc considcrcd thc casc as pcr agcnda and dccidcd that thc application of thc iiim may bc
forwardcd to Dcpartmcnt of Chemicals and Pctro Chemicals for comments and dcfcrrcd thc casc.

Case No:241/24/87-ALC1/2018  Par″ Namc:RELIANCE
INDUSTRIIES LIM「 FED

314 HQFilc:01/87/050/01047/AM19/ RLA「 ilc,o3/95/040/()0951/AM19/

Mcct No/Datc 24/87-

ALC1/2018
13032019

Lic No/Datc:0310826648

25012019

Mcct No′Datc:24/87-

AL(,1/2018

13032019

Lic No/Datc103 10826682

29012019

Slatus:
Defcrred

Stat us:
l)tlcrrcd

Stal us:
l)cl r: rred

Status:
Dcfcrrcd

Decision : Thc committcc considcrcd thc casc as pcr agenda and dccidcd rhar the application ofthc frim may bc
forwardcd to Dcpartmcnt of Chcmicals and Pctro Chemicals for commants and deferred thc casc.

ICase No:242/24/87-AI′ C1/2018  Party Namc:MACRO POLYMERS McctNo′ Datc:24/87‐
‐                        P LTD                   AI C1/2018

13032019

315 HQ Filc:01/87/050/01048/AM19/ RL A Filc:08/24/040/00241/AM19/ Lic No′ Datc:0810144404
128012019

Decision : Thc Committcc consiclcrcd thc casc as pcr agcnda and dccidcd to givc Pcrsonal Hcaring to thc firm with
technical and production pcrsons who arc wcll vcrsed with the casc to cxplain thc export product and proccss involvcd
and dcfcrred thc casc

Status:
Dcferred

316 HQ Filc101/87/050/01049/AM19/  RLA Filc:08/24/040/00363/AM19/ Lic No/Datc:0810144428
29012019

Decision:Thc cOmmiticc cOnsidcrcd thc casc as pcr agcnda and dccidcd 10 givc Pcrsonal Hcaring lo thc Arm with

tcchnical and production pcrsOns who arc、 vcll vcrscd with thc casc to cxplain thc cxport product and proccss involvcd

and dcfcrrcd thc casc

Case No_:243/24/87-ALC1/2018  Party Namc:MACRO POLYMI,RS McctNo/Datc:24/87-
P LTD                 ALC1/2018

13032019

Case No:244/24/87-AI′ C1/2018  Party Namc:MACRO P()LYM〕 iRS Mcct No/Datc:24/87-
PI_TD                  ALC1/2018

13032019

HQ FIc:01/87/050/01050/AM19/ RLA Filc:08/24/040/00298/AM19/ Lic No/Datc10810144429

29.0 | .20t9

Decision : Thc Committcc considcrcd thc casc as pcl agcnda and dccided to givc Pcrsonal Hcaring to thc lirm with
tcchnical and production pL-rsons who arc wcll vcrsed with thc aasc to cxplain thc export product an<1 proccss involvcd
and dcfcrrcd thc casc

317

Casc No:245/24787-ALC1/2018  Party Namc:RELIANCI:
INDUSTRIIiS LIMIII〕 I)

HQ Fit:01/87/050/01051/AM19/ RI A「 ilc()3/95/040/01023/AM19/

Decision : Thc committcc considcrcd thc casc as pcr agcnda anrl dccidcd rhat thc application ofthc frim may bc
forwardcd to Depa(mcnt of Chcmicals and Pctro Chcmicals for commcnts and dcl'crrcd thc case.

メ‐ノ′ メころ__
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Casc No:246/24/87-Al,C1/2018  Palty Namc:EXPANI)ED

Case No:250/24/87-ALC172018  Pa“ y Namc赳3LIANCE
INDUSTRII:S LIM111,D

Mcct No71)atc:24ノ87- Status:
I)rfcrred

Stat us:
Dcfcrred

POLYMER SYSTl〕 MSPVT ITD AI C1/2018
13032019

319 HQ Fnc:01/87/050/01052/AM19/ RLA「
ilc:03/94/040/00784/AM19/ Lic No/Datc:0310826685

29012019

Decision : Thc committcc considcrcd thc casc as pcr agcnda and noted that hard copy ofthe application has not bccn
rcceivcd. Thcrcforc, committcc dccidcd that thc samc may bc obtaincd from IIA afld lirm. Thc committcc also decidcd
that aftcr rcceipt oflhc hard copy thc samc may bc sent to l'liC(DNM) for commcnls and dcfcrrcd thc casc

Case No.:247l24l87-ALCI/201E I'ar1y Namc:WACKlll{ IMcct No Datc:24/87‐

METROARK CHI〕 MICAIS PVT ALC1/2018
1.TD                       13 03 2019

320 HQ Fnc:01/87/050/01053/AM19/ RLA Fnc:02/24/040/00157/AM19/ 1ic No/Datc:0210208942
29012019

Decision : Thc cOmmiticc cOnsidcrcd thc casc as pcr agcnda and dccidcd that thc application oF thc

forwardcd to Dcpartmcnt oF Chcmicals and PctrO Chcmicals for commcnts and dcFcrrcd thc casc

Case No.:249/24/87-ALC1/2018  Palty Namc:RELlANCE
INDUSTRII]S LIMITl〕 I)

321 HQ F■ c101/87/050/01055/Aヽ 419/  RLA Filc:03/95/040/01070/AM19/ Lic No/Datc:0310826727

30012019              1

Decision:Thc cOmmiticc cOnsidcrcd thc casc as pcr agcnda and dccidcd that thc application of thc frirn may bc

fonvardcd to Dcpartmcnt or Chcmicals and Pctro Chcmicals ror commcnts and dctrrcd thc casc

Mcct No Datc:24/87

ALC1/2018
13032019

Mcct No Datc:24/87-

ALC1/2018
13032019

Mcct No/1Datc:24/87-

AL(,1/2018

13032019

Lic No/Datc:0310826731

130012019

trim may bc

Status:
l)cii'rred

Status;
Doferred

Status:
I)clbrred

322

HQ Filc :01/87/050 /01056/AMlg/ RI-A Filc :03/95/040/00855/AM l9l l.ic.No/Datc:03 I 0826729
30.01 .2019

Decision : Thc committcc considcrcd thc casc as pcr agcnda and norcd that hard copy ofthe application has not bccn
received. Thereforc, committcc decidcd that thc same may bc obtaincd ftom ILA and firm. The committcc also decidcd
that aftcr receipt ofthe hard copy thc same may bc sent to l)cpanmcnt of Chcmicals and Pctro Chcmicals for comments
and dcfcrred the casc

Casc No:251/24′ 87-AI′C172018  Party Namc:RELIANCE
INDUSTRII〕 S LIM「 11〕D

HQ「 ilC:01/87/050/01057/AM19/ RLA Fnc:03/95/040/00750/AM19/

323

Decision : Thc committcc considcrcd the casc as pcr agcnda and notcd that hard aopy ofthe application has not bccn
rcccivcd. Thercforc, committcc dccidcd that thc sama may bc obtaincd from IIA and firm. Thc committec also dccidcd
that aftcr rcccipt ofthc hard copy thc samc may bc scnt to I)cpartmcnt of Chcmicals and Pctro Chcmicals fbr commcnls
and dcfcrrcd thc casc

Stat us:Mcct No/Datc:24/87-Parlv Namci INTIIIINAl'lONn L

*l/ tL.-,,.....-"

324 case No:252/24/87-ALC1/2018
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CONVEYORSI´ IMITI〕 I) ALC1/2018
13032019

IHQ Flc101/87/050/01058/AM19/ RLA rilc 03/94/040/00915.癒19/ Lic No/1)atc:0310826733
31012019

Decislon :l hc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that hard copy orthc application has not bccn

rccc市 cd ThcrcfOrc,committcc dccidcd thatthc samc may bc obtaincd frOm RA and flrm Thc cOmmittcc also dccidcd

that ancr rcccipt ofthc hard copy thc samc may bc scntto TEC(SK)for cOmmcnts and dcFc・ rrcd thc casc

ALC1/2018
13032019

IHQ Fnc:01/87/050/01059/AM19/ ‐RLA「 nc:03/94/040/00914/AM19/ Lic No′ つatc:0310826734
31012019

1Decision:Thc cOmmitcc conddcrcd thc casc as pcr agcnda and notcd that hard cOpy ol'thc application has not bccn
rcccivcd Thcrcforc,committcc dccidcd thatthc samc may bc obtaincd flom RA and frm Thc committcc alsO dccidcd

that aftcr rcccipt Ofthc hard copy thc samc may bc scntto TEC(SK)for cOmmcnts and dcrcrrcd thc casc

CONVEYORS LIMITIう D

Casc No:254/24/87 Al,C1/2018  Palty Namcl RI:IIANCI;

INDUSIRJ〕〕S LIMITl:D

Status:
Defcrred

Status:
I)cferred

Status:
I)cfcrrcd

HQ Fnc101/87/050Ю 1060/AM19/ 1tLA lllc:03795/040/00952/AM19/ Lic No′ つatc:0310826744
326                                                            31012019

1)ccision :Thc cOmmittcc considcrcd thc casc as pcr agcnda and notcd that hard cOpy Ofthc application has not bccn

rcccivcd Thcrcrorc,committcc dccidcd thatthc samc may bc Obtaincd f10m RA and flrm Thc committcc also dccidcd

tllat aftcr rcccipt Ofthc hard copy thc samc may bc scnttO Dcpaltmcnt of Chcmicals and Pctro Chcmicals ftDr cOmmcnts

and dcFcicd thc casc

Casc No:255ノ 24/87-A】 ′(〕 1/2018 Palty Namc:Sll,IH_ENl〕 XIM

Mcct NO/Datc:24/87-

ALC1/2018
13032019

Mcct No/Datc124/87-

ALC1/2018
13032019

MIリンハ 41NE MOUI DING
COMPOUND

RA may take conscquential action as per Policv / Proccdures

Casc No:256/24/87-AI´ C1/2018

328

HQ Filc:01/87/050/01062/AM19/

Palty Namc:RVR
TECHNOLO(〕 llう S LTD,

RLンヽ
「
ilc:05/24/040/00622/´ ●119/

Mcct No/Datc:24/87-

ALC1/2018
13032019

Lic No/1)atc:0510409558

01022019

IiQ Filc :01/87/050/01061/AMl9/ RLA trilc :05/241040/0061 l/AM l9l Lic.No/ l)arc:05 I U409546

TABLE KITCHllN AND()HIER II()USE
HOLD ARTICLE MADE 01'PLASTICS
Ml]LAMINE

3 I .01 .201 9

Decision : Thc committcc considcrcd thc casc as pcr agenda and dccidcd to ratify the liccncc as follows:

EXl)01tI II Eヽ 1 QTY

79545 450KG

IヽIP()RT ITEヽ1

Slalus:
Approved

875()OKG

1)cftrred

A.l f lu- t-2.^
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Decision : Thc committec considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc matter for examination of thc
case by DIPP

Case No.:257/24/87-Al.C1/2018  Party Namcl MI〕 TR0 1｀YRIS
I´ 1ヽIITED

3291{Q Filc:01/87/050/01063ん へM19ノ   RLA「 ilc:05/24/040/00610/Aヽ419/

Mcct No Datc:24/87-        Statlls:

ALC1/2018            DeForred
13032019

Lic No/1)atc:0510409560

01022019

Decision : Thc committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr the malter for cxamination of thc
case by I)lPP

330 HQ Filc101/87/050/01064/AM19/  RLA Filc103/95/040/01084/ノ Mヽ19/ Lic No/1)atc:0310826792

04022019

Dccision : Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd that thc application of thc frim may bc

forwardcd lo Dcpartmcnl of Chcmicals and Pctro Chcmicals for commcnts and dctrrcd thc casc

Case No:259/24/87-AI.C1/2018  Pary Namc:RI〕 I´IANCE
INDUSTRIES IIMITED

HQ FJc 01/87/050/01065/AM19/ RLA Filc103/95/040/00808/AM19/ 1ic No/Datc:0310826793

331                                                             04022019

1)ecision :Thc cOmmittcc considcrcd thc casc as Pcr agCnda and notcd that hard cOpy ofthc application has not bccn

rcccivcd ThcrcfOrc,commitcc dccidcd thatthc samc inay bc Obtaincd from RA and flrm Thc committcc also dc・ cidcd
that aftcr rcccipt Ofthc hard copy thc samc may bc scntto Dcpaltmcnt of Chcmicals and Pctro Chcmicals for commcnts

and dcfcrrcd thc casc

Casc No:258′ 24/87-Al,C1/2()18  Party Nalnc:RI,I´ IAN(〕 l〕

INDUSTRIES IIM1lII)

Case No:260/24/87-Al′ C1/2018  Palty Nainnc:RI〕 l´ IANClう
INDUSI RIES IIMITI,1)

Mcct No/Datc 24/87‐

ALC1/2018
13032019

Mcct No/Datc:24/87-

ALC1/2018
13032019

Mcct No/1)atc:24/87-

ALC1/2018
13032019

Status:
Deferrcd

Status:
Dcferrcd

Status:
l)cferrcd

Stat us:
I)cfcrrcd

332 HQ Filc:01/87/050/01066/AM19/ RLA「 ilc:03/95/040/01071/AM19/ 1´ ic No/1)atc:0310826794
04022019

Decision : Thc cOlnmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd that thc application o「 thc frim may bc
forwardcd to Dcpartmcnt of Chcmicals and Pctro Chcmicals br coml■ cnts and dcfc・ rrcd thc casc

Case No.:261i24l87-Al,C1l2018 Party NamC:JINI)AI- SPllClALt'Y Mccr No/Datc:24l87-
ηI,Xl II ItS Ll｀ I) ALC1/2018

13032019

333 HQ Fllc:01/87/050/01067/AM19/ RLA Filc:30/24/040/00050/レ Mヽ19/ 1Jc No/Datc:3010104582
04022019

Decision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc matcr for cxamination ofthc

casc by l cchnical Expcn(Consultant) { SK}

ム χ/μ ヮ_at_
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Case '\o.:262/24187 -ALCI /2018 Pany Namc: MACI{O POLYMERS Mcct No,Datc:24l87- Status:
P. LTD. ALC l/2018 Defcrrcd

t3.03.20r9

.., HQ Filc :01/87,050/01068/n M 19/ RLA Filc:08/241040/00270/AMl8/ Lic.NoDatc:0810144464
1 lq 

ol.oz.zotg

Decision : Thc Committcc considcrcd thc casc as pcr agcnda and dccidcd to givc Pcrsonal Hcaring ro rhe firrn wirh
tcchnical and production pcrsons who arc well vcrscd with thc casc to cxplain thc export product and proccss involvcd
and dcfcrrcd thc case

Casc No:263/24/87-ALC1/2018  1)ally Namc:KANODIA
TI'CHNOPL AST LIMITEI)

HQ Fnc101/87/050/01069/AM19/ RLA Filc:05/23/040/00486/AM19/Lic No/Datc:0510409576

05022019

335 Dccision:Thc cOmmitcc cOnsidcrcd thc casc as pcr agcnda and dccidcd tO rantt thC hCCncc as foHows

Mcct No/Datc:24/87-

ALC1/2018
13032019

Status:
Approved

Status:
Approved

Case NO:264/24/87-AI′ C1/2018  Palty Namc:KANODIA      Mcct No/Datc:24/87-
Tl〕CHNOPLASI LIMll ED     ALC1/2018

13032019

HQ Filc:01/87/050/01070/AM19/ RLA「 nc:05/23/040/00487/AM19/Lic No/Datc:0510409577

05022019

Decision:Thc cOmmitcc considcrcd thc casc as pcr agcnda and dccidcd to ra6fy thc lccncc as followsi336

ICase No:265/24/87-ALC1/2018

337 HQ Filc:01/87/050/01071/AM19/

Party Namc:MACRO P()LYMERS
P LTD

RLA Filc:08/24/040/00273/′ Mヽ18/

Mcct No Datc:24/87-

Al´C1/2018
13032019

Lic No′ 1)atc:0810144480

05022019

Status:
I)rferred

Decision : Thc Committcc considcrsd thc casc as pcr agcnda and
tcchnical and production pcrsons who arc well vcrscd with thc casc
and deferred thc casc

decidcd to givc Pcrsonal I learing lo thc firm wilh
to explain thc cxport product and proccss involvcd

338
Casc No:266/24/87‐ ALC1/2018 Party Namcl MA(lRO

P01YMERSP ITD
Mcct No Datc:24/87-

AI´ C1/2018
13032019

た′́´aΛ

Slalus:
Dcfcrrcd

メ‐∠″
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QTY

I{A may take conscqucntial action as per Policy / Proccdures
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HQ Filc:01/87Ю 50/01072/AM19/ RLA 11lc 108/24/040/00290/AM18/ Lic No′ つatc:0810144481
05022019

Dccision : Thc Committcc considcrcd thc casc as pcr agcnda and dccided to givc Parsonal Ilcaring to thc firm with
tcchnical and production pcrsons who arc wcll vcrscd with thc casc 10 cxplain thc cxport product and proccss involved
and dcfcrred thc casc

Casc No:267/24/87-ALC1/2018 IPalty Namc:MOTHl〕 RSON SUMI McctNo/Datc:24/87‐
SYSII〕 MS LIMITl〕D         ALC1/2018

13032019

Status:
Deferred

139 HQ Fnc:01/87/050/01073/AM19/ ‐RLA「ilc:05/24/040/00640/AM19/ Lic No/Datc0510409584
‐   |                             1                              05022019

1)ccision :Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd to dc13rthc mattcr for cxamination 01 thc

Slatus:
Dcfcrred

casc by DIPP

i   Casc No:268724/87-ALC1/2018   Party Namc:COSM()FILMS LTI) Mcct No/1)atc:24/87-

ALC1/2018
13032019

340 HQ「
nc:o1/87/050/01074/AM19/ RLA Filc:03/94/040/00942/AM19/ Lic No/Datc0310826828

05022019

Decision : Thc committcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not been
rcccivcd. Thcrcforc, committcc dccidcd that thc samc may bc obtaincd from RA and firm. The committcc also dccided
that aftcr rcccipt ofthe hard copy thc samc may be sent to-l'EC(SK) for comments and dcfcrrcd thc casc

Case No.:269/24/87-ALC1/2018  Party Namc:SHRI

DAKSIIINESHWARI MAA
POLYFABS LIM11・ I:D

341 HQ FHc:01/87/050/01075/AM19ブ  RLA lllc 0224/040/00141/AM19/ LicINo/1)atc10210208959

05.02.2019

Decision : Thc committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc maftcr for cxamination of the
casc by DIPP

Mcct No/1)atc:24/87-

ALC1/2018
13032019

Slat us:
Dcferred

′
，

Casc No:270/24/87-ALC1/2018   Party Namc:COSM()FILMS LTI) Mcct No/1)atc:24/87‐

ALC1/2018
13032019

HQ lllC:01/87/050/01076/AM19/ RLA「 nc:03/94/040/00957/AM19/ Lic No/Datc103 10826832
05.02.20t9

Decision : Thc committcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bccn
rcccivcd. Thcreforc, committcc dccidcd that thc samc may bc obtaincd from RA and llrm. The committec also dccided
that aftcr rcccipt ofthc hard copy thc samc may bc scnt to 'l'liC(SK) for commcnts and deferred thc casc

Stalus:
Dcfcrrcd

Status:
Defcrrcd

Caso No_:273/24/87-AI.C1/2018

343

HQIヽ lC:01/87/050/01079/AM19/

Party Namc:ARMOR PL′AST
ILIヽ41TED

RLA Filc10724/040/00261 AM 19/

Iヽcct No/1)atc:24/87-

ALC1/2018
13032019

Lic No′ 1)atc10710114503

05022019

人、
`ψ

 la4___
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Decision : l'hc committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for cramination of thc
casc by Tcchnical llxpcrt(Consultant) { SK}. Thc committcc also dircctcd that firm may providc thc l'cchnical
Spccifictations of lmport ltcm No I . alongwith cataloguc

Casc No.:271l24lE7-ALCI/201E Panv Namc: MACRO POLYMIIRS Mcct No/Datc:24187-
P LTD ALC1/2018

13032019

Status;
Dcfcrred

- . . HQ Filc :01181/05010107711tM19/ RLA Filc :08/24l040/00008/AM 19/ Lic.No/Date:0810144501\44 
06.02.2019

Decision : Thc ('ommitlcc considcrcd lhc casc as pcr agtnda and dccrdcd to grrc Pcrsonal Ilcaring ro rhc firrn wirh
technical and production pcrsons who arc well vcrscd with thc casc to cxplain thc cxport product and proccss involved
and dcfcrrcd thc casc

Casc No:272/24/87‐ AI′C1/2018  Party Namc:MACRO POI YMIう RS Mcct No/Datci24/87-
P LTD                 ALC1/2018

13032019

--- HQ l-ilc:01/87/050/01078/AMl9/ RLA Filc :08/24l040/00009/AM l9l Lic.No/Datc:0810144502r4l 
06.02.2019

Decision : Thc Committce considcrcd the casc as pcr agcnda and decidcd ro givc Pcrsonal Hcaring to thc firm with
tcchnical and production persons who arc wcll vcrscd with thc casc to oxplain thc cxport product and proccss involved
and dcfcrrcd thc casc

Casc No.:274124187 -ALC1/2018 Party Namc: IN1'lil{NA'flONAL Mcct \-o/Datc:24187-
CONVEYORSI´ IMITED AL(11/2018

13032019

Stat us:
Dcl e rrcd

Status:
Dcfcrrcd

Sl at us:
Dcfcrrcd

346.HQI｀
lC:01/87/050/01080/AM19/ RI´A Filc 103/94/040/00954/AM19/ Lic No/Datc:0310826854  ‐

06022019

1)ccision :Thc cOmmittcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bccn

rcccivcd Thcrcrorc,committcc dccidcd thatthc samc may bc obtaincd flom ltA and irm Thc committcc also dccidcd

that ancr rcccipt ofthc hard copy thc samc may bc scntto TEC(SK)ftDr COmmcnts and dcfcrrcd thc casc

Case No:275/24/87-AI′ C1/2018  Party Namc RI〕 I´IANCE
INDUSTRIl〕 SI_IMITED

Mcct No/Datc:24/87-

ALC1/2018
13032019

347 HQI■lC:01/87/050/01081/AM19/ RIンA rilc:o3/95/040/00981/AM19/ Lic No/1)atc:0310826856

106022019

Dccision :Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd that thc application of thc frim may bc

forwardcd lo Dcpartmcnt of Chcmicals and Pctro Chcmicals fOr commcnts and dcfcrrcd thc casc

‐
Case No:276/24/87-AI′ C1/2018  Palty Nalnc:MACRO POLYMl〕 RS McctNo/1)atc:24/87-

P LTl)                  ALC1/2018
13032019

348 HQ Filc:01/87/050/01082/AM19/ RLA Filc 108/24/040/00122/AM19/ Lic No/Datc:0810144519
106022019

Decision : Thc Commitrce considcrcd the casc as pcr agcnda and dccidcd to givc Pcrsonal llcaring to thc firm with
tcchnical and production persons who are wcll vcrscd with the casc to explain thc cxport produqt and proccss involvcd

スJ´ ″z__

Stalus:
Defcrrcd
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and defcrcd thc casc

Case No:278/24/87-Al′ Clノ2018  Party Namcl REI´ IANCE
INDUSTRIES LIM1l ED

349 HQ Fnc:01/87/050/01084/AM19/  RLA「 ilc:03/95/040/00854/Aヽ419/

Case No:279′ 24/87-AI′ C1/2018  Palty Namc RELIANCE
INDUSTRIliS I´ IMITED

350 HQ Fnc:01/87/050ノ01085/AM19/ RI.A rilc:o3/95/040/01085/AM19/

Mcct No/Datc:24/87-

ALC1/2018
13032019

Lic No′ Datc:0310826892

07022019

Status:
I)cferrcd

Status:
l)clcrrcd

Status:
l)cfcrred

Stal us:
Dclcrred

Status:
Dcfcrred

Decision : Thc committcc considcrcd the casc as pcr agenda and decided that the aPplication of thc frim may bc

forwarded to Dcpartmcnt of Chcmicals and Pctro Chcmicals for comments and deferred thc case.

Mcct No/Datc:24/87-

ALC1/2018
13032019

Lic No/Datc:0310826905

07022019

Decision : 'l'hc commirtce considcrcd thc casc as pcr agcnda and dccidcd that thc appiication of thc lrim may bc

forwardcd to I)cpartmcnt of Chcmicals and Pctro Chcmicals for commants and dcfcrrcd thc casc.

Casc No:28()/24/87-Al′ C1/2018 Party Namc: MACRO
POl,Yヽ 41〕RSP LTD

Mcct No/Datc:24/87-

ALC1/2018
13032019

HQ Filc:01/87/050/01086/AM19ノ  RLA l■ lc 108/24/040/00192/AM19/ Lic No/Datc:0810144545
07022019

Decision : Thc Commiltcc considcrcd thc casc as pcr agcnda and decidcd to givc Pcrsonal Hearing to thc flrm with

tcchnical and production pcrsons who arc wcll vcrscd with thc casc to cxplain thc cxport product and proccss involvcd

and defcrrcd thc casc

HO Filc:01/87/050/01087/AMl9/ RLA liilc:08/241040/00385/AMl9/ Lic.No/Date:O810144547
152 ' 07.o2.20ts

Decision : Thc Committcc considcrcd thc casc as pcr agenda and dccided to give Pcrsonal Hcaring to lhc firm with

technical and production pcnons who arc wcll verscd with the case to explain thc export product and proccss involvcd

and defcrrcd thc casc

Case No.:281/24/87-AI.C1/2018  Palty Namc:MACRO
POLYMI]RSP LTD

Case No:283/24/87-AI.C1/2018  Party Nalnc Rl:LIANCE
INDUSI R1liS LIMITI:D

Mcct No/Datc:24/87-

ALC12018
13032019

Mcct No/1)atc124′87-

ALCl′2018

13032019

353

FIQ F'ite :01/87/050/01089/AM 19/ t{l-A lrilc:03/95/040/00825/AMl9/ Lic.No/Date:0310826948
08.02.2019

Decisio n : Thc comm r trcc considcrcd thc casc as pcr agc nda and noted that hard copy o f thc apPlicat ion hJs not bccn

reccived. Thcrcforc. oommittcc dccidctl that thc samc may bc obtained from RA and firm. Thc committcc also dccidcd

that aftcr rcccipt oflhc hard copy thc samc may bc scnt to l)epaflmcnt of Chemicals and Pctro Chcmicals lbr commcnts

and dcfcrrcd thc casc

メ_`″
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Case No.:284/24/87-ALC1/2018  Party Namc:SHRINATH FLEXI  Mcct No/Datc:24/87
PACK PVT LTD           AI C1/2018

13032019

354 HQ Filc101/87/050/01090/AM19/  Rl A lllc:09/24/040/00552/A■
419/

Status:
Defcrred

Status:
Deferrcd

Lic No/1)atc1091 0067155

11022019

Decision : Thc committcc considcrcd thc casc as pcr agcnda and notcd that hard copy olthc application has not bccn
rcccivcd. 'l'hcrcfore, committcc dccidcd thal thc samc may bc obtaincd from I{A and firm.'l'hc committee also dccidcd
that aftcr rcccipt ofthc hard copy thc samc may bc scnl to l-E(l(SK) for commcnts and dclcrrcd thc casc

HQ FHc:01/87/050/01092/AM19/  RLA「 ilc 103/95/040/01129/´ 0419/ Lic No/Datc10310826961
355                                                             11022019

Dccision :Thc cOmmittcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bccn

rcccivcd l‐ hcrcfOrc,committcc dccidcd that thc sallnc may bc obtaincd f10m Rノ aヽnd irm Thc committcc also dccidcd
that artcr rcccipl ofthc hard copy thc samc may bc scntto I)cpaltmcnt of Chcmicals and Pctro Chcmicals for commcnts

and dcrcrrcd thc casc

Casc No:286/24/87-ALC1/2018  Palty Nalnc RI,I_IANCI,
INDUSTRIES LIMITED

Casc N():287/24/87-ALC1/2018  Party Nainc:BAI KIく ISHNA
INI)t,Sl｀ Iヽ Il,S IIMITI〕 D

Casc No:288/24/87-ALC1/2018  Party Nainc RIう LIANCE
INDUSTRII〕 S IIMlll〕D

Mcct No/Datc:24/87-

ALC12018
13032019

Mcct No/1)atc 24/87-

AI C1/2018

13032019

Mcct No/Datc:24/87-

ALC1/2018
13032019

356
IIQ Filc:01/87/050/01093/AM19/  RI´ AI'ilc:03/94/040/00985/AM19/ Lic Non)atc:o310826967

11022019

Dccision :Thc cOnlmittcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has noi bccn

rcccivcd Thcrcforc,committcc dccidcd thatthc samc may bc obtaincd flom Rノ aヽnd irm Thc committcc also dccidcd
that aftcr rcccipt ofthc hard copy thc samc may bc scntto DIPP for commcnts and dcrcrrcd thc casc

Slatus:
Defcrrcd

Status:
Dcfcrrcd

Slatus:
Deferrcd

HQ FIc101/87/050/01094/AM19/ RLA「 iに :03/95/040/00818/AM19/ Lic No/1)atc0310826968
11022019357

Decision : Thc committee considcrcd thc casc as pcr agcnda and notcd thal hard copy oflhc application has not bccn
rcccivcd. Thcrcfore, committee dccidcd that ths samc may bc oblaincd from I{A and firm. Thc committee also dccidcd
that allcr rcccipl ofthc hard copy thc samc may bc scnt to Dcpartmcnt of Chcmicals and Pctro Chcmicals for commcnts
and dcfcrrcd thc casc

Case No:313/24′ 87-ALC1/2018  Party Namc JAYSHRIPROPACK Mcct No/1)atc 24/87-
PVT ITD               AL,C1/2018

13032019

358 11Q Filc:01/87/050/011197/tM19/  RLA 「 ilc:08/24/040/00344/AM19/ Lic No/1)atc:0810144573

12022019

Decision : Thc committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc matlcr lor cxamination of thc
casc by 1'cchnical Iixpcrt(Consultant) { SK } .

熊たYμ -2-
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Case No:289/24/87-AI´ C1/2018  Party Namc:RELIAN(〕 1:
INDUSTRIES IIMITI:1)

Case No:291/24/87-ALC1/2018  Pary Namc:Rl:IIAN(〕〕〕
INDUSTRIES IIMITI〕 D

HQ Fnc:01/87/050/01097/AM19/ RLA Iヽ lc:03/95/040/01116/AM19/

Case No:292/24/87-AI′ C1/2018  Party Namc R131lANCI〕
INDUSTRIES LIMll■ 1)

Mcct No/1)atc:24/87-

Mcct No/Datc:24/87-

ALC1/2018
13032019

ALC1/2018
13032019

Lic No77Datc1031 0827025

14022019

Mcct No/1)atc:24/87-

Al.C1/2018

13032019

4ヽcct No/1)atc:24/87-

ALC1/2018
13032019

Status:
Deferred

HQ「 ilC:01/87/050/01095/AM19/ RI′ A Filc:03/95/040/()1118/AM19/ Lic No/Datc 0310827008
13022019359

Decision : Thc committcc considcrcd the casc as pcr agcnda and notcd that hard copy ofthc application has nor bccn

received. Thercfore, committcc dccided that thc samc may bc obtained from RA and firm. l'hc committee also dccidcd
that after receipt ofthc hard copy thc same may bc scnt to I)cpartmcnt of Chemicals and Pctro Chcmicals for commcnls
and dcfcrrcd the case

Case No:290/24/87-AIッ C1/2018  Palty Namc:R R KAI〕 llI      Mcct No/1)atc:24/87-     Status:
LIMITED                 ALC1/2018            Defcrrcd

113032019

HQ Fnc:01/87/050/01096/AM19/ RLA Fnc:03/95/040/01109/AM19/ILic No/Datc:0310827009
13022019

Dccision :Thc committcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has nOt bccn

rcccivcd Thcrcforc,committcc dccidcd thatthc samc may bc obtaincd flom RA and irm l hc committcc also dccidcd

that ancr rcccipt ofthc hard copy thc samc may bc scntt()1 liC(DNM)for COmmcnts and dcfcrrcd thc casc

Slalus:
Dcferred

Slatus:
Dcferred

Status:
Dcfcrrcd

Decision : Thc commitlcc considcrcd the casc as pcr agcnda and noted that hard copy ofthc application has not bccn

rcccivcd. Thcreforc, committcc decidcd that the samc may bc obtaincd liom RA and firm. Thc commiftee also dccidcd
that aftcr receipt ofthc hard copy thc samc may bc scnt to I)cpartment of Chcmicals and Pctro Chcmicals for comments

and defcrrcd thc case

HQ Fic 01/87/050/01098/AM19/ RLA rilc:o3/95/040/00749/AM19/ Lic No/Datc:0310827032
14022019362

Decision :Thc cOmmiticc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bccn

rcccivcd Thcrcforc,committcc dccidcd thatthc samc may bc obtaincd from M and flrm  「 hc committcc also dccidcd

that aftcr rcccipl ofthc hard copy thc samc may bc scntlo l)cpaltmcnt of Chcmicals and Pctro Chcmicals for commcnts

and dcfeicd thc casc

Case No:293/24/87 Al,C17201 8  Parり Namc:R〕 :IIANCE
INDUSTRIES I′ IMI′「 liD

363 HQ FHc:01/87/050/01099/AM19/ 鳳 A Filc 03/95/040/O H34ノ AM19/ Lic No/Datc:0310827033
14022019

Dccision :Thc committcc considcrcd thc casc as pcr agcnda and notcd that hard copy orthc application has not bccn

rcccivcd Thcrcforc,committcc dccidcd thatthc samc may bc obtaincd flom RA and flrm Thc committcc also dccidcd

N",/ ). y-r*--"^
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that artcr rcccipt oFthc hard copy thc samc may bc scntto I)cpartmcnt of

and dcft・rrcd thc casc

Case N● :294/24/87-ALC1/2018  Party Namc:RLLIANCE
INDUSTRIES LIMITlう D

HQ Filc:01/87/050/01100/AM19/ RLA Filc 103/95/040/00803/AM19/

Chcmicals and Pctro Chcmicals for commcnts

Mcct No/Datc:24/87-

ALC1/2018
13032019

1´ ic Noノ Datc1031 0827034

14022019364

Status:
l)eferred

Status: Approved

Decision : 'fhc commincc considcrcd thc case as pcr agcnda and notcd lhat hard copy ofrhc application has not bccn
received. Thcrcforc, committcc dccidcd that the samc may bc obtained from RA and firm. Thc committcc also dccidcd
that after rcccipt of the hard copy thc samc may bc scnt to l)cpartmcnt of Chcmicals and Petro Chcmicals for commcnts
and deferrcd thc casc

ICasc No:295/24/87-

'ALC1/2018

HQ Fnc
:01/87/050/O1101/7ヽ M19/

Palty Namc:GUARNH'10N   Mcct No/Datc124/87-
INDIA PVT LTD         ALC1/2018

13032019

IDecision:Thc cOmmitcc conSdcrcd thc casc as pcr agcnda and dccldcd lo ral取 thc hCCnsc as fo1lows

IIMPORT ITEヽI

RLA「 ilc
:03/94/040/009891ヽM19/

Lic No Datc:0310827047

14022019

PTFE
POLY  Tl〕 TRA
ETHYLENE

365
POLY TIうTRA FLUORO ETHYLENE
(Pll'13)PRODUCTS: PT「E EXTRUDED
RODS  39169090,  TUBES,  MOLDED
BILLET                    39172990
PT「E MOLDED OR SKIVED SHEETS
39209949, SKIVED TAPE OR FILM
39209999 AND PTFE PIECI]S39046100

784314 Kg

RA may takc conscqucntial action as pcr Policy/1)roccdures

POWDER

「
LじORO 800000 Kg

Casc No:296/24ノ 87-AI′C1/2018 Party Namc:MPD INI)USTRIES
PVT LTD,

Mcct No Datc:24/87-

ALC1/2018
13032019

Status:
l)eferred

366 HQ Filc:01/87/050/01102/AM19/ RLA Filc156/24/040/00021/AM19/

Case No.:297/24/87-AI,C1/2018  Palty Namc:MPD INDUSTRIES  Mcct No Datc:24/87-
PVT LTD,               ALC1/2018

13032019

HQ Filc:01/87/050/OH 03/AM19/ RLA「 nc:56/24/040/00026/AM19/ 1lc No/Datc:5610005577
t4.o2.2019

Decision : 'fhc committcc considcrcd thc casc as pcr agcntla and notcd rhat hard copy of thc applicarron has not bcen
rcccivcd. l'hcrcforc, oommittcc dccidcd that thc samc may bc obtaincd from Iin and firm. Thc committcc also decidcd
that aftcr rcccipt ol 1he hard copy thc samc may bc scnt 10 lliC(l)NM) for commcnts and dcl'crrcd thc casc

A*ly k**

Lic No/Datc:5610005576

14022019

Decision : 1'hc commiftcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthe application has not bccn
received. Thcrcforc, committcc dccidcd that thc samc may bc obtaincd from I{A and firm. Thc commitlcc also dccidcd
that after rcccipt ofthc hard copy thc samc may bc scnt to'l'llC(DNM) for aommcnts and dcfcrrcd thc casc

Status:
I)cferred

367
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Case No:298/24/87-ALC1/2018  Party Namcl MUI´ TIBASE INDIA Mcct No/Datc:24/87‐
LIMITED,             ALC1/2018

13032019

368 HQ Fic:01/87/050/01104/AM19/  RLA「 ilc:03/95/040/01171/AM19/ Lic No/1)atc1031 0827055
15022019

1)ecision : Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd that thc application Of thc
‐
fonvardcd to l｀ 1うC(SK)for cOmmcnts and dcfclrcd thc casc

Case No:299/24/87‐ ALC1/2018 Palty Namc:REI.IANCl〕
INDUSTRIES I´ IMlllうD

Status:
Dcferred

frim may bc

Status:
Dcferred

IHQ Fib 101/87/050/OH 05/AM19/ Rl.A Filc 103/95/040/01117/AM19/
3691

Decision : lhc commiltcc considcrcd lhc casc as pcr agcndc and notcd thal hard uopy of lhc appliralion has nol bccn
rcceivcd. Thcrcforc, commiftcc dccidcd that thc samc may bs obtajned from IIA and firm. The committec also dccidcd
that aftcr rcccipt ofthc hard copy thc samc may bc scnt to I)cpaftmcnt of Chcmicals and Petro Chcmicals Ior commcnrs
and dcfcrrcd thc casc

Mcct No Datc:24/87-

AI´C1/2018
13032019

Lic No/Datc1031 0827056

15022019

HQ Fiに 01/87/050/01106/AM19/ RLA riに :03/95/040/00963/AM19/ 1lc No/Datc 0310827057

370                                                             15022019

Dccision :Thc cOmmitcc cOnsidcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has nOt bccn

rcccivcd Thcrcfbrc,committcc dccidcd thatthc samc may bc obtaincd flom RA and flrm Thc committcc also dccidcd

that aftcr rcccipl ofthc hard copy thc samc may bc scntto I)cpartmcnt of Chcmicals and Pctro Chcmicals ftDr commcnts

and dcft・rrcd thc casc

Case No:300/24/87-ALC1/2018  Party Namc:REl.IANC11
1NI)USTRIES IIM111,1)

Case No:301/24/87-ALC1/2018  Party Namc:REIIANCI]
INDUSTRIES LIヽ 41Tl:D

Mcct No/Datc:24/87‐

ALC1/2018
13032019

Mcct No/Datc124/87-

ALC1/2018
13032019

Status:
Deferred

Status:
Dcferred

‐HQ Fnc:01/87/050/01107/AM19/ RLA Filc:03/95/040/OH19/AM19/ Lic No/Datc10310827060

371                                                             15022019

Decision :1｀ hc cOmmittcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc applicatiOn has nol bccn

rcceivcd ThcrcfOrc,conlmittcc dccidcd that thc samc may bc obtaincd flom Rノ a`nd rlrm Thc commiticc also dccidcd

that ancr rcccipl ofthc hard copy thc samc may bc scntlo I)cpartmcnt of Chcmicals and Pctro Chcmicals ftDr conlncnts

and dclorrcd thc casc

Case No:302/24′ 87-ALC1/2018  Palty Namc:ALUPI AST INDIA  Mcct No/1)atc124/87-
PRIVATE LIMITl,D          AI C1/2018

13032019

372 HQ Filc 01/87/050/OH 08/AM19/

Decision : l'hc committee considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bccn
received. Thcrclbrc, committcc dccidcd that thc samc may bc obtaincd liom ILA and firm. Thc committca also decidcd
that after rcccipt ol thc hard copy thc samc may bc scnt to-l ll(l(SK) lbr commcnts and deferrcd thc casc.

Status:
I)eferred

RLA Filc:34/24/040/00305/AM19/ Lic No7Datc:3410044903
15022019
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Case No.:303/24/87-ALC1/2018  Party Namc:ZENITH
INDUSTRIAL RUBBER
PRODUCTS PVT LTD

Mcct No/Datc:24/87-

ALC1/2018
13032019

Mcct No/Datc:24/87-

ALC1/2018
13032019

Mcct No/1)atc:24/87-

AL C1/2018

13032019

Mcct No/Datc:24/87-

ALC1/2018
13032019

Status:
Deferred

Sl al u\:
I) cfe rred

Stalus:
Deferred

Status:
Deferrcd

Status:
Dcferred

373 HQ F‖
c01/87/050/01109/AM19/ RLA Iヽ lc 03/95/040/O H 98/AM19/ Lic No′ Datc:0310827085

15022019

1)ccision :Thc cOmmittcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bccn

rcccivcd l hcrclorc,committcc dccidcd thatthc samc may bc obtaincd flom Iミ ノ` and flrm Thc committcc also dccidcd

that artcr rcccipl ofthc hard copy thc sallnc innay bc scntlo DIPP for commcnts and dcft・ rrcd thc casc

Casc No.:304′ 24/87-ALC1/2018  Palty Namc:Z】 ,NITH
INDUSTRIAL RUBBER
PRODUCTS PVT LTD

374 QFHc:01/87/050/01110/AM19/  RLA lllc:03/95/040/01199/ノ
噸ヽ 419/ Lic No/1)atc:0310827087

15022019

1)ccision : Thc cOmmittcc considcrcd thc casc as pcr agcnda and notcd that hard copy orthc apphcation has not bccn

rcccivcd Thcrcforc,committcc dccidcd thatthc samc may bc obtaincd from R′ ヽand rlrm Thc committcc also dccidcd

that aFtcr rcccipt ofthc hard copy thc samc may bc scntto I)IPP for commcnts and dcScrrcd thc casc

Case No.:305/24/87-ALC1/2018  Party Nainnc:1・ RP SEALING    Mcct No/Datc124/87-
SYSTIうMS(INDIA)PRIVATE   AI′C1/2018
LIM ITljI)                    13032019

375 HQ F‖ c:01/87/050/01111/AM19/ RLA l■ lc 31/83/040/00179/AM19/ Lic No/1)atc:3H0067321
18022019

Decision : Thc committcc considcrcd thc case as pcr agcnda and dccidcd that tha application ofthc frim may bc scnt
to DIPP for commcnts and defcrrcd thc casc.

.-. tlQ liilc :01/87 /O5O/011121AM19/ t{LA Filc:341241040/00349lAMl9/ Lic.No/Datc:3410044905
r /o ft.o2.2olg

Decision : Thc committcc considcrcd thc casc as pcr agcnda and notcd thal hard copy ofthc application has not bccn
rcccivcd. -l'hcrcfbrc, 

commiltcc dccidcd thal thc samc may bc obtaincd from I{A and firm. Thc committcc also dccidcd
that aftcr rcccipt ofthc hard copy thc samc may bc scnt to I-LC(SK) for commcnls and dcfcrrcd thc casc.

Casc No:306/24/87-Al,C1/2()18   Palty Nan,c I)RISIINE
MI〕I AMINI〕 l´ IP

Casc No:307/24/87-ALC1/2018  Pany Namc:RELIANCE
INDUSTRHiS IIMITED

HQ「HC 01/87/050/01H3/AM19/ RLA Fiに :03/95/040ノ00827/AM19/ 1lc No/1)atc0310827114
19022019377

I)ecision : -fhc committee considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bccn
rcccivcd. 'l'hcrcforc, committec dccidcd that thc samc may bc obtaincd from IIA and firm.'l'hc committee also decidcd
that aftcr roccipt ofthc hard copy thc samc may bc scnt to Dcpartmcnt of Chcmicals and Pctro Chemicals fbr commcnts
and dcfcrrcd thc casc

&"1 f 1L,4,',^--^-^



378 HQ Filc:O1/87/050/01H4AM19/ RLA「
ib:03/95/040/01200/AM19/Lic No/Datc0310827119

19022019

Decision :Thc cOmmittcc considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not bccn

rcccivcd ThcrcfOrc,committcc dccidcd thatthc samc may bc obtaincd flom RA and flrm Thc comnlittcc also dccidcd

that aftcr rcccipt ofthc hard copy thc samc may bc scntto DIPP for commcnts and dcfcrrcd thc casc

Case No.:310/24/87-AI′C1/2018  Palty Namci SI〕 AOUX THE ART  Mcct No/Datc:24/87-      Status:
VヽORLD ANII)PRINTING      ALC1/2018           Dcrerrcd

13032019

379 HQ Fnc:01/87/050/01116/AM19/  RLA「 ilc■ 0/24/040/00096/AM19/ 1Jc No/1)atc:1010060129
19022019

1Decision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd that thc application of thc frilal may bc

ron″ardcd to Tl:C(SK)for cOmmcnts and dctrrcd thc casc

84

Case No:303/24/87-Al.C1/2018  Party Namc:Zl〕NITH
INDUSTRIAL RUI〕 BER
PRODUCTS PVT ITI)

Case No:311724/87-AI.C1/2018  Party Namc:RIil′ IANCIじ
INDUSTRIES Iン 1ヽ41TI,D

HQ Fnc:01/87/050/01H7/AM19/ RI′ Al■ lt・ :03/95/040/00770/AM19/

Decision : Thc committee considercd the casc as pcr agcn<la and notcd that hard copy ofthe application has not becn
rcceivsd.'lhercforc, commiltcc dccidcd that thc samc may bc obtaincd liom RA and firm.'fhe committcc also dccided
that aftcr rcceipt ofthc hard copy thc same may bc scnt 10 I)cpartmcnt of Chcmicals and Pctro Chcmicals lor cornmcnrs
and defcrrcd thc case

Casc No:312/24/87-
ALClノ 2018

HQ Filc

:01/87/050/01118/′ Mヽ19/
RLA Fnc
:37/24/040/00005/′ Mヽ19/

lic N()/1)atc:3710002728

20022019

PP WOVl:ヽ TAPli

Party Namc:INDUSTRIAL   Mcct No Datc:24/87
BA(〕 PACKAGIN(〕       ALC1/2018

13032019

QTY

Decision : Thc committee considercd thc case as pcr agcnda and dccidcd to ratify the liccnsc as follows:

EXPORT IIEM IMPORTI「 EM
PPJUMBO BACS
Actual contcnt oF PP WOvcn Tapc-102 NIT,

PP Yam for sitching‐ 6 MT,Narrow
wcaving fabrics for Tapc 12 MT

l'P Yam for Stitching

Narrow wcaving rabrics for Tapc 1236ヽ4「

120 M I 103 2M I

6 06M I

RA may takc consequcntial action as per Policy / I'rocedures

Case No:314/24/87-

ALC172018
Party Namc GRI)
lNDUSTRn:S PRIVATl]
LIMITED

Mcct No/Datc124/87-

ALC1/2018
13032019

にちハー ^

Status: ApproYcd

バ゙ Z″

Mcct No/1)ate:24/87-

AI C1/2018

13032019

Mcct No/Datc124/87-

ALC1/2018
13032019

1ic No/1)atc:0310827132

19022019

Status:
l)cferrrd

Status:
Deferrcd

Status: Approved

「
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Dccision : 'l'he committec considcrcd thc casc as pcr agcnda and decidcd 10 ratify thc liccnce as lbllows with thc
condition that lixport Product should not havc any fillcr:

EXP01tT ITEM QTY IMPORT IIEM

CHLORIDE
1300ヽ 41

PVC
(SUSPI〕NS10N GRADll)

795 6Kg
(Cablc Insulation/Sheathing Gradc)

PLASIICIZER
(DOP/DBP)
FILLER
(CALCItlM CARBONATE)

132 6Kg

85

HQ Filc              RLA Iヽ lc
:01/87/050/01120/AM19/       :05/23/040/00499/AM19/

Lic No/1)atc:0510409723

21022019

4ヽcct No/Datc:24/87-

ALC1/2018
13032019

QTY
POLY    VINYL
COMPOUND

RA may lakc consequcntial aclion as pcr I,olicy / I'rocedurcs

Casc No:315724/87-Al′ C1/2018

HQI■ lC
101/87/050/Ol121/Aヽ 419/

Party Namc:KANODlA
TECHNOPLAST LIMITED

RLA「 ilc
:05/23/040/00518/AM19/

Status: Approved

Lic No/1)atc:0510409733

21022019

383 Dccision : 'l'hc committcc considcrcd thc casc as pcr agcn<la anil dccidcd 10 ratily thc liccnsc as foliows:

roccdurcs

384

4ヽcct No/1)atc:24/87-

AI C1/2018

13032019

1ic No/Datc10310827197

21022019

Dccision : Thc committce considcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not becn
receivcd. Thsrcfore, committee dccided that thc samc may bc obtaincd from RA and firm. Thc committcc also dccided
that aftcr reccipt ofthc hard copy the samc may bc scnt to l)cpartmcnt of Chcmicals and Petro Chcmicals for comments
and dcfcrrcd thc case

Casc No:316/24/87-Al,C1/2018  Palty Namc:RELIANCE
INI)USTRnlS LIMI H〕 I)

.HQ Fnc 01/87/050/OH22/AM19/ RLA「 ilc:03/95/040/00893/AM19ノ

Case No.:317/24/87-Al′C1/2018  Party Namc:RELIANCE
INDUSTRIIiS LIMlll,D

Status:
Deferrcd

Status:
Deferred

HQ Filc:01/87/050/OH23/AM19/ IRLA I■ lc:03/95/040/00849/AM19/ Lic No′つatc:0310827198
385                                 

‐
                                21 022019

Decision :Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that hard copy ofthc application has not becn

rcccivcd Thcrcrorc,comillittcc dccidcd thatthc samc may bc obtaincd flom Rノヽand flrm l｀ hc cOmmittcc also dccidcd
that aFtcr rcccipt ofthc hard copy thc samc may bc scntto I)cpartmcnt of Chcmicals and Pctro Chcmicals for cOmmcnts

and dcFcrrcd thc casc

Mcct No/Datc:24/87-

ALC1/2018
13032019

.t;」ξF
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Case No:318/24/87-AI′ C1/2018  Pary Namc:KEY I]XP()RTS,    Mcct No/Datc:24/87-
ALC1/2018
‐13032019

HQ Fnc:01/87/050/O H 24/AM19/ RLA Fnc:03/94/040/01001/AM19/ Lic No/Datc:0310827208

2t.02.2019

Decision : Thc committcc considercd the casc as pcr agcnda and notcd that hard copy ofthe applioation has not bccn
receivcd. Thereforc, committcc dccidcd that thc same may bc obtaincd from ItA and firm. Thc comrnittcc also decidcd
that aftcr rcccipt oflhc hard copy thc same may bc scnt to'l'liC(SK) for commcnts and dcfcrrcd thc case.

Slalus:
Dcfcrred

Status;
Dcferred

Status:
Deferred

Status:
Defcrred

Case No:319/24/87-ALC1/2018  Party Namci VIKAS M【 」LTIC()RP Mcct No Datc:24/87-
LIMITED              ALC1/2018

13032019

HQ Fnc:01/87/050/01125/AM19/ RLA Filc 05/24/040/00667/AM19/ Lic No/Datc1051 0409751

22.02.20t9

Decision : Thc (ommillcc considcrcd thc casc as pcr agcnda and nolcd lhal hard copy ofrhc applicarion has nol bccn
receivcd. l'hercforc, commitlcc dccidcd that thc samc may bc obtaincd from I{A and firm. The committcc also decidcd
that aflcr rcceipt ofthe hard copy thc samc may bc scnt to'fliC(DNM) for commcnts and dcfcrred thc casc.

Case No:320/24/87-ALC1/2018  Pa■ y Namc:ASHIRVAD PIPI〕 S   Mcct No Datc:24/87-
PVT LTD                 ALC1/2018

13032019

388 HQ Fnc:01/87/050/O H 26/AM19/ RLA Filc:0724/040/00270/AM19/ Lic No7Datc:071011458225022019

Decision : 'fhc committcc considcrud thc easc as pcr agcnda and notcd thal hard copy ol'the application has not bccn
rcceivcd. l'hcrcforc, committcc dccidcd that thc same may bc obtaincd from IIA and firm. Thc committcc also decidcd
that aftcr rcceipt of thc hard copy the samc may bc scnt to 'l'liC(SK) lbr commcnts and dcfcrrcd thc casc.

Case No:321/24/87-ALC1/2018  Paty Namc:GARGI HUTTENES  Mcct No Datc124/87-
ALBERTUS PVT I.TI),       ALC1/2018

13032019

389 HQ Fnc 01/87/050/01127/AM19/ RLA F‖
c:03/94/040/00899/AM19/ Lic No/Datc103 10827262

25022019

Decision : I hc committcc considcrcd thc casc as pcr agcnda and notcd lha( hard copy of the applicarion has not bccn
receivcd. Thereforc, committcc decidcd fiat thc samc may bc oblaincd from RA and firm. The committee also decidcd
that aftcr rcccipt ofthc hard copy thc samc may bc scnt to'IIIC(DNM) for commcnts and dcferred thc casc.

Case No.:322l24lE7-ALCI /201E Pany Namc: GALA SIll{lNK I;ll' Mcct No/Datc:24187- Status:
ALC I /2018 Deferrcd
13.03.2019

HQ Filc :01/87/050 /Oll28lAlr/-lgl RI-A Filc :03/94l040/00990/AM l9l Lic.No/Datc:0310827263
25.02.20t9

Decision : Thc commitlcc considcrcd thc casc as pcr agcnda and notcd thar hard copy of thc appli(ation has nor bccn
receivcd. l'hcrcforc, committcc dccidcd that thc samc may bc obtaincd from IiA and firm. -lhe committcc also dccidcd
that aftcr rcccipt ofthe hard copy thc samc may bc scnt to'l'liC(SK) for commcnts and dcfcrred thc casc.

EJy tL*,,,*



ヽo:323/24/87-

87

No/1)atci24/87-

1/2018

13032019

Stalus: Approved

rcc as follows with thc

Nalnc I〕 l]Nl,XI VINYI

AII〕 lJM1111)

:01/87/050/01129/AM19/ :05/23/040/00515/′ Mヽ19/
lic No/1)atc:0510409777

26022019

t : Thc committcc considcrcd thc casc as pcr agcnda and dccidcd to ratify thc liccncc as follows with
that Expo( Product should not havc any fillcr:

EXP()RT ITEヽ 1 QlY IMI)()RT llEM QTY
PVC COMPOUND 1200000Kg PVC ItiiSIN 1107428Kし

1)I-0(〕 TYI PH FHAI Alli(I)OP) 93257Kg

FIヽ SI Al,H1/1:R 23314Kg

RA may take consequcntial action as per l'olicy / l'roccdurcs

Mccting cndcd with a votc ofthanks to thc Chair.

=,■
贅,■ ■,■ 姜*

k lp E -,t,---.-

--"tr"#"ffi

ALC1/2018

HQ Fnc


